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RAJYA SABHA
Friday, the 8" December, 2023 /17 Agrahayana, 1945 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

BIRTHDAY GREETINGS

MR. CHAIRMAN: Hon. Members, | am pleased to extend advance Birthday Greetings
to hon. Member of Parliament, Shrimati Mahua Maji. Her birthday is on 0™
December. That also happens to be the International Human Rights Day. She has
been a Member of this august House since July, 2022 and had headed the Jharkhand
Women Commission. A Doctorate in Sociology, Shrimati Maji is also known for her
writings that won her national and international repute. She is married to Shri Subodh
Kumar Maji and has two sons, Somvit and Shomik. On my own and your behalf, |
wish her a long, healthy and happy life.
Now Papers to be laid on the Table.

PAPERS LAID ON THE TABLE

I. Reports and Accounts (2022-23) of BHEL, New Delhi; BPCL, Naini, Allahabad and
CMTI, Bengaluru and related papers
Il. MoUs between the Government of India and the Bridge and Roof Co. (India) Ltd.

HRY SR JAT § T F31 (3t F1 uTed) - ABlqd, § FfaRad 73 991 9ea w®
R § 3
I. (A) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-
(i)  (a) Fifty-ninth Annual Report and Accounts of the Bharat Heavy Electricals
Limited (BHEL), New Delhi, for the year 2022-23, together with the
Auditor’s Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.
(b) Statement by Government accepting the above Report.
(i)  (a) Fifty-third Annual Report and Accounts of the Bharat Pumps &
Compressors Ltd. (BPCL), Naini, Allahabad, for the year 2022-23, together
with the Auditor's Report on the Accounts and the comments of the
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Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. For (i) and (i) See No. L.T. 10104/17/23]

(B) A copy each (in English and Hindi) of the following papers:-
(a) Annual Report and Accounts of the Central Manufacturing Technology
Institute (CMTI), Bengaluru, Karnataka, for the year 2022-23, together with
the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 10105/17/23]

Il. A copy each (in English and Hindi) of the following papers:-
(i) Memorandum of Understanding between the Government of India (Ministry
of Heavy Industries) and the Bridge and Roof Co. (India) Ltd., for the year
2023-24.
(i) Memorandum of Understanding between the Government of India (Ministry
of Heavy Industries) and the Bridge and Roof Co. (India) Ltd., for the year
2024-25.
[Placed in Library. For (i) and (i) See No. L.T. 10889/17/23]

I. Reports and Accounts (2022-23) of various companies and related papers
Il. Reports and Accounts (2022-23) of IRWO, New Delhi; WLPL, Gurgaon and MELPL,
New Delhi and related papers

X AT | 199 #3l (31t ST a9red I6RME) : q2ied, H F=faRad ux 941 uea
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I. A copy each (in English and Hindi) of the following papers, under sub-section (1) (b)
of Section 394 of the Companies Act, 2013:-
(i) (a) Annual Report and Accounts of the Rites Limited (RITES), Delhi, for the
year 2022-23, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Performance Review of the above Company, for the year 2022-23.
[Placed in Library. See No. L.T. 10119/17/23]

(i) (a) Twenty-fourth Annual Report and Accounts of the Indian Railway
Catering and Tourism Company Limited (IRCTC), New Delhi, for the year
2022-23, together with the Auditor's Report on the Accounts and the
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comments of the Comptroller and Auditor General of India thereon.

Performance Review of the above Company, for the year 2022-23.
[Placed in Library. See No. L.T. 10120/17/23]

Annual Report and Accounts of the Kolkata Metro Rail Company Limited
(KMRCL), Kolkata, for the year 2022-23, together with the Auditor's Report
on the Accounts and the comments of the Comptroller and Auditor General
of India thereon.

Performance Review of the above Company, for the year 2022-23.
[Placed in Library. See No. L.T. 10121/17/23]

Twenty-third Annual Report and Accounts of the RailTel Company of
India Limited (RCIL), New Delhi, for the year 2022-23, together with the
Auditor's Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

Performance Review of the above Company, for the year 2022-23.
[Placed in Library. See No. L.T. 10122/17/23]

Annual Report and Accounts of the Konkan Railway Company Ltd.
(KRCL), Navi Mumbai, for the year 2022-23, together with the Auditor’s
Report on the Accounts and comments of the Comptroller and Auditor
General of India thereon.

Performance Review of the above Company, for the year 2022-23.
[Placed in Library. See No. L.T. 10123/17/23]

Forty-seventh Annual Report and Accounts of the IRCON International
Limited, New Delhi, for the year 2022-23, together with the Auditor's Report
on the Accounts and the comments of the Comptroller and Auditor General
of India thereon.

Performance Review of the above Company, for the year 2022-23.
[Placed in Library. See No. L.T. 10124/17/23]

Annual Report and Accounts of the Braithwaite & Co. Ltd. (BCL),
Kolkata, for the year 2022-23, together with the Auditor’s Report on the
Accounts and the comments of the Comptroller and Auditor General of India
thereon.

Performance Review of the above Company, for the year 2022-23.
[Placed in Library. See No. L.T. 10125/17/23]
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Annual Report and Accounts of the Mumbai Railway Vikas Company
Limited (MRVC), Mumbai, for the year 2022-23, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Performance Review of the above Company, for the year 2022-23.
[Placed in Library. See No. L.T. 10126/17/23]

Thirty-sixth Annual Report and Accounts of the Indian Railway Finance
Corporation Limited (IRFC), New Delhi, for the year 2022-23, together with
the Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Performance Review of the above Company, for the year 2022-23.
[Placed in Library. See No. L.T. 10127/17/23]

Il. A copy each (in English and Hindi) of the following papers:-

O @
(b)
(i (@)
(b)

(i) (a)

(b)

Annual Report and Accounts of the Indian Railway Welfare Organization
(IRWO), New Delhi, for the year 2022-23, together with the Auditor's
Report on the Accounts.

Performance Review of the above Organization, for the year 2022-23.
[Placed in Library. See No. L.T. 10130/17/23]

Annual Report and Accounts of the Wabtec Locomotive Private Limited
(WLPL) (erstwhile GE Diesel Locomotive Private Limited), Gurgaon,
Haryana, for the year 2022-23, together with the Auditor's Report on the
Accounts.

Performance Review of the above Company, for the year 2022-23.
[Placed in Library. See No. L.T. 10128/17/23]

Annual Report and Accounts of Madhepura Electric Locomotive Private
Limited (MELPL), New Delhi, for the year 2022-23, together with the
Auditor's Report on the Accounts.

Performance Review of the above Company, for the year 2022-23.
[Placed in Library. See No. L.T. 10129/17/23]

Notifications of the Ministry of Consumer Affairs, Food and Public Distribution

IUUIRHT T, WTe 3R Ardoif~e faaver d3me 3 s 430 (|t fARsE saifa)
Heled, H FrTfelRad U= |1 yed UR &l -




[ 8 December, 2023 ]

(i) A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food and
Public Distribution (Department of Food and Public Distribution) Notification No. S.O. 698
(E), dated the 14" February, 2023, notifying that the Warehousing Development
Regulatory Authority and its regulated repositories are allowed to perform Aadhaar
authentication, on voluntary basis, for the purposes, as mentioned therein, with effect
from the date of publication of the said notification in the Official Gazette, issued under
clause (i) of clause (b) of sub-section (4) of Section 4 of the Aadhaar (Targeted Delivery

Of Financial and Other Subsidies, Benefits and Services) Act, 2016.
[Placed in Library. See No. L.T. 10131/17/23]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Consumer Affairs, Food and Public Distribution (Department of Food and Public
Distribution), under Section 52 of the Warehousing (Development and Regulation) Act,
2007:-

(1) G.S.R. 503 (E), dated the 13" July, 2023, publishing the Warehousing
(Development and Regulation) Registration of Warehouses (Amendment)
Rules, 2023.

(2) G.S.R. 676 (E), dated the 18" September, 2023, publishing the
Warehousing (Development and Regulation) Registration of Warehouses
(Amendment) Rules, 2023.

(3) G.S.R. 791 (E), dated the 20" October, 2023, publishing the Warehousing
(Development and Regulation) Registration of Warehouses (Second

Amendment) Rules, 2023.
[Placed in Library. For (1) to (3) SeeNo. L.T. 10133/17/23]

Report and Accounts (2022-23) of the National Dairy Development Board, Anand, Gujarat
and related papers

AT, TUTAA IR ST HATT H T #31 (ST, Holld AR e ) : A8lad, H
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(a) Annual Report and Accounts of the National Dairy Development Board,

Anand, Gujarat, for the year 2022-23, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 10106/17/23]
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I. Notifications of the Ministry of Commerce and Industry
Il. Reports and Accounts (2021-22 & 2022-23) of MMTC Ltd. New Delhi; STC, New delhi;
STCL, Bengaluru; and CSEZA, Cochin and related papers

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
SOM PARKASH): Sir, | lay on the Table:-
. (i) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Commerce and Industry (Department of Commerce), issued under Section 3 read with

Section 5 of the Foreign Trade (Development and Regulation) Act, 1992:-

M

2

©)
4)
)

()

™)

(8)

S.0. 3042 (E), dated the 10" July, 2023, notifying revision of General
Notes regarding Import Policy under Schedule-I (Import Policy), ITC (HS),
2022.

S.0. 3111 (E), dated the 12" July, 2023, amending import policy and policy
condition of Gold Covered under HS code 71131911, 71131919 & 71141910 of

Chapter 71 of Schedule —I (Import Policy) of ITC (HS) 2022.
[Placed in Library. For (1) and (2) See No. L.T. 10138/17/23]

S.0. 3249 (E), dated the 20" July, 2023, amending Export Policy of Non-
basmati rice under HS code 1006 30 0.

S.0. 3405 (E), dated the 28" July, 2023, amending Export Policy of De-
Oiled Rice Bran.

S.0. 3415 (E), dated the 31*" July, 2023, amending Export Policy of Food

Supplements containing botanicals.
[Placed in Library. For (3) to (5) SeeNo. L.T. 10139/17/23]

S.0. 3471 (E), dated the 3" August, 2023, amending Import Policy of
ltems under HSN 8471 of Chapter 84 of Schedule-I (Import Policy) of ITC

(HS), 2022.
[Placed in Library. See No. L.T. 10138/17/23]

S.0. 3494 (E), dated the 3™ August, 2023, amending Export Policy of Red
Sanders wood exclusively sourced from cultivation origin obtained from

private land (including Pattaland) and Confiscated source.
[Placed in Library. See No. L.T. 10139/17/23]

S.0. 3507 (E), dated the 4™ August, 2023, amending Notification No.

23/2023 dated 03.08.2023.
[Placed in Library. See No. L.T. 10138/17/23]
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S.0. 3838 (E), dated the 29" August, 2023, amending Export Policy of

Non-basmati Rice under HS Code 10063090.
[Placed in Library. See No. L.T. 10139/17/23]

S.0. 3843 (E), dated the 31* August, 2023, notifying Export of Non-
Basmati White Rice (under HS Code 1006 30 90) to Bhutan, Mauritius and
Singapore.

S.0. 3975 (E), dated the 11" September, 2023, amending Export Policy of
Food Supplements containing botanicals.

S.0. 4224 (E), dated the 25" September, 2023, notifying Export of Non-
Basmati White Rice (under HS Code 1006 30 90) to UAE through National

Cooperative Exports Limited (NCEL).
[Placed in Library. For (10) to (12) SeeNo. L.T. 10139/17/23]

S.0. 4423 (E), dated the 11" October, 2023, amending import policy
condition of silver covered under Chapter-71 of Schedule-I (Import Policy)

of ITC (HS), 2022.
[Placed in Library. See No. L.T. 10138/17/23]

S.0. 4568 (E), dated the 18" October, 2023, extending date for restriction
on export of sugar beyond 31 October, 2023.

S.0. 4569 (E), dated the 18" October, 2023, notifying Export of Non-
Basmati White Rice (under HS Code 1006 30 90) to Nepal, Cameroon, Cote

d' Ivore, Republic of Guinea, Malaysia, Philippines and Seychelles.
[Placed in Library. For (14) and (15) See No. L.T. 10139/17/23]

S.0. 4578 (E), dated the 19" October, 2023, amending Policy Condition
No. 4 of Chapter 84 of schedule | (import policy) of ITC (HS), 2022.

S.0. 4633 (E), dated the 23" October, 2023, amending Import Policy
Conditions for item under ITC(HS) Code 0511 99 99 of Chapter 05 of
ITC(HS), 2022, Schedule —I (Import Policy).

S.0. 4692 (E), dated the 26" October, 2023, amending Policy Condition 1

of Chapter 15 of ITC (HS), 2022, Schedule — | (Import Policy).
[Placed in Library. For (16) to (18) See No. L.T. 10138/17/23]

S.0. 4717 (E), dated the 27" October, 2023, notifying streamlining of Halal
Certification Process for Meat and Meat Products.
S.0. 4719 (E), dated the 30" October, 2023, notifying Imposition of
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Minimum Export Price on export of Onions.
(21) S.0. 4898 (E), dated the 11" November, 2023, notifying Incorporation of

Policy Condition for export of Non-basmati rice under HS Code 10063090.
[Placed in Library. For (19) to (21) See No. L.T. 10139/17/23]

(i) A copy (in English and Hindi) of the Ministry of Commerce and Industry
(Department of Commerce) Notification No. S.0. 3816 (E), dated the 28" August, 2023,
amending Appendix 3 (SCOMET items) to Schedule-2 of ITC (HS) Classification of Export
and Import Items, 2018, issued under Sections 5 and 14A of the Foreign Trade

(Development and Regulation) Act, 1992.
[Placed in Library. See No. L.T. 10140/17/23]

(ii) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Commerce and Industry (Department of Commerce), issued under Sections 3 and 9 of
the Foreign Trade (Development and Regulation) Act, 1992:-

@) S.0. 3818 (E), dated the 28" August, 2023, amending Registration Fees
under Steel Import Monitoring System (SIMS).
(2) S.0. 4331 (E), dated the 4" October, 2023, amending Policy condition

No.07 (i) of Chapter - 27 of Schedule-I (Import Policy) of ITC (HS), 2022.
[Placed in Library. For (1) and (2) See No. L.T. 10138/17/23]

Il. (A) A copy each (in English and Hindi) of the following papers under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:-

(i) (a)  Sixtieth Annual Report and Accounts of the MMTC Limited, New Delhi, for
the year 2022-23, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India thereon.

(b) Performance Review of the above Company for the year 2022-23.
[Placed in Library. See No. L.T. 10136/17/23]

(i) (a)  Annual Report and Accounts of the State Trading Corporation of India
Limited (STC), New Delhi, for the year 2022-23, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b)  Performance Review of the above Company for the year 2022-23.
[Placed in Library. See No. L.T. 10137/17/23]
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Thirty-ninth Annual Report and Accounts of the STCL Limited, Bengaluru,
for the year 2021-22, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India thereon.
Performance Review of the above Company for the year 2021-22.

Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (i) (a) above.
[Placed in Library. See No. L.T. 10135/17/23]

(B) A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 37 and sub-section (3) of Section 39 of the Special Economic Zones Act,

2005:-

(2)

(b)

Annual Report and Accounts of the Cochin Special Economic Zone Authority
(CSEZA), Cochin, for the year 2022-23, together with the Auditor’s Report
on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 10134/17/23]

Notifications of the Ministry of Agriculture and Farmers Welfare

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SUSHRI SHOBHA KARANDLAJE): Sir, | lay on the Table a copy each (in
English and Hindi) of the following Notifications of the Ministry of Agriculture and Farmers

Welfare (Department of Agriculture and Farmers Welfare), issued under sub-section (1)

of Section 3 of the Destructive Insects and Pests Act, 1914:-

M
2
(3
4)
()
©
™)

S.0. 3246 (E), dated the 20" July, 2023, publishing the Plant Quarantine
(Regulation of Import into India) (Fifth Amendment) Order, 2023.

S.0. 3682 (E), dated the 17" August, 2023, publishing the Plant Quarantine
(Regulation of Import into India) (Sixth Amendment) Order, 2023.

S.0. 3945 (E), 5" September, 2023, publishing the Plant Quarantine
(Regulation of Import into India) (Seventh Amendment) Order, 2023.

S.0. 4082 (E), 15" September, 2023, publishing the Plant Quarantine
(Regulation of Import into India) (Eighth Amendment) Order, 2023.

S.0. 4228 (E), 26" September, 2023, publishing the Plant Quarantine
(Regulation of Import into India) (Ninth Amendment) Order, 2023.

S.0. 4366 (E), 6" October, 2023, publishing the Plant Quarantine
(Regulation of Import into India) (Tenth Amendment) Order, 2023.

S.0. 4552 (E), 17" October, 2023, publishing the Plant Quarantine
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(Regulation of Import into India) (Eleventh Amendment) Order, 2023.

(8) S.0. 4640 (E), 25" October, 2023, publishing the Plant Quarantine
(Regulation of Import into India) (Twelfth Amendment) Order, 2023.

(®) S.0. 4739 (E), 30" October, 2023, publishing the Plant Quarantine
(Regulation of Import into India) (Thirteenth Amendment) Order, 2023.

(10) S.0. 4764 (E), 2" November, 2023, publishing the Plant Quarantine

(Regulation of Import into India) (Fourteenth Amendment) Order, 2023
[Placed in Library. For (1) to (10) See No. L.T. 10111/17/23]

I. Report and Accounts (2022-23) of CCl, Navi Mumbai and related papers
Il. Reports and Accounts (2021-22) of NJB, Kolkata; Textiles Committee, Mumbai and
related papers

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI DARSHANA
VIKRAM JARDOSH): Sir, | lay on the Table:-
l. A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:-
(a) Fifty-third Annual Report and Accounts of the Cotton Corporation of India
Limited (CCl), Navi Mumbai, for the year 2022-23, together with the
Auditor's Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b)  Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 10141/17/23]

IIl. (i) A copy each (in English and Hindi) of the following papers, under Section 18
of the National Jute Board Act, 2008:-
(a)  Twelfth Annual Report and Accounts of the National Jute Board (NJB),
Kolkata, for the year 2021-22, together with the Auditor's Report on the
Accounts.
(b)  Review by Government on the working of the above Board.
(c)  Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (II) (a) above.
[Placed in Library. SeeNo. L.T. 10143/17/23]

(i) A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 13 the Textiles Committee Act, 1963:-
(a) Annual Report and Accounts of the Textiles Committee, Mumbai, for the



(b)
(©)
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year 2021-22, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Committee.
Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (lIl) (a) above.
[Placed in Library. See No. L.T. 10142/17/23]

Notifications of the Ministry of Commerce and Industry

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRl
SOM PARKASH): Sir, | lay on the Table:-
(i) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Commerce and Industry (Department for Promotion of Industry and Internal Trade),

issued under sub-sections (1) and (2) of Section 16 read with Section 17 and sub-section
(3) of Section 25 of the Bureau of Indian Standards Act, 2016:-

M
%)
©)
4)
)
©)
™)
(8
(9)
(10)

S.0. 3139 (E), dated the 14" July, 2023, publishing the Resin treated
compressed wood laminates (Quality Control) Order, 2023.

S.0. 3140 (E), dated the 14™ July, 2023, publishing the Insulated Flask,
Bottles and Containers for Domestic Use (Quality Control) Order, 2023.
S.0. 3153 (E), dated the 17" July, 2023, publishing The Welding Rods and
Electrodes (Quality Control) Order, 2023.

S.0. 3154 (E), dated the 17" July, 2023, publishing The Smart Meters
(Quality Control) Order, 2023.

S.0. 3267 (E), dated the 21% July, 2023, publishing The Bolts, Nuts and
Fasteners (Quality Control) Order, 2023.

S.0. 3584 (E), dated the 10" August, 2023, publishing the Domestic Gas
Stoves for use with Piped Natural Gas (Quality Control)) Order, 2023.

S.0. 3585 (E), dated the 10" August, 2023, publishing the Fire
Extinguishers (Quality Control)) Order, 2023.

S.0. 3583 (E), dated the 10" August, 2023, publishing the Cookware and
Utensils (Quality Control) Order, 2023.

S.0. 3604 (E), dated the 11" August, 2023, publishing the Wood Based
Boards (Quality Control) Order, 2023.

S.0. 3641 (E), dated the 14™ August, 2023, publishing the Electric Ceiling

Type Fans (Quality Control) Order, 2023.
[Placed in Library. For (1) to (10) See No. L.T. 10144/17/23]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry

11



12

[RAJYA SABHA]

of Commerce and Industry (Department for Promotion of Industry and Internal Trade),
issued under Section 16 of the Bureau of Indian Standards Act, 2016:-
Q) S.0. 3807 (E), dated the 25" August, 2023, publishing the Solar DC Cable
and Fire Survival Cable (Quality Control) Order, 2023.
(2) S.0. 3841 (E), dated the 31%" August, 2023, publishing the Plywood and

Wooden flush door shutters (Quality Control)) Order, 2023.
[Placed in Library. For (1) and (2) SeeNo. L.T. 10144/17/23]

(i) A copy (in English and Hindi) of the Ministry of Commerce and Industry
(Department for Promotion of Industry and Internal Trade) Notification No. S.0. 3806 (E),
dated the 25" August, 2023, publishing the Cast Iron Products (Quality Control) Order,

2023, issued under Sections 16 and 19 of the Bureau of Indian Standards Act, 2016.
[Placed in Library. See No. L.T. 10144/17/23]

Report and Accounts (2022-23) of NAAS, New Delhi and related papers

$Y Td fHFaM Heamr 431ed § g w31 (37 derer e : FEIey, # FrfaRad =i
DI Y- ) S T 2= /) F91 Ue el IR 3@l §:-
(a) Annual Report and Accounts of the National Academy of Agricultural
Sciences (NAAS), New Delhi, for the year 2022-23, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Academy.
[Placed in Library. See No. L.T. 10112/17/23]

I. Notifications of the Ministry of Communications
Il. Reports and Accounts (2022-23) of MTNL, New Delhi; BSNL, New Delhi; BBNL, New
Delhi; and C-DOT, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATION (SHRI DEVUSINH
CHAUHAN): Sir, | lay on the Table:-

I.(i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Communications (Department of Telecommunications), under Section 37 of the
Telecom Regulatory Authority of India Act, 1997:-

M No. C-2/8/(1)/2021-QoS, dated the 12" September, 2023, publishing the
Quality of Service (Code of Practice for Metering and Billing Accuracy)
Regulations, 2023.

[Placed in Library. See No. L.T. 10889/17/23]
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(2) No. C-1/2/(1)/2021-B AND CS(2), dated the 15" September, 2023,
publishing the Telecommunication (Broadcasting and Cable) Services
Interconnection (Addressable Systems) (Fifth Amendment) Regulations,

2023.
[Placed in Library. See No. L.T. 10145/17/23]

(i) A copy (in English and Hindi) of the Ministry of Communications (Department
of Telecommunications) Notification No. G.S.R. 594 (E), dated the 8" August, 2023,
publishing the Indian Telegraph Right of Way (Amendment) Rules, 2023, under sub-

section (5) of Section 7 of the Indian Telegraph Act, 1885.
[Placed in Library. SeeNo. L.T. 10150/17/23]

Il. (A) A copy each (in English and Hindi) of the following papers under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-
(i)  (a) Thirty-seventh Annual Report and Accounts of the Mahanagar Telephone
Nigam Limited (MTNL), New Delhi, for the year 2022-23, together with the
Auditor's Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Performance Review of the above Company, for the year 2022-23.
[Placed in Library. See No. L.T. 10147/17/23]

(i) (a) Annual Report and Accounts of the Bharat Sanchar Nigam Limited (BSNL),
New Delhi, for the year 2022-23, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of India
thereon.

(b) Performance Review of the above Company, for the year 2022-23.
[Placed in Library. See No. L.T. 10149/17/23]

(i) ~ (a) Eleventh Annual Report and Accounts of the Bharat Broadband Network
Limited (BBNL), New Delhi, for the year 2022-23, together with the
Auditor's Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Performance Review of the above Company, for the year 2022-23.
[Placed in Library. See No. L.T. 10148/17/23]

(B) A copy each (in English and Hindi) of the following papers :—
(a) Annual Report and Accounts of the Centre for Development of Telematics
(C-DQOT), New Delhi, for the year 2022-23, together with the Auditor's
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Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 10146/17/23]

MESSAGE FROM LOK SABHA
MR. CHAIRMAN: Message from Lok Sabha, Secretary-General.

SECRETARY-GENERAL: Sir, with your kind permission, | rise to report that the Lok
Sabha, at its sitting held on 7™ December, 2023, passed the Central Universities
Amendment Bill, 2023.

| lay a copy of the said Bill on the Table.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON TRANSPORT, TOURISM AND CULTURE

SHRI ZALA KESRIDEVSINHJI (Gujarat): Sir, | rise to present the following Reports
(English and Hindi) of the Department-related Parliamentary Standing Committee on
Transport, Tourism and Culture:-

(i) Three Hundred Sixtieth Report on Action Taken by the Government on the
Recommendations/ Observations of the Committee contained in its Three
Hundred Forty First Report on Demands for Grants (2023-24) of the Ministry of
Ports, Shipping and Waterways;

(ii) Three Hundred Sixty First Report on Action Taken by the Government on the
Recommendations/ Observations of the Committee contained in its Three
Hundred Twenty Fifth Report on "lIssues relating to Road Sector";

(iii)Three Hundred Sixty Second Report on Action Taken by the Government on the
Recommendations/ Observations of the Committee contained in its Three
Hundred Forty Second Report on Demands for Grants (2023-24) of the Ministry
of Road Transport and Highways; and

(iv)Three Hundred Sixty Third Report on Action Taken by the Government on the
Recommendations/ Observations of the Committee contained in its Three
Hundred Twenty Fourth Report on "lssues relating to Untraceable Monuments
and Protection of Monuments in India" .
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REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON HOUSING AND URBAN AFFAIRS

it IS STTST (BRATN) : AR, § HLTTHAT AT IIoT1 () F SR B
HATHT' IR fIHRT- I e iR 2es) B Hae] Aaary Wil | (2022-23)
& FHEd vladad d ikl wIRe/FgRedl R IREGR §RT &I T BRdls Age!
94 Tfcrae &1 U ufir (RIS a2 2= ) 991 ued IR G 1 g

STATEMENTS BY MINISTERS

Status of implementation of recommendations/observations contained in the
Twenty-Fifth Report of the Department-related Parliamentary Standing Committee on
Consumer Affairs, Food and Public Distribution

SUUIHT A, W 3R Adefe faavor #3mera # I |3 ; q waiawyn, a4 iR
SR IRTe FATed 3 oy 73t (3f Siffat HHrR e : HEley, H SUHRhT AT
AT, SYHIHT A, WTET 3R AT ARl HHTe | Heler e A (2023-
24) & H&Y H [AUFT-HET IUHIHT ATHel, Wl AR AESi+d favor dae dacy
IR AART & 25d Hfcrde | siafase RIwTRe/GqRedl & drI=aT & [RIfT &
ey H U ahed <l g

Status of implementation of recommendations/observations contained in the 176™ and
180" Reports of the Department-related Parliamentary Standing Committee on
Commerce

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
SOM PARKASH): Sir, with your permission, | lay the following Statements regarding :-

(i) Status of implementation of recommendations/observations contained in the
176™ Report of the Department-related Parliamentary Standing Committee on
Commerce on action taken by Government on the recommendations/
observations of the Committee contained in its 172" Report pertaining to
Promotion and Regulation of E-commerce in India.

(i) Status of implementation of recommendations/observations contained in the
180" Report of the Department-related Parliamentary Standing Committee on
Commerce on Demands for Grants (2023-24) (Demand No. 11) pertaining to
the Department for Promotion of Industry and Internal Trade, Ministry of

15
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Commerce and Industry.

Status of implementation of recommendations/observations contained In the 44th
Report of the Department-related Parliamentary Standing Committee on
Communications & Information Technology

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS (SHRI DEVUSINH
CHAUHAN): Sir, | lay a Statement regarding status of implementation of
recommendations/observations contained in the 44" Report of Department Related
Parliamentary Standing Committee on Communications & Information Technology on
“Demands for Grants (2023-24)” pertaining to the Department of Posts, Ministry of
Communications.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
I\/IURALEEDHARAN): Sir, with your permission, | rise to announce that Government
Business for the week commencing Monday, the 11" of December, 2023 will consist
of:-
1. Consideration and passing of the following Bills, as passed by Lok Sabha:-

(i) The Jammu and Kashmir Reservation (Amendment) Bill, 2023,

(i) The Jammu and Kashmir Reorganisation (Amendment) Bill, 2023;

(ii) The Repealing and Amending Bill, 2023; and

(iv) The Central Universities (Amendment) Bill, 2023.

2. Consideration and passing of the Chief Election Commissioner and other Election
Commissioners (Appointment, Conditions of Service and Term of Office) Bill,
2023.

3. Consideration and return of the Appropriation (No.3) Bill, 2023 related to First
Batch of Supplementary Demands for Grants for the year 2023-24, after it is

introduced, considered and passed by Lok Sabha.

4. Consideration and return of the Appropriation (No.4) Bill, 2023 related
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to Demands for Excess Grants 2020-21, after it is introduced, considered and
passed by Lok Sabha.

(ltems 3 and 4 may be taken up together)
5. Consideration and passing of the following Bills, after they are passed by Lok
Sabha:
(i)  The Constitution (Jammu and Kashmir) Scheduled Castes Order
(Amendment) Bill, 2023;
(i)  The Constitution (Jammu and Kashmir) Scheduled Tribes Order
(Amendment) Bill, 2023;
(i) The Bharatiya Nyaya Sanhita, 2023;
(iv)  The Bharatiya Nagarik Suraksha Sanhita, 2023; and
(v)  The Bharatiya Sakshya Adhiniyam, 2023.

6. Consideration and passing of the following Bills, after they are introduced,
considered and passed by Lok Sabha:
(i) The Central Goods and Services Tax (Second) Amendment Bill,
2023; and
(i) The Provisional Collection of Taxes Bill, 2023.

MR. CHAIRMAN: Matters raised with permission. ...(/Interruptions)... Shri Vikramijit
Singh Sahney. ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | have a point of order.
MR. CHAIRMAN: Yes.

SHRI TIRUCHI SIVA: Sir, normally, the convention is that on Fridays, the afternoon
session commences at 2.30 p.m. but today in the Revised List of Business, it is listed
at 2 p.m. When was such a decision arrived at? Members are not aware of it. Why
such a change? We would like to know.

MR. CHAIRMAN: Hon. Members, this is not being done from today. This has already
been done earlier by me and the reason was given. Lok Sabha sits at 2 p.m. Lok
Sabha and Rajya Sabha, being integral part of Parliament, need to adhere to the
same time to the extent possible and, therefore, it was 2 p.m. on an earlier occasion

17
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as directed by me. So, this is not a beginning today. Shri Vikramjit Singh Sahney.
...(Interruptions)...

SHRI VIKRAMJIT SINGH SAHNEY (Punjab): Sir, | would like to raise an
issue...(Interruptions)...

MR. CHAIRMAN: Please take your seat. ...(Interruptions)... Mr. Sahney, one
minute, please! ...(Interruptions)...

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, this has been the practice for such
a long time, for 60-70 years. ...(Interruptions)...

MR. CHAIRMAN: What are you saying? ...(Interruptions)...  Sit down first.
...(Interruptions)... One at a time, please. Yes!

SHRI M. MOHAMED ABDULLA: Sir, 2.30 p.m. was fixed for the purpose of Muslim
Members for their jumma on Fridays. It was the practice.

RULING BY THE CHAIR

MR. CHAIRMAN: Okay. | got your point. ...(Interruptions)...  Sit down. | am
addressing the issue. Hon. Members, both Lok Sabha and Rajya Sabha have
Members drawn from all sections of the society. Lok Sabha sits at 2 p.m. There are
Members from every segment. Consciously, after due deliberation, | had effected it,
indicated to the House and this was already in place in the last Session. It was stated
that the House will meet after lunch at 2 p.m. being in conformity with the timeframe
indicated by Lok Sabha. Now, Mr. Vikramijit Singh Sahney. Your time starts now.
You don't lose your time.

MATTERS RAISED WITH PERMISSION
Demand to implement a Uniform National Level Parameter for release of prisoners

SHRI VIKRAMJIT SINGH SAHNEY (Punjab): Hon. Chairman, Sir, | would like to
raise a very important issue which has been a heartburn for the Sikh community since
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decades because justice delayed is justice denied. As you are aware, there is an
ongoing political and legal movement in Punjab at large to seek remission of life
sentences handed to Sikh political prisoners which were predominantly during the
militancy era. The issue is complex and multi-faceted one, rooted in historical,
political and legal considerations and, at the heart of the matter, are cases of
individuals who were arrested and imprisoned in connection with various incidents
during militancy in Punjab.

Rg STl &1 o T T& Sidd | TG A AR =TT TOTTel! B FRuerar
o) I 81 <8 %\r, because justice delayed is justice denied. H YT &I AMH T
DHRAT FTET § [ [SeATsd ITH1 B H 15 AT DI completion R BT THIT S B+
qret JTORTIEAT d1 RET Hx fear am it rong el ST & assassing ®1 W << AT &
g1g Re1 o foar mm for=e \gH( B dTedl Eﬁ?ﬂTq%ﬁWfrequent parole CIRIRE
2l

(MR. DEPUTY CHAIRMAN in the Chair.)

A humble submission & f& there should be uniform national level parameter or
policy because HIRd U <97 2 3R <97 & Wil A different policy Te| 81 Al fb Cb\|$§
ICEIGI] Tg”ﬁ BN 3R 15 91T | Bl PIc | remission ﬁ SIU or while deciding the
premature release so that uniformity is maintained.

Sir, I would like to draw your attention, 11 3TdgeR, 2019 Pl Bg IRPR DI d¥B
A PO prisoners Bl RET DR BT AP aiR [FebTel AT 3R UF T8 A AT AFRID IR
gotdd 8 TSI, i) S Wed sifaRS! life imprisonment H convert 81 7S © as
per the letter of 11 October, 2019 which | am laying on the Table of Parliament, <Ifh
g implement gl §_§, J S Rg §<1 8, 95T § b movement Il Y81 &, GSTTd I
2MIIT 3R FegTaT &b folq U8 a5 STonl 8 fob o1 g i ¥ 30 |1ed, 32 A1el YSIR
1%'1'({ %, ITHT Prsde 3P Bl Many of them are facing serious physical and mental
health issues; so, release of Bandi Singhs would be a necessary step in addressing

historical injustice as means of fostering reconciliation and social healing in Punjab. H

YRA & 9o #3013k 778 w21 Sft & Wi+ &var g & e 81 U@ 818 IR St
gTHN T HUST BT review Hb 5T (de fhar STl S Rikg §<1 30 AT 9 I87
g,

"G ] GEFIAY, Sl o} &1 P &l

YRSIT-YV] BT HY, BHag 7 ore Wil
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Y IUUTAR : 3P Flef BT THY WH 81 AT 81 A1 faspaild Rig are= st
31ach a1 Rt {1 e &1 9wy ol

The following hon. Members associated themselves with the matter raised by
the hon. Member, Shri Vikramijit Singh Sahney: Shri Abir Ranjan Biswas (West
Bengal), Dr. Fauzia Khan (Maharashtra), Dr. Kanimozhi NVN Somu (Tamil Nadu),
Shri Sujeet Kumar (Odisha), Dr. John Brittas (Kerala), Dr. Santanu Sen (West
Bengal), Shrimati Vandana Chavan (Maharashtra), Dr. Amar Patnaik (Odisha), Dr.
Sasmit Patra (Odisha), Shri M. Mohamed Abdulla and Shri Kanakamedala Ravindra
Kumar (Andhra Pradesh).

Now, Shri Sakaldeep Rajbhar, 'Need to create job opportunities for youth by
establishing different industries in the State of Bihar.'

Need to create job opportunities for youth by establishing different
industries in the State of Bihar

3l AHGT AR (SR USY) : A1 SUGHIRT HEIG, A oI §9 HAScaqul
vy R gie &1 9wy e, s foy § amud ufty fdd @ YR @b Bl gl
HEIGY, AT &H S JMAGTA H 99 §@ & A1Y Hel dled ¢ o I8 & A
STIYDT] TR S, T2 & Gd & H3il =g AR Sfl, I b JIH U] A1
STy IOl J9Te St Ud 2] uied, H9Tel Uis 3iR 4R Gax 8 3111 & 3idh AR
e, FNTBIF ey & e U8l ofs B 3ITSITE BRIATI STl T 3R IREd] Afed
BT G BIT &, VT & 3197 [qprd 4819 81 WRd & gaikix oy fagR SR SR
Ucel & We 4] &1 Ud $B SIRES &b &3 4 JATSTal b 77 g9 &b 918 W Blg e
T HIRGT 31AAT HRY ST ol 81 Bis <0-fAee | a3 &=+ grert ot 721 81 I8
fIegpa 2 fUeseT 9 erewr & g1 el AT I 2 f& S a3 & Rifara-aifvrfaa
SRISTIR FoTdE 319+ TR BT o | 3791 U UTer, 319+ YRR BT ¥ROT-Yror
B b o T2 &b HET 2R H GHs, [eell, DI, Ta’IdTE, g, SIS, YoId
Td ERATOM & 3P 8RN § SHfARIITST & fIT JISHIR B Tolrel & forv 9= =R-
IRAR BISHR I18X ST Bl T8 A1, T8 AU dTd-g<al BT 2-2, 3-3 AT & foU
IRAR A AT AreHR B UAT BATIT 2 3R AU TRAR P HRU-UIY0[ & g worar
g, <Ifehd a8 I8 T8l oI+ uTal & b SUd Iiel-9<al & UgTs-fordTs a1 YROT-gIy0]
31h-3Ta &1 V8T & 31T Tel | IRAR H o1a e Bl gofg A aTdl aedi dl 1R1er-Slef
3l ¥ T8l 81 UKl & 3R IAP g2d Uil &% Ul TR 81 I8 9 & YA 3R
SRISTIRT BT JSTST T9 T &, O o 98K, IRES R IR T2l & gl & d
EXI B 3R ST 81 /M HEIed, T R H AfqRid Sl faww gRkfRufe o1
@ gU 99 vy WR WEyfgde faR B @ Arawaedl &l wifd ITdb &3 d
HA-HREMT, e, el I1 BIs IR ST BIdT, AT T&8T &b FISTdT=] bl HST 8-
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faww aRfRAfT &1 FmeT 781 HRA1 g=dT IR 9 31y URIR & A1 IEHR 319
TT-9d] Bl el AT -l B, NI I & T Faiior faemr €Y g1

I : AT FBISY I, H 31T HIETH F Y TRBR R ST IRBRI A T
HRAT § b It &A1 § 9RT ST IT Bl -HREMT 3R S2-TIai e | e
BRI BT HUT DY, THH I &5 B [T 81 b | ...(A9T DI "))

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the issue raised by the hon. Member, Shri Sakaldeep Rajbhar: Dr. Sasmit Patra
(Odisha), Shrimati Vandana Chavan (Maharashtra), Dr. Amar Patnaik (Odisha),
Prof. Manoj Kumar Jha (Bihar) and Dr. Fauzia Khan (Maharashtra).

AT AT, JATA™ YT I STl & 5 3T died, 39 W U8l ¥ dIR
forRaa 9rwor = Q%I Ay Sfsgef deld \_rﬁ; Demand to include all Navodaya Vidhyalaya
employees under CCS Pension Scheme.

Demand to include all Navodaya Vidyalaya employees under CCS pension scheme

SHRI ABDUL WAHAB (Kerala): Mr. Deputy Chairman, Sir, the Navodaya Vidhyalaya
since 1985 has been there all over India. It is a wonderful experiment and it has won a
lot of sidelined rural students. Nowadays, after passing out from the Navodaya, they
are in good positions. The issue is that the teachers and the employees are not in this
pension scheme. Over the last several years, this matter is being raised. Even the
parliamentary committee has given its recommendation. But it is still with the Finance
Department. Thousands of employees are waiting for this to happen. All other
institutions are being given pension and other facilities by the Government of India.
But, why is this lagging behind? That is my point. Hence, | hope that before they
would come out with 'Chalo Parliament' and Parliament blockade, please consider
this one as early as possible. That is my demand. Thank you.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the issue raised by the hon. Member, Shri Abdul Wahab: Shri Abir Ranjan Biswas
(West Bengal), Dr. Fauzia Khan (Maharashtra), Dr. Kanimozhi NVN Somu (Tamil
Nadu), Shri Jose K. Mani (Kerala), Dr. John Brittas (Kerala), Shri Binoy Viswam
(Kerala), Shri Sandosh Kumar P. (Kerala), Dr. Santanu Sen (West Bengal),
Shrimati Jebi Mather Hisham (Kerala), Shri Jayant Chaudhary (Uttar Pradesh), Dr.
Sasmit Patra (Odisha), Shrimati Sulata Deo (Odisha), Shrimati Vandana Chavan
(Maharashtra), Shri M. Mohamed Abdulla and Dr. Amar Patnaik (Odisha).
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Now, Shrimati Sulata Deo; request to revise the financial assistance given
under PMAY (U).

Demand to revise the financial assistance given under PMAY (U)

ST T 39 (3A1S2): SYFHTINT HBIGT, BRI ¢ AT B & d1] AT Ygall
IR AR SIRT 3R o 2, SAY H ATqehT YfhAT QT BT T8l § 3R dle Bl
RIS o & fofg 1 § Tefad 9 smurl €1 A8iey, yar H3il Sff 7 Ue arR dia {6
Jg TRl & iR & HUR B BIF1 A1MBY 3R PMAY BT IBART 2015 H §gl 2015 4
PMAY & T84 3169 & o7 ¢ oIl U &1 YTaeT g37T & 3R wxel & forg-Sil 1AP
Districts &, 3% 17 1.20, I 1,20,000 BT 3R S A IAP &, S IV 1,10,000
P11 2015 § ST S oRG AT 3R ST 1,20,000 AR 1,10,000 AT| 37T 31TS AT & 18 AR
commodity BT e, AR ASTl BT € 9¢ AT 81 3R AR Sl BT 96 8T8, Al I
assistance revised%ﬁ’*ﬁﬁf%@’l ﬁﬁa%,waﬁw%%nmmaﬁmw
81 81 &, Al 98 JIRT $8l I UA1 AT H I8 qier] aredl § b 3R 3113 A1el |
AT BT T 30-40 TRIAT 93T §, A9 Tidhear olak dIve ¥l 30 | 40 R¥C 941 8,
TS BT IE 100 IR 93T B, SIAUIC I BT I §¢ Y&l © 3R AR Aol BT e 9 V&l
21 TR X, Il AIhT IC g3+ & F1IA-H1, ITD! BIRC 93 ol 2, ST Hal 7 Hal
pree A g+ vl Ife dive 81 g i, T TRI9 BT TR B complete &1 1 AT

ABIGY, W] I ATETH § TRBHR H 3R 2 fh 330 TR Wi & foly &F
I B IR G B0 T 8Id 2] e Ta-He ol A 1 ge1+1 d1feu| Ife I8
T4 g 81 SITeaf, 7 98 TG 319 fov Teh wd 9411 ebdl & 31N SUH V8 JohdT B

TAR NS H MGNREGA H 95 ST Bl ek BIRE Us B oIl &1 S STeal
BT GH BT & - MR T eI P 3ieX BTH WH B ©, STDI 20 BOR S9Y
gifed foar Srar 8 QIR IR 989 &3S} B W HRd 8, SId] 10 89IR Bl
g=ifeq feam ST 8l

IR, WRT 3{TUP HEGY F ORGR F fde © {6 39 BIe Bl SU1ST 9617 ST,
aTfep ST TG ART 8, S foIv RIR & SR Bd 999 & U, PMAY BR 9919 & foTu
8ol 3R WXl 81l H I8 |id &l § b 3% Sl IR el 9is &, d 39 91 | 8 Hqd

it STwHf: g=yare, Wéﬁ SilI The following hon. Members associated
themselves with the matter raised by the hon. Member, Shrimati Sulata Deo: Shri
Niranjan Bishi (Odisha), Dr. Sasmit Patra (Odisha), Shri Abir Ranjan Biswas (West
Bengal), Dr. Fauzia Khan (Maharashtra), Dr. Amar Patnaik (Odisha), Shri
Kanakamedala Ravindra Kumar (Andhra Pradesh), Shrimati Vandana Chavan
(Maharashtra), Shrimati Priyanka Chaturvedi (Maharashtra), Dr. Kanimozhi NVN
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Somu (Tamil Nadu), Shri Sujeet Kumar (Odisha), Shri Jose K. Mani (Kerala), Dr.
John Brittas (Kerala), Shri M. Shanmugam (Tamil Nadu), Dr. V. Sivadasan, Shri M.
Mohamed Abdulla and Dr. Santanu Sen (West Bengal).

Now Shri Sujeet Kumar; demand for increasing guaranteed days of work from
100 days to 150 days in ten aspirational districts and backward districts of Odisha.

Demand to increase guaranteed days of work from 100 days to 150 days in 10
Aspirational Districts and backward districts of Odisha

SHRI SUJEET KUMAR (Odisha): Sir, through you, | would like to request and urge
upon the Government of India to increase the guaranteed number of work days under
MGNREGA Scheme from 100 to 150 days in all the aspirational districts and blocks of
Odisha. In the year 2014, the Ministry of Rural Development, Government of India,
had taken a very significant step which solidified the livelihood of all those citizens who
received pattas under the Forest Rights Act, 2006. Through this directive, about eight
lakh beneficiaries benefitted including 3.2 lakh from the State of Odisha alone and the
number of work days was increased from 100 to 150 days for these eight lakh
beneficiaries. It was a highly commendable step which solidified the livelihood
security, boosted the income and food security of the beneficiaries. But still, a large
number of citizens, particularly, from the SC/ST communities are left behind in the
State of Odisha. There is over one crore ST population in the State of Odisha, which
is roughly 23 per cent of our population. We have the largest number of Scheduled
Tribes in the country, that is, sixty-two and we also have the largest number of
PVTGs (Particularly Vulnerable Tribal Groups), that is, thirteen. So a large section of
this population is still deprived of this enhanced benefit. This is causing seasonal
unemployment, distressed migration. My sincere request to the Government is to
look into this.

Sir, | will now mention about a very commendable step which the Government
of Odisha took in the year 2020 by enhancing the additional work days from 100 to 200
in twenty blocks in four aspirational districts of Odisha. But we have many more
aspirational blocks and districts which are yet to be covered. This 200 days
enhancement was further enhanced to 300 days. But being a State with limited
resources, we can only do so much. So, my request to the Government of India is to
sanction adequate funds to the State so that we can cover these additional work days
under MGNREGA to all the aspirational districts and all the aspirational blocks of
Odisha. Thank you.
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Sujeet Kumar: Shri Niranjan Bishi
(Odisha), Dr. Sasmit Patra (Odisha), Dr. Fauzia Khan (Maharashtra), Dr.
Kanimozhi NVN Somu (Tamil Nadu), Dr. John Brittas (Kerala), Shri M. Shanmugam
(Tamil Nadu), Shrimati Sulata Deo (Odisha), Shri Kanakamedala Ravindra Kumar
(Andhra Pradesh), Dr. V. Sivadasan, Shri M. Mohamed Abdulla and Dr. Amar
Patnaik (Odisha).

Now Shri Kartikeya Sharma; success of PM Ayushman Yojana in delivering
universal health coverage; not present. Lt.Gen. (Dr.) D. P. Vats (Retd.); request for
filling up the left out ex-servicemen vacancies by Agniveer.

Demand to fill up the left out ex-servicemen vacancies by Agniveer

o. O Rd (1) S1. W g (Rer) (&Ramon): a9+a gt Sif, H 1iR-ERi &
oy qd il o @l gg Rithal 97 & {7 SREART &_al §1 bl 3R I
@’cﬂe,ﬁﬁgq'@'W'@'ﬁtﬁ@ﬁaﬁ%%@ﬂﬂ?mﬁmmwwél Hug
CH 3R Hex Bl d1d R R8T g, o7 F &1 A 9 RAC &1 o9 qd Afai, g
faerarett It Ik TIRAT 3R 391 Nl &1 firerar €, It St a=ist fher-3m €,
d Q1 ¥ M IRYC BT & 3R 91! B Sl 2l 319 3NI-3M I8 BT b S -oid
SITART T T gl ST 3R qd AfTehi Bl el ST $Hdh] BRI I8 4§
b g9 ¥ g7 499 feH & 91 retirement is as good as service. # o9 Rerw g,
I Y WY TEATE, S AT U felcdt 8, S99 &H ot e o1 98 91 B

E&'?T\P[ FIGEE % - tl%ﬁ ex-servicemen & %I'Q age & relaxation & GT-ATA
qualification T Y relaxation BT a1, fOTRTH civil services MY 31Tl off| 319 Rith age dI
relaxation ¥, qualification T relaxation a1 &1 WRIHR physical activity 3R qualifying
marks H 40 AT BT IH H ex-servicemen Bl Udh 22 Hlel & STAE b 1 compete
B3 H faamd gl Bl

ARCTl dhISl 99 Sl 8, SAfely ALY 3% ATEIH | I8 Ui & b 3 <
WWW%, | again mean, left out, ﬁmiﬁ@ﬂﬁﬂ?ﬁ%@?mﬁ
Tl_s$ %, I JhGIsT Bl IFGINT Bl 3B fhar STl In additions to the reservations
for Agniveer. I8 IR AR b1 DI Igd ATbYD TG R J§ AT FaHY
ST R GBI B, 3MoTdhd Goll dI ghT IR 4T XN 31¢H &1 a7, Fhall § Wl 8l
ST 8, $AfTY TR 31151 & A8y B A1 B

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Lt. Gen. (Dr.) D.P. Vats (Retd.): Shri M.
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Shanmugam (Tamil Nadu), Shri Abir Ranjan Biswas (West Bengal), Dr. Sasmit Patra
(Odisha) and Dr. Amar Patnaik (Odisha).

Demand to provide Rs. 2,500 crores exclusively for construction of Flyovers at
Chennai

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, Chennai Mega City has over 10 million people
and large migrant population from within and outside Tamil Nadu. With over 50 lakh
two wheelers, 10 lakh three wheelers and 7 lakh four wheelers, Chennai is home to
the second largest vehicular population in India. The total road network in Chennai
Mega City is 2,780 km. During 1996-2001, our visionary leader Dr. Kalaignar
constructed several flyovers to reduce the traffic congestions in Chennai. There are
52 functional flyovers in the city and 32 bridges, catering to the city's humongous
vehicular population. In addition, 36 flyovers are in pipeline. Our hon. Chief Minister,
Thalapathy M.K. Stalin has taken appropriate measures to improve the infrastructure
developments in Chennai. At the moment, Chennai requires many flyovers between
strategically important places. A four-lane elevated flyover on Annasalai from
Teynampet to Saidapet will be taken up for construction at an estimated cost of
Rs.621 crore in the coming year. The flyover will be a modern engineering marvel,
improve road safety and ease out traffic congestion at several major junctions.
Likewise, there is an urgent need for the construction of nine flyovers in Greater
Chennai Region. DPR for building six bridges/flyovers and an elevated four-lane road
from Light House to Guindy is under progress. Construction of two 'U' shaped
flyovers at Indira Nagar Junction and Tidel Park Junction on Rajiv Gandhi Salai is
underway and Rs.108 crore was allotted for it. The proposed flyover at Madhya
Kailash Junction is in the pre-construction stage and civil work will commence soon.
A total of Rs.46 crore has been earmarked for this project. Apart from this, the
municipal administration department is planning to build five flyovers/bridges at
Valluvar Kottam Junction in Nungambakkam (Rs.98 crore) ROB at Korukkupet in
place of LC gate on Manali road (Rs.105 crore), an elevated bridge at Chinna
Nolambur across Cooum River linking Union Road with Poonamallee High Road
(Rs.200 crore), flyovers at Jeevan Nagar (Rs.4 crore) and Aspiran Garden Colony
near Kilpauk Garden (Rs.7 crore). A flyover at MKN Road and Officers Training
Academy (OTA) on GST road is as per plan. Therefore, | urge the Union Government
to provide Rs.2,500 crores exclusively for the construction of flyovers at important
roads and junctions to ease the vehicular traffic in Chennai Mega City.
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri R. Girirajan: Shri M. Shanmugam
(Tamil Nadu), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri Sandosh Kumar P.
(Kerala), Dr. John Brittas (Kerala), Dr. Sasmit Patra (Odisha), Shrimati Jebi Mather
Hisham (Kerala), Shri Niranjan Bishi (Odisha), Dr. Santanu Sen (West Bengal), Dr.
V. Sivadasan, Shri M. Mohamed Abdulla and Dr. Amar Patnaik (Odisha).

Need to impose Uniform Civil Code in the country to maintain communal harmony

it g FE e ([TR US): AFFI SUFHMT Sit, |iAem & srgwes 44 H 331
& FH ARIRST & foIg U 9 ARTRS 3MaR |iedl ar] - &I a1d Hel 7T 3,
TR G, S8 Ud STURidd oIS dl 10 $HRIe o 31 A1an, 98+, 9fedr &,
T4 B STfed Al 7 goord IR RIR &A1 ISTHR Fo & AMTHR B B4 fora
gl ...(FIHM)... qaTel I8 2 6 Rax 71 a1 7R & o =8 RETget St siA
BT AR TE| (A X&T &7 Helqd, g¥, fo, Juer, &3, ¥l & 3R 4R Al &
A1 HEGHTT HRAT Ueb STHY AURTY 81 3R HIGT D1 ol THRI BT b0l Bl
.(TIYT)...

SN STUUTIF : ST, 319 96 ST ...(FILT)...

#it g Rig a1ed - HBiey, W ANIRSG AR Wiedl &1 {6l qor-ugfa ar
faTe-ugiil ¥ Bl gR-GR &1 649 T8 ol ...(FGIM). .

SN STUTIL : F9IST ST 1, @IlST 96 SISV ... (FaeT ). .

st gv1 RiE I - seT Wy A9y sAad I Bl L. (FaUH)... 985y, 9™
ARIRS AT A1 B BT Aded © [$ 25 98-l B avE e, 918 e
it [T Bl gEq-dfedl & oy OREa iR a¥igd &1 ARSR A 81
.(TAYTH).... (AT Uil -9feTl 1 3191 d91 URORT 311 FAT & [oTg g2a1 MG o
BT ATHR FAM BI; 25l & FHE G a1 & fdars & I8 T A BIN;
.(TAYT)... [qarE-fa=eg &1 dRIeT 3R YR Udh FAM BT ...(FaL™)... f[ad18-
g 8 W fdl 9897-9) &SR-S Yedh & o fEgell ot Wi ToR -l 8iR
HRUT-YIYUT 6T YR Y FHA BT, ...(FFEH)... Aded 653l & FHIF Y Ui, U
qil, U fIa18 &1 e U A BITT; ...(ae)... fEgail &t Wift dge dufr
g-GAA1, ICI-9g Dl FHM ARHR BN ...(FUM)... AR faare-faese o RAfa 4
forare SuRia S1fTa FuRy § ufer-uc) &l T ISR UT BT ... (SGEH). .
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st Suumfa: I8 IR 919 Rdble IR 81 S Bl B ...(FALH)... Wi, Tl
..(FIYM)... ISl 96 ST ...(STGLT). .

it g e area: Heled, foae &1 fawy 98 § o |t Afgeeii o1 aRAmul Siae
BT INABR 7 I et F9T8d Bl GART B ST BT ST, IHD! GfA=dT Hd T 8
SITG? ..(TALT)... G, | Ter w4, st T AIGl St &1 31fveied ol g &
IR 3T BIT A BRIGIA H Afgell AR & oI 3Md ...(@ae )... WY
e fhU B ...(aaem)...

A Iuufa: sl STl (U )... AT SR, Wilsl 86 S|
...(TILH)...

Y vy R area: 59 I | AR 9t dee B &1 i &R 4 Tolres v @l
IR MR el A A BT IR A1fad 2R ...(aeT)... 78I, 31TS Maegdd] 3
e gt $TS, TRHT 3711 10 BRI ge-1-afeyl & foy Ut ewe Wi @ oy,
SiI AR TRAT DI IATUT <Al 81, D! GR&VT Bl 81 AAT U R TS B
ATl IR WY SR &1 ...(HGEH)...

31 : § AT Tebell, ARHRTIRIS Tehdl 3R YRERS HIBTa Bl WU B
& ol TRBR A A ANTRS T I AT B DI AN BRAT G ..(FGH)...

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour mention raised by the hon. Member, Shri Harnath Singh Yadav: Dr.
Amar Patnaik (Odisha), Dr. Anil Sukhdeorao Bonde (Maharashtra), Shri Vijay Pal
Singh Tomar (Uttar Pradesh), Shri Ram Chander Jangra (Haryana), Shri Sadanand
Shet Tanawde (Goa).

AT FERII0T, @S| AT FEl Hel, § AR ARl A 3R 4 I8 e

DX bl %’ fb you are not supposed to read, you are supposed to speak, U IR
G T ST KT WR B ..(GE).... TS, 81| A1 G371 $g et |

Demand for stoppage of Vande Bharat train nos. 22439/22440 at
Pathankot Railway Station

it $g 1o MRAr (BArerd gaen): STHraft Sit, § A1 Xl H31 Sl & aHe
dq URT S AT 22439/22440 & USTHDIC e Yeld WIF IR SeXd & dde d
FIde= R T8l g1 9 WIRA ¢ faeell I HexT 31 3R Hexl ¥ faeell Sk §U
ISMBIC okl 7, fhq 39 I IR 39H1 5814 el ¢l I8 9gd Hed Ul %¢ 7,

~ : \ \ \ . ~ ~ . ~ .
[VIHH YSTddIC dhC Xold R UYlld, TeHIdel YRl %5 [STAT ddT d Tolell hITS] %5
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AN & oY THATH §i1S 15T Yerd s 81 |l 1R AR AT H ST 9% & 8X Bl
Y O AT & S & Y S -9 81§96 U ISR ARl HTdhfadh
Hied | R <94 feArae vaer H g1fie wicd gq dl Sard@l, |l e, i
1 <, T Ayt |1 =Snjer <), | goreas) 9 R H#ieR, IS o 81 d97 WRd
29 P TSTPIC de ¥ [ IR SeId 1 8 $I T8 | f{Hmae US9 & SURKRh ¢1fid
I SIS g TITHI I dfeId I8 I &l USMbIc FH R I8 9Rd & o8vd |
AT ueer & a1fife Tied & [AfTad w9 & gerar el 99 YRd 29 <97 &I
gl Ut T a1 7, T R ABR &1 99 AfSd T 9T AT 81 gAY
SURITh e TR USTHPIC $e Ield WIF R d¢ YR ¢ BT 38v1d 8Hrae U9 &
&1 T Bl ggTM B {2 H 3dd A qul Bad S|

3T H AT Nl WAl Sff | AN B g (b Y Hafdrd rfas1Rai o1 el
PN GQ YR 2 BT 381 B F HH 2 fie & folv yodhie dhe IIH IR B &I
HUT Y| TIIS|

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour mention raised by the hon. Member, Ms. Indu Bala Goswami: Shri
Maharaja Sanajaoba Leishemba (Manipur), Dr. Sikander Kumar (Himachal
Pradesh), Dr. Sasmit Patra (Odisha), Dr. Amar Patnaik (Odisha), Shri Sanjeev
Arora (Punjab), Shri M. Mohamed Abdulla, Dr. Fauzia Khan (Maharashtra).

The next speaker is Shri K.C. Venugopal; concern over alleged prevalence of
casteism and discriminatory practices in Central Universities, IITs and IIMs.

Alleged prevalence of casteism and discriminatory practices in Central Universities,
lITs and [IMs

SHRI K.C. VENUGOPAL (Rajasthan): Sir, | would like to draw the attention of this
august House towards a pressing incidence that needs an immediate intervention
from the Union Government. | have gone through an answer given by the hon.
Minister in Lok Sabha, which reveals that 13,626 students from the Scheduled
Castes, Scheduled Tribes and Other Backward Communities have dropped out from
Central Universities, Indian Institutes of Technology and Indian Institutes of
Management during the last five years. The hon. Minister also has given a break-up
of the students who have dropped out from various institutions. Sir, 4,596 OBC
candidates and 2,424 SC and 2,629 ST students dropped out of Central Universities.
In the past five years, as many as 2,066 OBC candidates, 1,068 SC and 408 ST
students dropped out from lITs and 163 OBC, 188 SC and 91 ST candidates dropped
out from the IIMs in the same period. The Minister has been giving an explanation



[ 8 December, 2023 ]

that the students have various options for going for other programmes and, that is
why, it happens. But does only OBC, SC, ST students have this option, Sir! Why is it
happening for these students? It should be noted that our major institutions,
prestigious institutions like lIMs and IlITs, were in the headlines due to caste
discrimination and other discriminatory activities. The students are faced by serious
issues during their study. Therefore, the rate of suicide in the campuses is also very
high in this period. | have statistics on that also. In December, 2021, the Union
Government had told Parliament that 122 students have died by suicide at higher
educational institutions under the Central Government between 2014 and 2021. Of the
120 students, 24 belonged to the SC community, 3 were STs and 41 were OBCs. We
have not forgotten about Rohit Vemula. His suicide note is very clear, 'My birth is my
fatal accident.' This was written by Rohit Vemula as a student. Sir, | urge the
Government of India to take immediate steps, intervene in it, so as to address the
concern on this discrimination and marginalization within the educational
institutions...”

MR. DEPUTY CHAIRMAN: You know the limit of three minutes. ... (Interruptions ).. It
is not going on record, K.C. Venugopalji.

ST AFHIY IS associate BRAT ATEA %, kindly send your name here.
S IERIPEE IISSIE XTSIl Demand to make Ayushman Scheme more effective by
enabling poor to get full benefits. ...(Interruptions).. T TAFICI ...(Fag™)...
HAEHIY ASI0T, 319 99 S & fdb 519 MYBT matter, with permission of the
Chair, accept BIdT ®, a1 394 3T 1% 3 fi9e &1 9id 9ad &1 S99 91¢ a8 Réis
R TS ST ... (G .. G MTDHT IR-IR qT g1 7, R B3 uedl Bl
..(FGI)... AT oI RTST Si, (A% 39! & d1d Rebls R S, $8 3R
T ..(FEE)... T S, 7 Eoild eRier St @ gRi, Wit
...(FFI)....

The following hon. Members associated themselves with the Zero Hour matter

raised by the hon. Member, Shri K.C. Venugopal: Shrimati Rajani Ashokrao Patil
(Maharashtra), Shri Pramod Tiwari (Rajasthan), Shri Mallikarjun Kharge
(Karnataka), Shri Abir Ranjan Biswas (West Bengal), Shri Ajit Kumar Bhuyan
(Assam), Dr. Fauzia Khan (Maharashtra), Shri Derek O'Brien (West Bengal), Shri
M. Shanmugam (Tamil Nadu), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri Neeraj
Dangi (Rajasthan), Shri Sandosh Kumar P (Kerala), Prof. Manoj Kumar Jha (Bihar),
Shri G. C. Chandrashekhar (Karnataka), Shri Rajmani Patel (Madhya Pradesh),

* Not recorded
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Shrimati Vandana Chavan (Maharashtra), Shrimati Phulo Devi Netam
(Chhattisgarh), Shrimati Jebi Mather Hisham (Kerala), Dr. John Brittas (Kerala),
Shri Niranjan Bishi (Odisha), Dr. V. Sivadasan, Shri M. Mohamed Abdulla and Dr.
Santanu Sen (West Bengal).

Need to make Ayushman Scheme more effective by enabling poor to get full benefits

SHRI SANJEEV ARORA (Punjab): Mr. Deputy Chairman, Sir, | thank you for giving
me this opportunity to speak on a very important issue which is regarding the
Ayushman scheme launched by the Government. | am talking from the official
numbers and, from the official numbers of the Ayushman scheme, it is clear that the
average amount spent on every patient is Rs.12,000 whereas the approved amount is
Rs.5,00,000 for every family. So, Rs.12,000 is less for two reasons. First of all, all
the hospitals which can take care of critical care are not empanelled with Ayushman
which means that now the average bed size of hospitals empanelled under Ayushman
scheme is 48. It further means that only smaller hospitals are empanelled and the
bigger hospitals, which can take care of critical illnesses, are not.

So, my request to the Government is to make bigger hospitals compulsory for
empanelment or, at least, those hospitals which have medical colleges taking benefit
from the Government and taking income tax exemption. It is because, Sir, poor
patients are not getting treatment to the extent promised under Ayushman Bharat
Scheme.

Also, the cost of treatment approved under Ayushman Bharat Scheme is very
less. So, private and corporate hospitals do not want to get themselves empanelled.
That is why patients do not get the best possible care under this scheme.

So, my request to the Government is to make empanelment of some hospitals
compulsory, increase charges, to some extent, under Ayushman Bharat Scheme, so
that all poor people are covered. Thank you.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour submission made by the hon. Member, Shri Sanjeev Arora: Shri
Jayant Chaudhary (Uttar Pradesh), Shri Abir Ranjan Biswas (West Bengal), Dr.
Fauzia Khan (Maharashtra), Dr. Sasmit Patra (Odisha), Shrimati Suleta Deo
(Odisha), Shrimati Vandana Chavan (Maharashtra), Dr. Amar Patnaik (Odisha),
Shrimati Priyanka Chaturvedi (Maharashtra), Shrimati Jebi Mather Hisham (Kerala),
Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri M. Mohamed Abdulla, Dr. John Birttas
(Kerala) and Dr. Santanu Sen (West Bengal).
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Need to amend newly-implemented circular of RBI dated 17" march, 2022 for
auditing of Banks

2} TR STt (SRR : SUFHTURT 1S, WRI RoTd §eb b UTaemi & IR,
TR dbl H 20 RIS W AH & YSdiN drell SRITST T 2Td Uferd iifse vd
20 PRIS T BY TS dTell IR BT 20 Ufaerd 3fifee e daissl IIcs
IPBISCTH GRT BRATIT ST BT Bl 2020-21 H AMST IfAlCHS & T TP
debl - HRIAT HEMR] BT FaATAT S §Y, ARAISMS A IHP ALGTOR DHRIg ST drell
JMfEe & YA & 3ieX WRcd & g5old BT T fhaT R RS 7 I
TIHR BT §Y, TSI Bl 99 A g Rt 90 Ufcrerd TeaiRist $1 3fifee & &7
1 yraene T g9 UeR, e URYA 17 ATd, 2022 B SIRI fear &, o g9
TSI &b 90 Ufrerd sfifse aret raens &1 geTdx 80 Uferd &) faar T 59 Y
YTALT I ST 50 TT2Td S T 3fifSe & SRR 9 918X 81 T8 1 59 9V U9 9
TR 59 aR8 9 999 775 8, o fop [fgaa w9 91 Rivew 8k faxii ey
& oY et 781 © 3R 7 &1 Ig AT Y9G SHEIhAisl & f2d 9 9 81
IRET ¥ oMU-fas d =icTel AHH 311 38 € 3R o fa<it srfrafidratt & gerd
gU URifed 9 SgHd € By oI 32 €1 UH H, SHIBAIs! & G- B el
HHTS AR g DI WERT dbi § § V8T € 3R 3 4l a1 P JAR &1 A1
SUFHIIT HEIG Y, 3T HIeIH | O] H31e1d T g WRDR I (e 8, Ry ¢ b
SHfed g Irefed H MRERTS & AofRrd fhar SU 8iR $9 ¢ Urgem™=i & a9
B, ST QR 1S RiveH &, SHD] RER BT S, 9gd-98d g-gdia|

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour submission made by the hon. Member, Shri Neeraj Dangi: Dr. John
Brittas (Kerala), Shri Abir Ranjan Biswas (West Bengal), Dr. Sasmit Patra (Odisha),
Shri Kanakamedala Ravindra Kumar (Andhra Pradesh), Dr. Amar Patnaik (Odisha),
Shrimati Phulo Devi Netam (Chhattisgarh), Dr. Fauzia Khan (Maharashtra), Shri
Sandosh Kumar P. (Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri M.
Mohamed Abdulla Dr. Santanu Sen (West Bengal) and Shrimati Jebi Mather Hisham
(Kerala).

Need to initiate a global news organization under Doordarshan

SHRI PABITRA MARGHERITA (Assam): Hon. Deputy Chairman, Sir, as | speak in
this august House today, flames of war have been raising in two parts of the world.
Millions of people are going through unspeakable sufferings in these wars. Along with
human casualties, truth has also become a casualty in these wars.
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| have been observing that various global media organizations have been
presenting versions of truth which suits them the most. It is true that these conflicts
are occurring on far-away shores today. But, | shudder to think what kind of role
some of these so-called global media organizations will play if countries like India are
drawn into a conflict. Sir, even an organization like the BBC’s agenda gets exposed
when they unreasonably target a democratically elected world leader on fictitious
allegations.

These developments only illustrate that a handful of global media outlets
continue to dominate the flow of international news and keep targeting emerging
countries like India. We have to change this.

There is a demand, and we have resources in abundant supply. What the
world needs today is the truly global media organization that does not push agendas
against countries like India. India has an unparalleled pool of talent, engaged in more
than one lakh registered newspapers, 400 news channels, and uncountable other
media entities. What we need now is to leverage the power of this workforce to
create a media outlet that has international presence and acceptance. And, | think,
our Prasar Bharti's Doordarshan and Akashvani can be the best answer. As a
Member of this august House and as a former journalist, | earnestly request the |&B
Ministry for evolving a roadmap to boost up the infrastructure and editorial
capabilities, along with global presence of Doordarshan, so that the organization is
able to collect and disseminate news from all over the world and to the world.

ST TARAT AR, AR Teb U1 <20 &, FOrA Bl /Y gaX bl ST R el
DR DI DI A& DI FECD ST FART AT Bl gIITE 21 TeTard B+
& AT A I o 91 AT A BT YA B &l "agIa FerdH' is our mantra.
U H, H g fvar & A1 B debdl g b gam Bl ge e, 9 Wifsar wire
éﬁ?ﬁﬂ’ﬂﬁﬂ@[éﬁ_\’iﬁéﬁ%l We have content; we have talent; and, we have
technology. 319 I8 HHd &, Fiifd AIGI SIl &, Al JAIh &l I g, A

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour matter raised by the hon. Member, Shri Pabitra Margherita: Dr. Sasmit
Patra (Odisha), Dr. Santanu Sen (West Bengal), Dr. Amar Patnaik (Odisha), Shri
Kanakamedala Ravindra Kumar (Andhra Pradesh), Ms. Indu Bala Goswami
(Himachal Pradesh), Dr. Sikander Kumar (Himachal Pradesh), Shri Rambhai
Harjibhai Mokariya (Gujarat), Dr. Kalpana Saini (Uttarakhand), Dr. Sonal Mansingh
(Nominated), Shri Khamakhya Prasad Tasa (Assam), Shrimati S. Phangnon Konyak
(Nagaland), Shri Niranjan Bishi (Odisha), Shri Maharaja Sanajaoba Leishemba
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(Manipur), Shri Abir Ranjan Biswas (West Bengal), Dr. Fauzia Khan (Maharashtra),
and Shri Sujeet Kumar (Odisha).

Demand to include Chandauli district of Uttar Pradesh under Bansagar
Irrigation project

SN T RE (STR U<¥): SUFHURT Heled, MU 31 I Bl § diel bl
3R YaT T, S foly T g=IaTs |

HBIGY, ST UG E BT SIS Talell By YL SIS &, O "1 BT BeRT 9
HET ST 81 AGTeAl UG 'Y RTetT, Toh SR, AT TSI H FTet =1adt & forg
T Bl WRA ARBR GIRT AGTe! o7l BT ATl foTel & w9 H =9gi~id fohan 1 8,
fehq] RS & Sferd Hae 71 814 & BRI (ATl Bl &1 B j4Tg H THR THEITSAT BT
HHAT BRAT ISl 2l Helqd, STYs dalell H [NaTg 8q Tl & Ffed Jeg & g
DG TRBR DI IIVKINR URATST H G lell Bl A BT ST fharl & fog arfa
3NITLTS B

TBISY, dalell ST-9g H &1 Bl Well g YA IR Bl 9t 21 forari o1 Rams
2q TRIIUYR U8 BTl I U1 DI YT A Tl &, SHY § JTqch A1eqH A
WRBR A AN BT g (b g IRDR B qIURNR GRISTT §RT Farferd T8 Bl
SR 91 ¥ qAREIS 9iE, ANTe dalell ¥ Sl Il Sy dl St 28 ORIl |

HHTEI fTTe TR b HIedH | R walell 7ol bl R fhar S Aepell 8, g=gdra|

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour matter raised by the hon. Member, Shrimati Darshana Singh: Dr.
Sasmit Patra (Odisha), Dr. Santanu Sen (West Bengal), Shri Maharaja Sanajaoba
Leishemba (Manipur), Dr. Sikander Kumar (Himachal Pradesh) and Dr. Amar
Patnaik (Odisha).

Rising cases of Sudden Cardiac Arrests (SCAs) among Indian Youth

SN BRI Tqddt (FERTS) @ 97, H JMUS! 9RI ¢ 6 3170 J91 U Aeaqul 45
TR gl BT JidT a1 81 R, 1S X &1 9 H UTferarie § 3 &1 das & Il
oY, A1 {31 4T Il fb 1R uRIR | R T 36 ATel & Jal Bl fshehe Weld-Werd
3TATTE Bl BTC 3TCH AT TAT IAH! Al &1 718 31 377 & & &7 q31 I8 &1 J-l
G Bl el BT &, o1 H ATYD] @R MR g

T, ofSaT § G IS e & ST VISR A &, 98 U frdl ol favg &
3R H 3MYeh STRY 2ot AR & a1 g il (6 59 WR At Sg1e] REd &R, Uh
STT IATHR b S IR Difds BIfReIdh e 81 ¥el &, S Af SR Uehrsd ! s ©, S
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IR B, ITh! by TS &4 R -9 hHdd g1 IS fob 50 Tl I HH oAy
DI S TS BIC 3CH Bl VT &, SHDI 89 b B 4 &l Ghd ol 9 81, AR’ B
T gaNd! & [ SISTT 4 5 | 6 ARG $F$IH B 3/ BIC 3 h 8l H HG &I STl
g 3R 9 50 Wt A HH I8 & ol I8 % I9d IRIR & fog & g9 o1 fawy 721 2,
qlet <2 BT ferawel] & foy Wi § =g &1 4w g1 STy H-1 U Ush Scledd g1
BT Rede Bl T STGIRI H Ig A7 © T bl & SifSAT Weld-Weld S &1 STl
g, Sdfdh IAB! Bl BIC b Tal ol B heart condition el &, BIc Bl b
ISP BIs 2o o) 81 B, W D A ITd! S 81 Sial 21 ST, U9Iid ey St =
Sl Bl 59 e Bl W AT, I8 go1A1 AT fb S5 H Teb 38 WA P JaT Dl 8IS 3T b
AT ST 21 I8 DTS medical facilities Fa1 il 39 IR Wl W@RT TR UR €414 <1 AT Q|
]I, § I P A B SFIRBT H BIBT AN Bl BIR Bl JFA TS
TS offl 319, 99 89 R 419 TSl 8, 99 S=i gdil B b SHd R-R1 A1ss
sthacd 21 IS 39 TR 11 NI &R &l Magdadhdl & fob S IR oIS T8
g, PIfTS BT S TR Wy @] 71, AR 3T 2cer s hifel dahaR &) dk%
3 37T dTefl ST medicines prescribe 1 TS, TIT 38 dal BHl X8 T | AR UTT FTdhd
TRl S 93 &, 34 ATl B SH H without any health issues STdT TS 3Tcdh AT SITd]
gl 9P Slded gd1d ©, I8 post-Covid complications &1 3Me ATETH & H I
R Bl fb I8 Ueb Hecaqul f[Awy 8, 59 WX WaR 1 o1 arfeyl e
31T Tt U Hiell Jofhar 7 gH@! MgSdled &l 2, U= d S+l I 72l & o 39
$9g Bl address BR US| H 3T JATHRT § [ AT 1 $9 e DI I BT HIhT [T

Thank you so much, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour mention raised by Shrimati Priyanka Chaturvedi: Dr. Sasmit Patra
(Odisha), Shrimati Sulata Deo (Odisha), Shrimati Vandana Chavan (Maharashtra),
Dr. Amar Patnaik (Odisha), Shri Derek O'Brien (West Bengal), Shri Sujeet Kumar
(Odisha), Shrimati Phulo Devi Netam (Chhattisgarh), Dr. John Brittas (Kerala),
Shri Ajit Kumar Bhuyan (Assam), Shri Niranjan Bishi (Odisha), Shri Abir Ranjan
Biswas (West Bengal), Dr. Fauzia Khan (Maharashtra) and Dr. Kanimozhi NVN
Somu (Tamil Nadu).

Demand to ensure availability of medicines at Jan Aushadhi Kendras

1l T A1 SIGR ([98R) : AT IUFHMNT HB IS, 99 2015 H 98§ SIR-WR I I8
TER AT AT 3R Hal A1 6 ST M9l gl Bl WITae1 &1 St a8f Wi 3R
e AT o foly AT &R1 R GaT Ut 811, <ifdh 89 ol & T 44T 3iiR Aegws
®I Sl gaT B, S 100 DU H A A8y, 98 3,000 UF H A X1 81 AT AP
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AT A TRER A IR g o f7a= 514 oiwfd &5 gl €, 81 Il a8 W) {41 &l
<10 fIaRd Bt I1f2 T 3R 981 gad Syarey «f 819 91fv| 981 gau U< 78! 2
# T1d & WY BT IHT § [ a8 A Teliide gard, 3ol gary et 8 ok s &
gl I ¥ W SHRE a7 IUALS HRIg SIU| MUd AETH I AT RGN A Ig!
3RIY 8, gydre|

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour mention raised by Shri Ram Nath Thakur: Dr. Sasmit Patra (Odisha),
Dr. Amar Patnaik (Odisha), Shri Sujeet Kumar (Odisha) and Dr. John Brittas
(Kerala).

Concern over adulteration in food items

it faore aret e AR (STR UQen): A SURHTIRT AEId, 1T € @rd uared
e Jfedwa 81 Y Bl 25 TRAT W ol 80 URIT T adulteration 81 I8 Bl §H,
Hfestart, WH-YIH &1 diof, 8% @IS 4 adulteration 81 ATIER, ¥ H IRRIC, FUC]
TSR AT SR Tehell ATET ST 3719 1 81 5 &1 el 3], Ah¥eba MR FUC]
DT WIAT IR ST 81 HATAl A ST, 19, qqrgai G4l 4 fAerrae g1 € & 74
R g, ARG H e, e | Hergs!, Ul g5 ussy, geal # Ulell fel,
HTel! fird § 7dia & 991, HS S U, TR at Taferat e amd a1 81 718 Bl
ST Sail YT 81 7S © % S9¥ amus SETRal e R8T §1 [afes gy o g,
et gu fiyelar 8, 9=ai § U491 g9 U &) aolg 9 9999 ¥ 8 dRE-aRE B
SHTRT 81 V&l 8, Sl Slded Bl Wl Udl Tl Trel U7 Xl 81 H 379 & b Uep Iid H 7T,
TBT 40 W AP ART HR Y, SlacH Fe! §d1 8l & U &, Fiih IAD] U1 &1 e o
Tl & o SHRT 4 IR Y of fordT &1 ATeR, fAarae - drell &l T s |oll
el =2 e, fTERy 31 59 ARE & BRI 7 8l

(MR. CHAIRMAN /n the Chair.)

IR, § o 3iR I a1 ared] § (&b HeArde B aTel TR &1 4 U[1 B
Jd 8, MR J U aTet €, a1 991ST § ¥l I #1971 97 8 *IR g 99 IR 8% S8
o Y g ot A T1few, a8 Sy 81 STl 21 fos WY st &1 € 81, foedt oft afs
®1 g4 81 3R BT Wt gie o1 Bbis I AT 81, d 99 IuA 8 Sl &1 AR, S
PFA ACT, 1954 §11 83T &, I8 STe<icl Ud BII-IdhIRd T Yardi | ST &1 &l Bl
2l ... B G8Y)... F8Iqd, H o1 He1 d18dl g (b $94 ARG B ATqIdh] 2|
$HD [OTY g BI I MR, ATk STD] T A A& Tl (el Fb |
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MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by the hon. Member, Shri Vijay Pal Singh Tomar: Dr. Sasmit Patra (Odisha),
Dr. Amar Patnaik (Odisha), Shri Sujeet Kumar (Odisha); and Dr. John Brittas
(Kerala).

Now, Question Hour.

12.00 Noon
ORAL ANSWERS TO QUESTIONS

Beneficiaries under PM-Kisan

*61. DR. SASMIT PATRA: Wil the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) the number of beneficiaries under the PM-KISAN Yojana, State-wise;

(b)the number of beneficiaries under PM-KISAN in Odisha, district-wise;

(c) whether Government is planning to include agricultural laborers to receive
benefits under the scheme; and

(d)the initiatives of Government to ensure the integration of all eligible farmers in
the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI KAILASH CHOUDHARY): (a) to (d) A Statement is laid on the
table of the House.

Statement

(a) and (b) The PM-KISAN scheme is a central sector scheme launched in February
2019 by the Hon’ble Prime Minister to supplement the financial needs of land-holding
farmers. Under this scheme, the financial benefit of Rs 6,000/ - per year in three equal
instalments every four months is transferred into the bank accounts of farmers'
families across the country through Direct Benefit Transfer (DBT) mode. The PM-
KISAN scheme is one of the largest DBT Schemes of the World.

A farmer-centric digital infrastructure has ensured the benefits of the scheme
reach all the farmers across the country without any involvement of the middlemen.
Maintaining absolute transparency in registering and verifying beneficiaries, the
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Government of India has disbursed over Rs 2.81 lakh Cr to more than 11 Cr farmers in
15 instalments, so far.

The number of beneficiaries State/UT-wise who received the benefits of the
15" instalment is available at Annexure-l and the number of beneficiaries District-wise
for Odisha State who received the benefits of the 15" instalment is available at
Annexure-ll.

(c) There is no such proposal under consideration.

(d) The Government has taken several initiatives to ensure that all the eligible
farmers are on-boarded in the PM-KISAN scheme. The initiatives include:

(i)  There is a facility of Farmers” Corner on the PM Kisan portal where
farmers can register and update their details.

(i)  State/UT Governments have been provided facility of registering the
farmers in bulk mode and through direct entry.

(i)  Over 4.0 lakh Common Service Centers have been on-boarded across
the country to provide farmers registration facility at their doorsteps.

(iv) PM-KISAN Mobile app with the feature of face authentication has been
developed and available to the farmers for self-registering and
completing their eKYC status on the PM Kisan scheme

(v)  “Know Your Status” (KYS) module/ facility has been provided on the
portal where the farmers can view their complete details regarding
payment status, eligibility status, etc. Through, KYS farmers can know
the status of their land seeding, Aadhaar linking with bank accounts and
e-KYC on single click. Also, if e-KYC has not been done, then the
farmer can reach the e-KYC Module with one click and can complete
his/ her e-KYC successfully.

(vi) To ensure that the benefits are transferred to the bank accounts of the
beneficiaries, payment to Aadhaar linked bank accounts has been
enabled.

(vii)  Further, the PM-KISAN scheme has robust grievance redressal system
in place. The farmers can register their grievances on the PM-KISAN
portal and also take help of 24x7 IVRS facility for their effective and
timely resolution. The farmers can also use the facility to register their
grievances, if any through Public Grievances portal.

(vii) In addition to the above, the Government of India has developed Kisan
e-Mitra (Al Chatbot) — Farmers’ digital assistance to address their
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queries in their own languages and thereby empowering the farmers

through technological interventions. The Kisan e-Mitra is removing the

existing technological and language barriers of the farmers. The Kisan-

eMitra, Al Chatbot is initially available in 5 languages i.e. English, Hindi,

Odiya, Tamil and Bangla.

Annexure-I

State-wise details of the number of beneficiaries who received the 15™ instalment of

the PM-KISAN scheme under the PM-KISAN as on 04.12.2023

Sr No State Name No. of Beneficiaries
1 Andaman And Nicobar Islands 3,620
2 Andhra Pradesh 39,566,907
3 Arunachal Pradesh 54,805
4 Assam 12,15,780
5 Bihar 72,23,706
6 Chandigarh 275
7 Chhattisgarh 21,54,139
8 Delhi 8,302
9 Goa 5,982
10 Guijarat 42,35,541
1 Haryana 13,84,966
12 Himachal Pradesh 7,15,975
13 Jammu And Kashmir 7.,65,552
14 | Jharkhand 12,59,784
15 Karnataka 43,78,002
16 | Kerala 23,50,845
17 | Ladakh 14,805
18 | Lakshadweep 608
19 Madhya Pradesh 75,68,418

20 Maharashtra 84,54,770
21 Manipur 5,871
22 Meghalaya 54,729
23 Mizoram 55,656
24 Nagaland 1,18,506
25 | Odisha 24,96,867
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26 | Puducherry 8,054
27 | Punjab 4,97,228
28 Rajasthan 48,65,927
29 | Sikkim 13,945
30 | Tamil Nadu 20,45,364
31 Telangana 28,71,805
32 | The Dadra And Nagar Haveli And Daman And Diu 10,346
33 | Tripura 1,94,945
34 Uttar Pradesh 1,75,61,128
35 Uttarakhand 6,79,658
36 | West Bengal 39,80,670

Grand Total 8,12,13,481

Annexure-l|

District-wise details of the number of beneficiaries for the State of Odisha who
received the 15" instalment of the PM-KISAN scheme under PM-KISAN as on

04.12.2023
Sr . L
No District Beneficiaries
1 | Anugul 97,246
2 Balangir 1,32,300
3 Baleshwar 1,71,561
4 Bargarh 1,11,786
5 | Bhadrak 1,10,829
6 | Boudh 36,337
7 | Cuttack 1,04,878
8 Deogarh 28,456
9 Dhenkanal 76,522
10 | Gajapati 32,601
11 | Ganjam 1,33,365
12 | Jagatsinghapur 30,939
13 | Jajapur 93,042
14 | Jharsuguda 23,270
15 | Kalahandi 1,10,400
16 | Kandhamal 49,269
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17 | Kendrapara 84,435
18 | Kendujhar 1,54,619
19 | Khordha 52,625
20 | Koraput 50,998
21 | Malkangiri 28,941
22 | Mayurbhanj 1,88,346
23 | Nabarangpur 65,968
24 | Nayagarh 50,120
25 | Nuapada 67,207
26 | Puri 1,19,509
27 | Rayagada 35,009
28 | Sambalpur 45,701
29 | Sonepur 45,606
30 | Sundargarh 1,04,982

Grand Total 24.96,867

1. ARG 9= AR FUTAfT S, A9 g § A HA S B gRgare. dRAl
TS § fob I8I1 98 W IR W[ 81 AR UBll iHey] B i1 ISl &
IR H B, i I8 [HAA 4 Relcs &1 4§ e & Ha4 H I8 Jdlel 9 Va7 g
Nnfsem & W, fI9®R Coastal Odisha, Western Odisha IR gferor Sffgem #
ST U1 W B €, &9 U B & AR B IR natural calamities & HIROT STDT
Al B! BT Bl 81 BT 9191 AISTHT & d8d $s 9K U1 BT © b ST et 11
BI IR 7, IHD! HerT | [4eid 811 A [HAM1 bl 1 & yg=dl 2, Sl shlg A1 BIdl
g, SUD! YRUTs HRA H S96] foddnd 31 © AR a9y sifeen d & foar gud
g9Ifad §Q 81 H HA1Y H31 Sfl | ST 218 § fob $99 IR Bl g HR & o1y

s ANHN T HSH IS8T 87

i} earer et : FUMIRT S, 31 I8 I U TF—Id1 81 e 2 o gem #:0 ot s
Al St 7 718 B 41 AT AR B 2, R f6A1 D1 U Pad & WU H FERIdl
firerclt 81 89 <Wd B T Ps IR SMUST 31l 8 3R 39 G fhai &l dlg A8RT Tl
BIdT &, oifhd 31T Udh SHiIE B T fohami &1 et 47 firer @ik f1feed wu 9 9Ra
ARBR P R IANSIT A bR X <2 & 7GR G4 fBATT BT STl JHAT g3l & SHD!
WRUTS Bl 39 oY TRER 71 5 Hddl 97 T W) 9718 2 3iR &A1 I Fs GaR
A} fpg, arfes STP i T ol &l doid At el $9& o7 894 I9&! dIF A1d
BT Sex Ufshar WY B S, S Ul U ATel Bl 2ial 2t SFh 91 IAH s dTh-1h Bl
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A STIRT &1, sy fouedt oft a1 fora™ &1 wadt &1 Feie el 39 {77 'AIDE on
Yojana' VT 94T © 3R SS9 VU & A1e0H I fha™ & U SRGe {7 9 & 3iR agi
SN BT ST HRATT &l SD 3G U ST 1 BRIS 25 NG gde IR URAT Hax
BT TR SR STH Ui 1 g BT & U 89 WY Ugd &1 I8 379 Usall IR
aXg X8 BRIl SAP AT BT “YES -Tech’ VT JIR &Y TS &, ‘DigiClaim Module’ TR
fopar ar &, drfe fam™i @1 “DigiClaim’ H &1 di¥ it b | 3% AT &1 ‘WINDS’
B THIH URY B TS 7, RIS Taarferd @wg w2 9917 7T 81 S 59 eI &,
ITH Al & 3R Bl 1 G ‘rain gauge’ TRATTAd fhT T Bl S9db A1 &1 ST 2500
‘Automatic Weather Stations’ 91T 7T &1 I G SHTIT I9ITT U &, d1fh fordT &l
IR<IT § T el feami &1 S di¥ B, SUD] o IRBR B 3R I AR TITH
fpy <11 32 € o5 <1 ur foar €, Seia! firel| 91 A e &l fifeaa wu 9 a8
AT & b 3R ) SHF 3ER B! YR {6y T & iR 3R Y SRA Awra 8,
I T BT TN B FoR [HAT SITg|

MR. CHAIRMAN: Second supplementary, Dr. Sasmit Patra.

S1. AT g : HEIS Y, § Ugel ATl & o1y AT H3i1 Sil T ervgaTe Bl §1 A7
QRT AT natural disaster, faufrat @ defea & 3R sffeen & feam 9 defed 2
feel 100 ATl H STHIT 99 cyclones IS B fFC B b &1 A4 BT &1 H A5
3R A1SY & fae B Y 'Michaung' cyclone 31T ATl STd VAT natural disasters
3Tl €, VA faufRrat et €, O Al @ B g Il g, wife 99 faufi @
SHA W B~ AT o7 I &l faRI¥eR 3R 31T AT & Hed 3 9, Il TR
fESTRER H @2 S Hhie, S g, fiddll &8 olifSy, U &5 Asaal=d 31 & 3R
fPaMl & JHAM B WU | AT ITDHT WA BT T HA H T 0 B
faeTyam S AT & €, S 3Nfeer oiiR o1 <o €, I8t & fonaml o fasm & forg
IR HY I SWR Fhd & 3R SP S overall losses B %, compensation g %, g
SDRF 3R NDRF ¥ Hefad 8Id &1 § I8 SI=+1 a18dl § o By JHA1ed I overall
fIpTa ¥ B D] Heg B hdl & 3R I B 57 WM I THR Hhd 87

St erer TleRt: g Il S, AT e | $9¢ 991U b {TT SDRF
3R NDRF WS &1 fo1eh foram g1 3t e &1 vy 2 iR e & 3fex IRGdars Wt
eI ISHT ©, S IR 81 39 IS & HIEIH F 3R Bl T STD] dhY B
HRAT ATEAT &, A1 I8 IFP AR & IR HR Fohal 21 FIfTad TU F 4RI TWHR
ATl 1 FHRITSN DI &l DR b 1Y foharl & forg Sl wph=g 8, S il B
HRl B AT goic BT W UTagT 3T 81 2013 9 AT b A g9l Dl 91T &l
2013 H PN BT Sl GOIC AT, TS AW 23 TSR RIS AT, J4] PV BT Foic AT o THT 1
ARG 25 TSR TRIS &, TOTIH STHT A1¢ Ui 0N gfg &l 78 2

41



42

[RAJYA SABHA]

S TRE ¥ Al & oy waet 991 31 A1 o1 g1 TgRe BT o) 9
fopam™ <mT, g9 U RIS Y SSHIveTR & gRT JIR &I &1 8H dollsie
AR ITd! climate resilient varieties IR &I &, ATD [HAM BT IR ATIST BT
HEAT BRAT TST, TRATT T JHAH &1 1Y, Al 4l IHD! ot Gl 35 AR IHHT
THA 7 81l IMSHTIIR & gRT W U YT {5y 511 32 €1 39 Hag § USargonil
A STRY 1 STt 21 ifeaa wu 9 [Bami 3l ygel a1 ffel, 96 SR 91 B fHa1
STTRET 81 IIhrIS] GHI-THYT TR S9d] B SR fhaT ST, 396 3R ff TRBR
BT TR YATH IEAT 21 91 A el &, a1 § 39 &g H g1 grgan g &
1ead U 4 ifSen & a4 5 U1 &1 B foham <17 X1 8, O [ <21 H o <1 <t
2|

SHRIMATI RAJANI ASHOKRAO PATIL: Sir, through you, | would like to ask a very
pointed question to the hon. Minister. Why has the number of beneficiaries of the
PM-Kisan scheme reduced by 67 per cent from 2019 to 20227

St Hetrer AeRkt: AR G, o9 Ao feaE g S ud 9ga
AECIYUT ¥ 1 JeT H3ll TR Aal Sff 1 P b 3R Ugell R 4Ivd fhar rof
URY g8 I T 2019 H URY g3, o1 "9IYH fa 99 (A & dR 1R 6,000
B [T & fpTIC H I fhdl H SIar 21 S fob A1 w1 A 5894 Al
DI G B4 BN Aeell WRifthes U3 qoT 8, 1 g1 oral © fb S died far

MR. CHAIRMAN: Hon. Minister, the hon. Member is specific, that there has been a
reduction of 67 per cent in the beneficiary list. Respond to that.

21 Berer Aet: AT FHTILT S, § I BT IR < W81 § b 9Ied fhar aw e
' & ST URH H AR U, I FaY H o7 DR Bl B F Sl ST 3MY o, T
3MY 21 3R IFH T FF AT (1S 1 41 Ih! Refist gatml oifhT S| a1 il
T fpa™ 2, S9HT I8 TAT e TS9P 915 g9 S9DT MR A forad fHam
SHD! goT8 A $B M B4 gUI IHH d18 BH SHB 5-BaTg! b A F SISl 3i”
%Y Sfedfede™ 9 ff I8 o a1 ™1 S9d 91g S 9 fhA §, S aen
3ITST SHTHA 8.12 BRIS &1 98 8H oA 1oy ARG RI 5 91 J8& § © fb Sl g
fra™ 9o 8 U 8, 3R 9 aR<d ¥ dfud 8, a1 S-hdTexdl & J1eH | MR fofd
b ITD AT JNd HRA ARBR Bl (HSEY| d1fs gAR ia 9 (e €, S sod
Ifad X8 TV €, S9! 89 fha = S &1 997 © 9| ART 9P e | I8!
$HE1 Bl
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2 qurafer: A" G S, AR G H Y91 © fh gl il @l dw
SITET ot 3R AT ISR 7 HET © P S0 AT H oW 67 TRAE & RR1AeE 3mg
Bl B R AR AERT DI 379 T Iy &R 3991 391 fawa o= =@t #oifgl
SR T WY A YD1 2 [ 39 AT & ATHIERI B AT 2019 6 DIl 67 TR
RN

st Herer =R FUIfT ST, 399 67 IRAC Bl AR F81 3ms 81 I8 1 dRis
fopaTl T T AT R 37 8 PRIS, 12 g fhATT bl el I8T 81 I8 IRASST g1
T8l Bl

MR. CHAIRMAN: Hon. Member, the hon. Minister will invite you in his Chamber and
then you can come back to the House.

SHRIMATI RAJANI ASHOKRAO PATIL: Okay, Sir.

faaer & war (sht wfereTo]a @A) U SfY, SHST IR R G Bl ATGH BIFT
ST SR $1 Q11 H 81 q1cl DR o, AN BH b3 HTe[H Tl ?

it HTafcr: Sl Al AT el {9 1 e AT b 31T Al Do WA St il
o |Tafcr Sit, ot w20t STt A ISR & ARTHRI B! faa™ & fog /1 oM a2,
i1 AT T €T BT §, 3 g

2 aferepTolT @A AR, W) ¥ Il € b QM1 T Ush-gar b URT SR AT
(T B ST QX |a I AT 8141 A1y b g1 Ura A1eli | 39 dFheRIsT &
TR B T 8l g R IHBT RO T 21 d I8 U Y8 &l § 3MR 31U I I
3ffhs B AT

it uTafar: A A S A sfids fu E, U1 AR ' T S8 sfies T8l f g,
what is alarming from her question is the decline of 67 per cent which, prima
facie, does not appear to be acceptable. Therefore, to find the way out IR ITH

JATYHT T, ATASI~Th, XTSTHITD AR AAST Siiad AR I © T 597 el &l 8
YT BT AT BI9T I1RTI I AT FSRAT BT MHIT BT and then she will
come back to the House. The Chairman will find the method to keep the House in
loop. IMRIRBR H T S Y &, A &1 fad WX & 9 21 31 95 3181 o fh
AT FE=T, $fcl ot 3TeNaxTa UTfe e & fadt # WY fooa & fore sasit goed]
2 3R T2 S & ool § fohamil 2, T 59T STHIT gdhldd IR <9l &1 gad! iad dA1h

%\, We will move ahead.
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SHRI JAIRAM RAMESH: Long suspended Member.
MR. CHAIRMAN: Well, you are in the queue !

SHRI MALLIKARJUN KHARGE: He is also in the queue !

sl s SRS IRT: Uiy S, Ak WRAR Fed feast & fav am
HYAT Bl ONBR A fhamEl o feiiied ggrar & foav 'feam - wiew™
ey fomar 31 |wrafcr Sit, # smuds ATess | A A#30 ST | I8 ST ArE §
for S 'fpa 5-f" wicw™ fawRid fhar T 8, a8 feami & o 9eg $rdar g,
fRAmT @ 3R A H 37T T fhail THRITG U §s 3R I A fhd TdR o
off?

it Ferer et : FUMTRT ST, ST 6 AR 9w A geT § {6 Saare sk
"o -3 & 7109 W WRGR & gRT fhd UbR A BT b1 5 X871 & fodari &l
fh g TrepTR §19 3Afeh  3ffAh SIIST SIY, H ITh U & IR H So g1 arsdl g
fop fram &1 foae == A fier IR 9@ S ) 991 8, S9¢ JHIYT &
forv &9 Uop Uicd fasfid fhar 81 39 Uicd & A1egd | 98 fha /e dved
BRIRNAT Hex (Y=l UR SR ¥ A 37U+ I Bl S[edl Aebdll ol 3D A1 &,
TR D! Bl TIRT B, Al STH 5- haled! b A1eddq H UH o A foami o i
SIS ThdT 21 S9H JTfTHRT Bl Wl I8 UrdR <1 TS © b I8 500 fhaml ol g9 A1
SIS Fohdl &l $9h HEIH I YT 20 oIRY fha™] & 3-hdlsdl J SRNGE SIS]
AT 1 H 3MIhT I8 I I A8 § (b 'Thar $-F=' &l 89 Ui |l & i
917 8, ¥ 3R d S9ETs TR A7 Aldgdl W foRgd SITU, o S8 S9h] Siarg Y
R T TG S SN HA 1 AT 55 B9TR I Pled g & AR Al afrarst 9
ST 24 BRIS W AfD IR A1 g &l AT 31 I8 o1 & b 39 IR AR
YT IR & 3R TAg-5 STt 9 fha &l SareT 9 SareT fohar w1 +1fe o1
o4 fAel, $9d foly SRR 914 by ST ’% ©1 31 oIl 8 6 599 [ &l
FHRIT BT FTHET Y AR 8 X8 B

ot gTafa: & Sia et

it SR =erY: guTafa Sft, orfl |3Y S F IS S & HdTe &b Siaid | Ig 91
AR fh I $-Pars<l &l A4 3R IR Bl AfdTe B BT 714 59 AT H AT 8,
Tl TR Bl AT Te TS, AT S U8l U el 819 a1V &, SHdT 398 T 71T
o7l AT WRT GoId 2 6 1 A SN A 9+, ST Ul il el &, Sl
gfead o forar Sy, 39 a1g V4! A1 94978 S|
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4§ JM9h ATETH W g BT ATed] g (o 319 39 ASHT Bl oF] fhY 5 ATl I
arel 21 5 91l H B & @, [T B AN 3R P § Yoil Fder ol srazaaan]
&% A1 9¢ Fal B s I H AR ST Ut B TRER g1 31 BTl H 5=l
SIP! IRBRN 1 8, T8T 377 AfTheel § Y form m o1 fh 6,000 9T BT IoT &b
ITAT b RT Teifie fhar STu| $afoly A)T HdaTol & fob o7 g RN 39 )
foraR BN 1 5 AT 918 319 6,000 YT BT GTAT ST ?

it YOt : A= E@3 ol

it eArer =ert: AT AT S, F9 U8l H 3MTUd] g I Mg b qgm=
Y, A% AGT Sl 7 Ugell IR I8 (G T [ A1 dF] B SR Bl o
SRIGE Iffthe & @R TR 6,000 BT SIS & A1egd 9 {947 fouedt fa=ifery & fier v
g1 31 39 99y H I8 FHel ¢ & 399 (e v A fGami of 3969 9 W) gom
T3 21 fHA™ S IISHT BT A4 oy, Hifh IFHT IR AL 918 3HDBI SR
&1 & fh 3P URT 2,000 UV M, 1 S99 fham & forg i oY smagassar ot
I B &, T2 SB! 15T B ATTeIHdT 8l IT fhAT Wl gfaqusic oI sraegel &l,
XA SAB! $HBT A FeAdl g1 I 39 Gy | I hel g b b I W g,
RT3 IR & ft forsa a1 1S o <121 U =i xh SileT 21 H Hifgaa sy
H IE BT Fhdl g 15 I8 (Al & oy 9gd &1 Hecaqul JIor 1 & MR [HarT sd!
e A B €

MR. CHAIRMAN: Now, Question No.62-Shri Ram Nath Thakur.
Discontinuation of halting of trains during post-COVID period
T*62. SHRI RAM NATH THAKUR: Will the Minister of RAILWAYS be pleased to state:

(a) the number of railway stations under East Central Railways where halting of
certain trains was discontinued during post COVID period along with the
number of such trains, the details thereof;

(b)the number of trains which halted at Karpurigram Railway Station under East
Central Railways during pre-COVID period;

(C) the number of trains which are currently halting at Karpurigram Railway Station;

(d) Government's policy in place to restore the halting of such trains at this station;
and

T Original notice of the question was received in Hindi.

45



46

[RAJYA SABHA]

(e)the details of benefits and inconvenience caused to passengers due to
discontinuation of halting of trains ?

THE MINISTER OF RAILWAYS (SHRI ASHWINI VAISHNAW): (a) 1o (e) A Statement
is laid on the Table of the House.

Statement

(a) to (e) With a view to contain the spread of Covid-19 pandemic, Indian Railways
had discontinued the operation of all regular passenger carrying trains with effect from
23rd March, 2020 and only special train services were being operated. Since
November-2021, Mail/Express train services are being operated as per rationalized
timetable and regular numbers. Indian Railways, with the assistance of I[T-Bombay,
have undertaken rationalization of time table, inter alia to provide better passenger
safety by creating maintenance corridor blocks, minimizing conflicts in existing time
table, etc. The exercise also included rationalization of stoppages. Karpoori Gram
station is presently being served by 08 train services (02 Mail/Express and 06
Passenger Special services) which are considered adequate for the present level of
traffic. Further, provision of stoppages of train services including resumption of
stoppages is an ongoing process over Indian Railways, subject to operational
feasibility and commercial justification.

#i I 1 SR FUART HBISd, H 3T HIEH I AR Xl H3i] Sff I SIH1
ATE § [ 2020 &b U8, BRI &b U8l Sl ¢ AIFYR TS b HUIAH H Bebell
off, ST FTRreTT varassd, aTe QerRAo, ST TeRIv, CIST-BUR] UaRINd, d 2022
&b 1 R 781 Bb 81 87

it gyOfer: A== H@3 ol

1t 1=+t I07q: AT FHYNT HEIGY, IS SN ¢4 P Bloc Bl (999, Ig 984 8l
ol fwg ¥ 3R ofteT Sfbrme fowg @ 81 gud oIS waflaa a1 o1 g
SHHTSVTM Tl Tl 3R 31U 3HDB] ATST FHSAT Dl AN &, Al H SI-TIH A v
SOP IR F el faR & gd1e 1 Heled, sRidbell 81 Yoid 3R B8I5d & a1 | S
IRTP S B, I8 THSH & SIoxd 21 8sd | PR §Ts I Pl IR 4l Bbls RUR,
NS BT B ST &, d il MISAT Bl &, T8 ¢b 8 AT HR 81 AT BIg A TSI &,
g IR I STYAC BIhR S Fhall B, o1 T IR T81 RUIR HRAT -1 o H U1 BIll
g 5 Yord @1 uedl, S &hd &1 9711 s 2, SAH 84 NelRell il Hed d1 gl &,
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I A B S8, T4 ofifOTT fh &g 12 fhelitiiey &1 Ueh I &, g8 29 &1
el Dl Rl &= &, A U1 a1 999 el & [ Sl o9 Ule 9 31 Y=l 8, 98 #rd <Y,
ged) ¥ IR IR 91U $9 12 fhaidicr & U9 & 978 Ue] IR I¢ ¢l o of A1d
IR B 1IN SIS B SHUR ol 31 Fhal|

STy R R H I At Yerast &, e 91 Yold Rieq €, S 994 U
HIRSR i BT RICH T BIT 8, I SUTETAR <20 § 24 €S | 9 8 €, P <2
H IR €< 3R B3 <1 H 6 e a9 9 Y9 & 1eRAl o1 @rell ¥@d 8, g
ITPT HeH B b | T8I IR He - &1 STHRd Bl 81 O1d BIRSR sclld g1 8Id1 8,
I HeA & f2amd | 125 fhaiiicd & Uh SRS &I Well IGHT UsdT §, a9
SH A I <189 # ST Y ML R H-Cq & R q U 81 I Bhell §, S
ST BT T&T IR IUbT THIT 81 BT &, TAMT STD] 39 125 fharded & diRsR
3 freTel ST T=dT B

A FHTNT ST, 3R 319 I8 T(shAT 3%, A1 2014 W Ul 954 q9 F&T H
TRISTH BId U1 STHT TaRsl 170 & 3MRIATH T, Rifh Heoad & g8 Faeng o
ST 3IMSIMMSSL, a1 Bl B | U Fo1 bl o7l TRT A7l IFH IR <% HR P
cach Bl 954 [STol TSl B oY, [T IR 920 H 8NP Y= Dl ARl HH F BH
-9 B¢ PIRSR He-id & fov fire Sl S ufshar § &s erdoist Ik 1T §
3R S-S YeId @1 HURIC! 9¢ el 8, JART™G CISH-Cdd H 13 weidois 41 fay
NIRGE]

it yHTafcr: Yabve AiHel| &1 I 1 STHR|

i} I A1 BTG : AU ARG, H AFIY Yol HAT Sl Bl qrll A Fedd e gl 74!
SEIE VIRV CICACD R

oY AUTafa : BT HITU

1 IM I IIPR: FBISd, IBI+ Sl Sfarq (a1 8, fotRaa STamg faar € b 8 \iret o+
IH IR SR &, Bl o, IS Wl Sl 81 899 Ui & R | |aTel gu] ol
AEIGY, § YS! 9T, fh #9110 IR ARG A1 St &I #iRgd $9 9 iR 93 &
H1EGH W HET &1 Sl a1 Y 91l /2 2, MR - g1h] Sl RIRITAT 8, I8! a1 U qie X8
2l ...(aIH)...

TGy, H gORI At Judl g [ &I ..(Faem). .

it U : A AER, AT A3 S AR I8 b 5
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i I AR SIGR: B, d MBI I & 7, AfdhT § I AffhaR & w9 H 8
ST g1 H Ol S9! H3ll & WU H SR IS FHT & U G b WY H ST g 3R
T WRT 98 B 3181 WY 5l

eIy, § AMYF AIEIH J A #31 SF | GA Aeivie gu- aredT § f&
HIT $¢ HEI Ugel JART foTel H 3R FKiyR el & WBYR UeRT e | -
3ITI STRERTI 3 6 ST ¢ U] B AT AT B, 91 d 3 8T & 3IR AR ek
T W 3 SISI 471 S¢ HEl Ul A ¥ 81 87 T SRV 2 b HU a1 7 S ¢+
Shl oY, I 3d e TP el 87 3MUA I7d el Bh+1 Bl Sl BRI 1], 399 H
HEHd e gl

JHUTIIT HBIG Y, H 3TTUh H1EIH I (4RI SRIY & A1, e & A1y, Uil &
T, 3R] & A1, fAT &b A1 HEAT AT § (b S ST Dl 3R WRBR Bl Sl
Y B9 ITolT &, S 1Y ¥ 39 S9! dferd Jd HIfTY 3R R-R519 21 &1 99 89
o &, TRIT 37T I T YR I ¢ A1 Dl UeheT BT TS AT B DI HUT Bl ?

it JyHTafer: AR HE S, A R H 980 9I1gd WY W, JREIR a¥ia A, HIH
R BU, 3T A1 A== Bl gl B g, I8 91 bel ol

i 75T AW : AR, AT ARG HEIGY WX I8 o) G 9ids & 98al d
9 TR §od 2, T4 ITH BIB] 3! TUeq W1 Bl of, W 37T HI AT 211 319
Tgcl [98R B1 TSI B 379 TRE & a1 A o, S99 9gd GIa &l A fHe &iiR
TP go! [ Jdal & RO &1 AT g ST DI ATSl-9ga a9t 3T &,
ST § 39! g=udre Al Sl g

TS, A Gi9e A8Ied &l il Wifha vy 2, s9& fofw # Ay
S HEIGY DI REFA B I BHAR A 93 3R 39 Al H Sl AATHY &l
I, 98 B9 DA

SHRI JAWHAR SIRCAR: Sir, | have one specific question. How many halts and
railways stations are not covered after Covid? After Covid, you withdrew services
from many stations. Now, three-four years later, | am asking specifically, which
stations and halts are deprived of railway stoppage? That is all.

SHRI ASHWINI VAISHNAW: As | said, Sir, there is absolutely no relation of this
decision with Covid. The entire decision was based purely on the maintenance
requirements, purely on safety requirements, and for safety, certain very difficult
decisions have to be taken. This is one of those difficult decisions which have been
taken. We know this has huge implications in terms of passenger convenience and
all, but still this was a very important decision which had to be taken. This has nothing
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to do with Covid, hon. Chairman, Sir. Overall, practically, things change every week
as more and more tracks are added. As you would be aware, Sir, and through you, |
would like to let the entire House know, in the last nine years, close to 21,000
kilometres of new tracks have been added. So, once capacity is there, more trains
can be run. That is the way we are moving in this direction. Modi ji’s vision for
railways is a very big vision, and he is implementing it in a very meticulous way. So,
as more capacity increases, we can have more stoppages.

MR. CHAIRMAN: Shri Rajeev Shukla. ..(Interruptions)..
SHRI JAWHAR SIRCAR: How many stations, Sir? ..(Interruptions)..
371 ITTIT S[PHT: TIHT IR, AT <=1 811 b I8 95 To! AR 2

st gurafar: oI 1?2

7t Trofta ST 59 DIs ¢ Y Bl ©, a9 Ugel I &l a9 BT @ [dh Ig Y &I |
oIS XYM Td SAGH, Bl a1 ShHl, GIRGRS B, TE 8, 98 7, Afd a8 # fR-eR
I BTec I g Ol &l e o, SUP §1d & IR § diR7AT T2 81 ST
g 3R ¢ JR 8l ST 81 3MUeh! bl SHM DI T Hdl IS §, ST 98 qad
TSEfSAT ML BT TS B S AT W, YIWBRT o & A1 W) 81 ¥&T ® {5 niferfedmd
TIR F 7 fHft UIR F S Bloc I P OS] 9 Tol ST &1 BT F21 Sff 4
frde 2 {5 /=1 7 39 oIy 319 U i 9970, Teh HifdsT= 99110 3R I 3R TR
Ig I BNl fhd) 7 31 a1 Radve &1, fAfRer & Radve, talt ot Rae, s9a!
ReRe, 396! RaRe 3R 317 v & foly gTee w3 991 < 81 I8 [ < B
TIRIT 81 39 I8 9, &4 DI Sl oid T J Ier=T Iy, BRe Wis I I+ 912y, d
B Tt Ut € 3R X 121 it &Y W Rreprad A81 Bl 8RR $HH! Bls Giferdt AT
WIS I, A1 I farehd A8l ST MY AT B SMTaATSIe! 3R b Bh+ Bl AhR
gifer™ft I} T8 a9 82

1 3Pt AW A AT HBIGT, T &b Blec Bl Sl I &, I8 JRI ave |
984 & Fellavell ofS ST Tiferdl iR Fellavel! ofs Sfdidd IRFIeH 1R el 2
AT 9 &t 19 av8 & ¥ Radve ol 8, a1 § Radve oo {6 a6 IR
RToTta Sft STHE o SiTY | Reaave 1 3t I8+, oifdh I8 giar diferelt & fa<ame 9 &1 8l

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Sir, with your permission,
can | ask a small question of my good friend, Rajeev?
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MR. CHAIRMAN: You have problem with your friends; you have problem from your
friends. Go ahead.

SHRI PIYUSH GOYAL: Sir, | have two small submissions. X, Td I IToid St |
T 978 Y81 ¢ 1% d ARE TIZH o1 H & Y A2 TR, ART S9 ]9 2 fh I gard
o T IBIM T B o1 B 6 31T & a1e ot ol 99T § 9 S8 i1 8, 7 SHb]
g1t & fhd fh BT SiaeT 82 PR U1 a9 &) forar g, dF 89 ot NSl STHeRT
SIS

371 ITT1G 3[FHT : VR, AR 1T ...(FGEH)...

MR. CHAIRMAN: | have a problem. | can ask the Minister to respond to a question
of a Member, but | cannot ask the Member to reply to a question of another Member.
Shri R. Girirajan. .. (Interruptions)..

i} ITSTa G : TR, 7 U e BT Sid1d Al Je! © b # 15 fa7 ugel &1 ¢ 9 T
|

ot FUTafd : I 3MYRT MTF BT ATHAT 2

SHRI R. GIRIRAJAN: Sir, the services of so many electrical motor trains have been
dropped from Chennai Central and Chennai Park to Tindivanam during the Covid
time. Chennai has developed up to Tindivanam. Between Tindivanam to Chennai
Park, SRM College is there. The Minister has visited there so many times. Apart from
that, Melmaruvathur temple city is there. A lot of colleges are there. Therefore, we
need continuous electrical motor unit operation from Chennai Park up to Tindivanam.
This is my request. | request the Minister to kindly consider this.

SHRI ASHWINI VAISHNAW: Sir, the question is very specific. It is about a particular
section of the Indian Railways. We can definitely discuss it as and when the hon.
Member decides to come and meet me.

MR. CHAIRMAN: Q.No. 63. Shri Dhananjay Bhimrao Mahadik. Not present. Any
supplementaries ?

*Q. No. 63 [The questioner was absent. |
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Implementation of PMGKAY

*63. SHRI DHANANJAY BHIMRAO MAHADIK: Wil the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Government is successfully implementing the Pradhan
Mantri Garib Kalyan Anna Yojana (PMGKAY) introduced in 2020, during the
COVID-19 pandemic;

(b) if so, the details thereof;

(c) whether it is also a fact that PMGKAY has been extended for a further period
of & years; and

(d) in what manner will it be helpful in eradication of malnutrition from the country ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SADHVI NIRANJAN JYOTI): (a) to (d) A statement is laid on
the Table of the House.

Statement

(a)to (c) The Pradhan Mantri Garib Kalyan Anna Yojana (PMGKAY) was
launched with the specific purpose of ameliorating the hardships faced by the poor
and needy due to economic disruptions caused by the COVID-19 outbreak in the
country. In view of COVID crisis, the allocation of free foodgrains, under PMGKAY
was in addition to regular allocation done. A total quantity of approx. 1118 LMT
foodgrains had been allocated under PMGKAY (Phase I-VII) for the period of 28
months with a total planned financial outlay was about Rs. 3.91 lakh crore.

The Central Government, in order to remove the financial burden of the poor
beneficiaries and to ensure nationwide uniformity and effective implementation of the
programme for support of the poor, the Central Government had decided to provide
food grains free of cost to Antyodaya Anna Yojana (AAY) households and Priority
Households (PHH) beneficiaries, beginning from 1st January 2023 under PMGKAY .

Keeping in view welfare of the beneficiaries of PMGKAY in terms of
accessibility, affordability and availability of food grains for the poor and to maintain
uniformity across the States, the Government has decided to continue to provide free
food grains to about 81.35 crore NFSA beneficiaries (i.e. AAY households and PHH)
under the PMGKAY for a period of five years with effect from 1st January, 2024 with
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an estimated financial outlay of Rs 11.80 lakh crore. The entire cost of the food
subsidy under the PMGKAY is to be incurred by the Government of India.

Under One Nation One Ration Card (ONORC), which is a successful initiative
of portability of ration card, any beneficiary can take delivery of food grains from any
Fair Price Shops at uniform entitlement and price across the country. The free food
grains will concurrently ensure uniform implementation of portability under ONORC
across the country and will further strengthen this choice-based platform. The
ONORC plan, is enabled in all the 36 States/UTs, across the country, covering entire
beneficiaries. Also, end to end computerization and digitization of TPDS that ensures
transparency and rightful targeting of beneficiaries in the country through Aadhar-
biometric authentication, has resulted in creating strong backbone for the
implementation of ONORC. So far (since inception i.e August 2019 onwards), more
than 124 crore portability transactions are recorded under ONORC. By giving free
food grains, Government of India ensures nobody sleeps hungry. In so far as
Department of Food and Public Distribution, Government of India is concerned, no
State Government/Union Territory Administration has reported any incident of death
due to hunger/starvation.

(d) Government of India has a commitment to the people of the nation - a dignified
life by ensuring them access to food and nutritional security through availability of
adequate quantity of quality food grains. Special provisions have been made for
pregnant women and lactating mothers and children in the age group of 6 months to
14 years, by entiting them to receive nutritious meal free of cost through a
widespread network of Integrated Child Development Services (ICDS) centres, called
Anganwadi Centres under ICDS scheme and also through schools under Mid-Day
Meal (Now PM-POSHAN) scheme. Higher nutritional norms have been prescribed
for malnourished children upto 6 years of age.

SHRI SAKET GOKHALE: Sir, first of all, | would like to express my gratitude to you.
Today, we saw you protecting a Member and actually putting a question to the
Minister. | would like to express my heartfelt gratitude to you for the way you
protected the Member. A lot of States, especially during COVID-19 and even after
that, have rejected dal and other grains that come under the PMGKAY. Sir, through
you, my question to the hon. Minister is: What were the reasons for States rejecting
food grains that come under this Yojana and what steps have been taken to ensure
that high quality food is now being supplied to different States under this scheme ?
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THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI PIYUSH GOYAL): Sir, | don't think there has been any incident of rejection of
dal because we don't supply da/ under the PMGKAY. ...(Interruptions)... There is
no such incident that has been reported to us that States have rejected food grains.
In fact, most States themselves are procuring food grains and distributing them in
their States. ...(Interruptions)...

MR. CHAIRMAN: Let him conclude.

SHRI PIYUSH GOYAL: | think the hon. Member may kindly place the specific incident
where there is rejection of dal or whatever food grain he is claiming to have been
rejected. ...(Interruptions)... If at all there is any misdemeanor at the level of Fair
Price Shop, certainly, the State Government should investigate that. But no incident
of the FCI sending any material that had got rejected is currently available with us. If
he gives us some specific details, we can respond to that.

MR. CHAIRMAN: |If there is any instance with the hon. Member, he will share it with
the Leader of the House. ...(Interruptions)...

SHRI SAKET GOKHALE: Sir, Tamil Nadu is one example. What had happened was
that after food grains were rejected, they went to NAFED. They instituted a
committee. After that, NAFED changed the procurement process where out of 100
per cent that is given by millers, 70 per cent is taken and the OTR lower limit was
removed. That is why | would request the hon. Leader of the House to kindly let the
Minister, under whose jurisdiction it is, to respond because he does not seem to be
aware of the facts.

SHRI PIYUSH GOYAL: Sir, through you, | strongly rebut what has been said by the
hon. Member. | would like him to place that record on the Table of the House since
he has made a very grave allegation against a very reputed organization. Please
place the details on the floor of the House.

MR. CHAIRMAN: The hon. Member may do it. ...(Interruptions)... Please take
your seat. ...(/m‘errupz‘/ons)... Hon. Member has put in firm perspective an
assertion which has been disputed by the Leader of the House. The hon. Member
may put it on the Table of the House. We will examine it. ...(/m‘errupz‘/ons).... Next
is Shri Tiruchi Siva. ...(Interruptions)...
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SHRI SAKET GOKHALE: Sir, | have one request. The Minister should give a
categorical statement on record saying...(/nterruptions)...

MR. CHAIRMAN: | take note of both. Every document, which | call upon to be put
on the Table of the House, is seriously examined. Shri Tiruchi Siva.

SHRI TIRUCHI SIVA: Sir, keeping in view the welfare of beneficiaries of the PMGKAY,
the Government of India has decided to continue providing food grains to 81.35 crore
beneficiaries with an outlay of Rs.11.8 lakh crore. It is very much appreciable. The
whole subsidy burden is borne by the Government of India. My simple question is:
After all this, in the Global Hunger Index, why does India rank at 111 out of a total of
125 countries ?

SHRI PIYUSH GOYAL: Mr. Chairman, Sir, while this is not directly related to the
question, | am happy to share with the hon. Member that the Global Hunger Index
has not at all spoken about hunger being the cause of any death or there being any
people who are hungry in India. In fact, | have in writing from all the States including
the State of Tamil Nadu that there is no starvation death in their State thanks to the
sufficient availability of foodgrains in the country. Our annadatas really need to be
complimented -- you are a kisan putra yourself -- for the fantastic increase in
production in the last nine to ten years. We are one of the few countries in the world
where production has gone up significantly and thanks to 81.35 crore poor and lower
middle class people who get free foodgrains. ...(Interruptions)... The Hunger Index
takes into account certain factors which have been wholly rejected by the
Government of India. They have certain ways of calculating stunting and malnutrition
which have been rejected by the Government of India, rejected by India, because
those pertain to western standards and not to India. ...(/nterruptions)...

MR. CHAIRMAN: Well, all | can say with confidence, and | am sure the House will
agree, our hunger index for power is perhaps highest in the world! Am | right? Yes, it
is there. ...(Interruptions)... It seems that | am not intelligible. ...(Interruptions)...
Now, Dr. Fauzia Khan; this is the last supplementary on this question.

DR. FAUZIA KHAN: Sir, the Minister just now mentioned about stunting and other
things. So, | would like to ask him a question. There are 200 million malnourished
population in India which involves factors like poverty, lack of proper nutrients in their
food, access to clean water, poor sanitation, etc. Despite the evident link between
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food security and malnutrition, it has rarely been investigated. | would like to ask the
Minister: How do schemes like PMGKY address malnourishment in this context? He
just said that they don't distribute dal. So, why can't we include such nutrients?

SHRI PIYUSH GOYAL: Sir, today, PMGKY is possibly the world's largest outlay that
has ever been embarked anywhere in the world on free foodgrains to ensure that no
child sleeps hungry and all the poor get free foodgrains. 81 crore people are
benefitting from that, fully funded by the Government of India. Whether you want to
give dal or other products, different States are free to decide on their own and have
their own schemes. The Government of India had an outlay of Rs.11.8 lakh crore on
PMGKY. As regards poverty, 13 crore people have come out of poverty in the five-
year period. The report has just come out recently. | would urge the hon. Member to
introspect what their party and their Government for so many years did that has
caused this situation in the country today. Why are we in a situation where we have
people who are still malnourished or are not getting adequate nourishment or protein
is something for a Government, of which she and her party leaders were a part for
over 55 years, to introspect on what they did in all these years that the country has
come to this state of affairs. ...(/Interruptions)... And how in a short period of nine
years, the country has transformed itself so that, across the country, nowhere, there
is shortage of foodgrains and nowhere people are dying of hunger! In any case,
malnutrition statistics are based on parameters which have been rejected by the
Government because they do not apply to the people of India, to the demographic
profile of the people of India.

MR. CHAIRMAN: Hon. Members, on every question, | get a number of
supplementary requests. But, as per practice, | can handle only three and | take
them as far as possible serially but if they all happen from the same political party, |
slightly deviate to make it a little more representative. Q.No. 64. Shri Harbhajan
Singh, not present. Any supplementaries?

*Q. No. 64 [The questioner was absent. |
Incentive for electric tractors

*64. SHRIHARBHAJHAN SINGH: Wil the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:
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(a) Whether the Government is providing or considering to provide any incentive to

farmers for purchase of electric tractors;
(b) If so, the details thereof ;

(c) Steps taken, if any during the last three years, to reduce input cost and to

and

(d) the details thereof in this regard ?

increase market value of agricultural produce in India, particularly in Punjab;

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI KAILASH CHOUDHARY): (a) to (d) A statement is laid on the
Table of the House.

STATEMENT

(a)and (b) Under Sub Mission on Agricultural Mechanization (SMAM) scheme,
Department of Agriculture and Farmers Welfare (DA&FW) provides financial

assistance for purchase of agricultural machines and equipments including tractors to

the farmers on individual ownership basis and for establishment of Custom Hiring
Centre (CHC)/High Tech Hub/Farm Machinery Bank (FMB). The pattern of financial
assistance under the scheme is given below:

for purchase of

machine for the machines

Sr. Component Financial Assistance Eligible Beneficiaries
No.
1. | Financial assistance | 50% of the cost of | Individual farmer
for  purchase  of | machine/equipment  with
agricultural machines | applicable ceiling limits for
and equipments | Small and Marginal
including tractors Farmers, Scheduled
Caste/Scheduled Tribe
farmers, women farmers
and farmers of the North
Eastern States. 40% of
the cost of machine/
equipment for other
farmers
2. | Financial assistance | 100% of the cost of | Individual farmer of the

North Eastern States
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agricultural machines | costing up to Rs. 1.25
and equipments by | lakhs
the farmers of North
Eastern Region
Establishment of | 40% of the project cost. | Rural Entrepreneurs
Custom Hiring | The project cost of CHCs | (Rural  youth and
Centres (CHCs) and | can be up to Rs. 60 lakhs | farmer as an
Hi-tech Hubs. per project and that of Hi- entrepreneur),
tech hubs can be up to Rs. | Cooperative Societies
250 lakhs per project. of farmers, Farmer
Producer Organizations
(FPOs), Self Help
Groups (SHGs) and
Panchayats
4. | Establishment of | 80% of the project cost for | Cooperative Societies,
Farm Machinery | the projects up to Rs. 10 | FPOs, SHGs and
Banks in identified | lakhs in normal States and | Panchayats
villages of low | 95% of the project cost for
mechanized States the projects up to Rs. 10
lakhs for North Eastern
States.

As far as electric tractors are concerned, they are under the process of
development and validation by the manufacturers.

(c) and (d) The cost of production varies from State to State on the account of
difference in the vyield of crops and owing to the levels of irrigation, resource
endowment, farm mechanization, land holding size etc. The DA&FW is implementing
various schemes to reduce input costs to the farmers and for effective utilization of
resources. The details of various input support schemes and interventions thereunder
in the State of Punjab is given in Annexure-|.

With a view to ensure return over the cost, Government has adopted the pre-
determined principle to keep Minimum Support Price (I\/ISP) at level of one and half
times of the cost of production. Accordingly, MSP for all mandated Kharif and Rabi
crops and other commercial crops have been increased with a return of at least 50
percent over the all-India weighted average cost of production. MSP for Paddy
(Common) has increased to Rs. 2183 per quintal in 2023-24 from Rs. 1310 per quintal
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in 2013-14 and MSP for Wheat increased from Rs. 1400 per quintal in 2013-14 to Rs.
2125 per quintal in 2022-23. Most of the paddy (common) and wheat produced in
the State of Punjab is procured on MSP. National Agriculture Market Scheme (e-
NAI\/I) ensure better price discovery, bring in transparency and competition to enable
farmers to get improved remuneration for their produce. Procurement of oilseeds,
pulses, cotton are undertaken by central agencies at MSP under Price Support
Scheme (PSS) at the request of the concerned State Governments. Warehousing
and post-harvest loans at concessional rates of interest is provided so as to
discourage distress sale by farmers. Mission for Integrated Development of
Horticulture (MIDH) provides financial assistance for various horticulture activities
including setting up of cold storages. Ministry of Food Processing Industries (MOFPI)
is implementing a Scheme for Integrated Cold Chain, Value Addition and Preservation
Infrastructure as one of the component of Pradhan Mantri Kisan Sampada Yojana with
the objective of reducing post-harvest losses of horticulture and non-horticulture
produce and providing remunerative price to farmers for their produce. The
Government has launched the Central Sector Scheme for “Formation and Promotion
of 10,000 Farmer Producer Organizations (FPOs)” in the year 2020 to enable farmers
to enhance their bargaining power, leverage economies of scale, reduce cost of
production and enhance farmers’ incomes through aggregation of their agricultural
produce. As on 31.10.2023, under the said scheme, 7476 FPOs have been registered
out of which 117 belongs to the State of Punjab.

Annexure-|

Various input support Schemes and Interventions thereunder in the State of Punjab

S. | Details of the Schemes Interventions for Punjab
No.

1 Per Drop More Crop - component of Pradhan | Rs. 3.75 Crores released
Mantri Krishi Sinchai Yojana (PMKSY-PDMC) | during the period from 2020-
aims to increase water use efficiency through | 21to 2022-23

precision micro irrigation technologies.

2 Kisan Credit Card (KCC) — Modified Interest | As on 03.11.2023, 9,04,559
Subvention Scheme - provide short term agri | new KCC applications have
loans to the farmers through KCC for their | been sanctioned.

working capital requirements at concessional
rate of interest.

3 Paramparagat Krishi Vikas Yojana (PKVY) - | Rs. 18.04 Crores released
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aims at development of sustainable models of
organic farming through a mix of traditional
wisdom and modern science to ensure long
term  soil  fertility  buildup, resource
conservation and helps in climate change

adaptation and mitigation.

during the period from 2020-
21t0 2022-23

PM Kisan Samman Nidhi - implemented with a

view to provide income support to all

landholding Farmers’ families across the
country to enable them to take care of
expenses related to agriculture and allied

activities as well as domestic needs.

Rs. 4758.37 Crores has been
23,43,543
beneficiaries in 15

disbursed to

installments since inception
i.e. February 2019.

Soil Health Card Scheme - gives information
on the soil's nutrient status as well as
recommendations on the nutrient dosage to
be used to improve its productivity and health.

Rs. 13.09 Crores has been
released during the period
from 2020-21to 2022-23.

Sub-Mission on Seeds and Planting Material
(SMSP) - covers the entire gamut of seed
production chain, from production of nucleus
seed to supply of certified seeds to the farmers
etc.

Rs. 2.54 Crores has been
released during the period
from 2020-21 to 2022-23
Seed Village
Programme and creation of

under

seed infrastructure facility.

Sub-Mission on Agricultural Mechanization
(SMAM) -aims at increasing the reach of farm
mechanization to small and marginal farmers
and to the regions where availability of farm
power is low and promote ‘Custom Hiring
Centres’ to offset the adverse economies of
scale arising due to small landholding and high

cost of individual ownership of machines.

Rs. 52.09 Crores and Rs.
48.50 Crores were released
during 2016-17 and 2017-18
respectively. No funds were
released from 2018-19 to
2022-23 as the State still
have an unspent balance of
Rs. 59.35 Crores.

Agriculture Infrastructure Fund (AIF) - provide
medium - long term debt financing facility for
investment in viable projects for post-harvest
management infrastructure and community
farming assets through interest subvention and

credit guarantee support.

So far Rs. 2244 Crores have
been sanctioned for 8021

projects.

Crop Residue Management Scheme - provide

Rs. 1531.45 Crores has been
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financial assistance on machines and | released during the period
equipments for effective in-situ and ex-situ | from 2018-19 to 2023-24 and

management of crop residues. the State has distributed
more than 1.28 lakh crop
residue management
machines.

10 | Provision of Neem Coated Urea - aims to | 2.94 million Tonne neem
increase the nutrient efficiency, crop vyield, soil | coated urea was supplied
health and check the diversion of agricultural | during 2022-23.

grade urea for non-agricultural activities.

DR. AMEE YAJNIK: Sir, | want to ask a question to the Minister that given the
situation and the state of electrification in far off rural areas, which is still a challenge,
what steps are being taken by the Ministry to see that the farmers at that far end get
an uninterrupted power supply so that they can come out with their products and their
produce? So, where is that data where they can say that there is rural electrification
to the farmers? As the question involves electric tractors, | had to first ask this
question in order to know that electric tractors would come later if there is...

MR. CHAIRMAN: What is your question?

DR. AMEE YAJUNIK: Yes, Sir. So, where is the uninterrupted power that is required
by the farmers?

it B ARt GUURT A8I9d, AFHIY FaT o [9gfd &1 3R farl 9 Hefea
a1 D1 21 fdgd, PN 75 BT 49 BT 81 WRd WRDR B AR A fhari Hl g 4
T%; technology ﬁlﬁ, T I8 solar oIl &b ATETT I &1 AT battery & system 3 ﬁ, 3?1%5
forT AR 9T fopu <11 97 €1 9T {39 question & 31GR 4T tractor & fawg R
HBT T B 6 battery H SR Tl AT B! permission BT [T9T Tl 2 §AH I8 TR
HE-l & fb AR WRPR BT 39 AR A9 &9 i fhar o ve1 2 {5 feami o
5 A 75 dPb1 ¥l 37 electricity & BH SUANT I HI &4 (AT BT ALY T Fb |
§ AR AT B I 18T g b F579 a¥8 9 b & forg =41 giF <ial’ &1
ST URY &I g1 FTaH g & 3igx 89T 9841 & ol drone teohnologywqgﬁ
3R drone technology & HTETH W 31TST BHRY 15 9T 98+ drone & AT 379+ i &

3TGX drone demonstration HXIT STh %I'Q drone & 3igX 80 per cent subsidy &I oY
T fHaT AT &1 $AH 1,260 BRIS SUY BT I qra€r [HA1 =1 281 ot HAThR
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91d I8 & fb 3= T3 technology At fiet 3IR g & ey F S9 ART a1 &I
THIT BV, ThaEl Bl dh-ld SUAE] BIAU, $Hd &HUN TR ANGR BT T
81 Y81 &1 ST8i do electricity & 91d &, AT S9d {10 Wt 3! uar g1 f& gl Tid
3 1 AT oft 3R 3T T 81 31 "< ST SUTETT U AT Ao T & 3R
BR Mg T light IgaT BT BT AT 2, ST TG H3] A% Alal Sff $I GRBR F [T
3eR Tse Ut &Il ATl H I8 B8 Febdll g feh d P &R Holl Bl IR Ugd AR
s A |l U5, I8 TARI TRBR DI YRy 2|

DR. FAUZIA KHAN: Sir, considering the challenges in electrifying farm vehicles in
India, particularly, the issues with charging infrastructure, durability, reliability along
with the diverse range of heavy duty machinery used in agriculture specially for family
farms in developing regions and given the major farm vehicle manufacturers cater to
global markets making international developments impactful on product offering, has
the Ministry developed a strategy to promote the holistic development of electrification
initiatives for tractors in the country?

it SheATer FeRY: FHIUT ST, B9 Ugel Sf9 gR 2 § S 2, A1 981 WR fBami &
&culgﬁcr) I <G+ B AT A1 TR drone ﬁ, happy seeder 81 U rotavator BTl AT
HRBR 7 37 & 918 U B YA {6y, 57 A9 9 H &g Ghan g b 2014 4
Ugel G I & 3iEY 3HP SR 163 PRIS T @A Y ¥, ofdh 3l &9 59D
TR 6,415 PRSI W fhU B

H god g |l g Aredn § b S sfaauded 9, S 7Rl of - # 10 91dl
T fTR 9T BT §, 10 |icT & 3R 10 G 1 T fITR1 WRBR b gIRT G 2T,
=T B9 37 A1 ATl P 7SN U 35 o1 AT o1 AR fham 8, S 99 IR
U 37EP 21 THD AT B 23,472 H¥CH BRINT HcH Wiel MY &1 g4I I8 | Td &
3iaR 405 BT3-CH B9 WUTUT fhU &1 U B BA 20 BOIR ¥ 1dH B AT §ad
AT ATial & 3SR U 21 S oIy Mg & 3ER SHIRG LM B Y gaed & AT il
GO Y SlAIwed &, d [T & 1M I TG e dRih A B Ugd, $9b HUR
SR TATH 6 70 BOIR A 311 SARG e A {6y 10 &1 # 98 o8 9o § &
Fe8d ®Y W WRBHR Bl 3R F 5 b1 Id &b 3G Ugd, TY-T¢ IUHRYT (B
q% Ugd, $9d foly &A1 goic a1 Al U1ae fhar 21 I &1 I8 uIe &, il Ugell IR
91 P 3iEx YRT IRBR 7 drone teChnoIogyEﬁWﬁél Wﬁ%ww
ReH g T8l ol fham g9 9 iReassyH a1 wicags™ & fosda & 8l el
Al AT, AD! ITANRT B el oY1 H 3SRV Jere /2l A=< A&l il Bl g=yarg
ST A8l § b §I9 B WP 8AR I & AR [HAMl Bl T g1 AT S BT
T SI9 &1 STANT BT ST Bt 9 a9 § SIa 9, 7 I8 a8f <@+ &l fHerd
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oI 31X 319 TR fEGHAN & g Wt S THIaroll &1 ITIRT el F1fead w9 4 98
ARHR b GRT TG &1 ARIE1 D1 feham 71 Vel B

1} T[AT 3l TIRHAT TR, MU §H AR’ FIga Y+ b1 GHY a1 59 oy
3MIHT YhTl STR-HTHR 4l 39 8139 A 980 PO dledl ol SIH-HIHR H T8l
3T &1 AT, 3T AR X7 AIG] Sfl DI SIS H T81 3 AT & AR (G 37ard
& S HHA B, d Bels? & IOl Wd &b &l 5] 3R HIHR BT Sl IS 2, I8 AR §8
Bl &, TR HHR DI S A I dTell & IT S Tl 31T S dTel & - 99 dl
ARBR - 95 [T & STelTg <74 QY 8, o1 &l <1 &, ST Bl (331 8, B

ot gUTaf: 3ITUeT UeE R e ?

Y T[T 3fell: AR, AR FITI Ig € [ HeHR § R 3R TS bl TR & oY
T ARBR BT Dl I & fh T -317, I S-3T & SIRT Ford RSl & folv g-
TS IS 1Y, §$-d$ SIY WISR I97¢ 3R 1 VA $B 1Y Y &7

it Ferer =ieRt: AT GOl o, fEaE B S W GERI] € 9 RS B
THT € T DI T YHR Bl FART 8, Al b [oT¢ YRT IRER 7 R & foTv
Agriculture Infrastructure Fund T JTaeNe {1 81 THRTTSSITT WhIH & 3iex W) 91
YTae= &, FTIH PR I8 M7 o 3R AT 3T S8 WX cold storage I T8 &, dl
& foTT graem far a7 81 SR Bis fhd™ Agriculture Infrastructure Fund 3
cold storage, warehouse 3T sorting, grading &I Jf-e |1 Tid H ST =8 &,
IGH Gl BRIS DI UL 21 $9b FY IHH A1 IRUC TSl Bl B BT |l qraer=
WW%IWWWCOIIE@@I%Wﬁ%ﬁw%,wmw
JhR & SIRIHC DI RRAT T81 @1 TSdl 21 3HD A1 & IHP 37 subsidy BT A
TTae g1 UHRISSIUT Bl Sl WhiF &, T 40 TR IT 35 TR B ol AfKTS! 8,
TR I8 ITY T ATl ©, d1 S99 I Bl dofd Y fhar T 21 98 99 W o
TfeTS! o b1 B Gﬁ'\’AgricuIture Infrastructure Fund & 0T 9 o A& 81 I8 SIH1
DI FAG DD AT AT &1 SHDBT YR T2 F 3G 14 81 I8 & 3R Fead w9 4
W-W‘ﬂ?éﬁw?ﬂﬁ@mswctionedW%,WWW@WE@_T
g1 a8f IR <91 81 3MuH We & forv off giauree™ &1 f57ep foan, af g9 feai &
Y QR <21 o 3SR (6 Xl |1 Fl1s, ATl 89 SIah! 31 A 3Afh 4 § Feb|
IRBR §RT AR U T T <17 B

MR. CHAIRMAN: Now, Q. No. 65. Shri Prabhakar Reddy Vemireddy; not there. Any
supplementaries ?
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*Q. No. 65 [The questioner was absent. |
Impact of PBW on cotton production

*65. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) in what manner Government looks at dwindling cotton production from 566
kgs/hectare in 2013-14 to 445 kgs/hectare in 2022-23;

(b)to what extent Pink Boll-Worm (PBW) is impacting cotton production in the
country, including Andhra Pradesh;

(c) whether it is a fact that PBW was earlier seen only in Southern States but has
now spread across the country and impacting production; and

(d)if so, efforts made by the Central Insecticides Board and Registration
Committee (CIBRC) of Government to address this menace and see that
cotton production goes up again?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI KAILASH CHOUDHARY): (a) to (d) A statement is laid on the
Table of the House.

Statement

(a) The production of cotton has been fluctuating over the years depending upon
weather conditions, irrigation facilities, soil conditions, pest and diseases, etc.
However, the country is self-sufficient in cotton production and surplus cotton is
exported after meeting the domestic requirement. During 2022-23, the production of
cotton was 336.60 lakh bales against consumption of 311 lakh bales. Further, the
Department of Agriculture and Farmers Welfare is implementing cotton development
programme under National Food Security Mission (NFSM) in 15 major cotton growing
states to increase production and productivity from 2014-15.

A special project on cotton entitled ‘Targeting technologies to agro-ecological
zones- large scale demonstrations of best practices to enhance cotton productivity’
has been approved under NFSM during 2023-24.

The Government has been increasing the Minimum Support Prices (MSP) of
cotton over the years to encourage farmers for cultivation of cotton and ensure



64

[RAJYA SABHA]

remunerative prices. During the year 2023-24, MSP for medium staple cotton and
long staple cotton has increased to Rs. 6620/ quintal and Rs. 7020/quintal
respectively, which is 8.9% and 10% higher than previous year.

Total 247 varieties/hybrids have been released and notified in India during 2014
till now which include both from public and private sector. Among these 247
varieties/hybrids, 125 are non-Bt cotton and 122 are Bt cotton. Further, cotton crop is
also being notified by the various States against comprehensive risks including
pests/diseases under Pradhan Mantri Fasal Bima Yojana (PMFBY).

(b) and (c) Pink Bollworm infestation is seen in all the cotton growing areas of North,
Central and South Zone across the country. However, as per survey conducted by
ICAR-Central Institute for Cotton Research (CICR), Nagpur, the infestation of pink
bollworm has reduced from 30.62% during 2017-18 to 10.80% during 2022-23.
Further, the infestation of pink bollworm in Andhra Pradesh has reduced from 39%6
during 2017-18 to 8.81% during 2022-23.

(d) Central Insecticide Board and Registration Committee (CIB&RC) is a regulatory
body for processing of application for grant of registration of insecticides. CIB&RC
has granted the registration of 50 insecticide formulations for the control of pink
bollworm and bollworm complex. Further, CIB&RC has also granted the registration
of pheromone [PB Rope L (Gossyplure) pheromone dispenser] to monitor & trap
the pink bollworm population.

Directorate of Plant Protection Quarantine and Storage (DPPQ&S) regularly
issues advisories for management of pink bollworm. Further, Farmer Field School
(FFS) on cotton crop are being conducted on adoption of Integrated Pest
Management (IPM) approaches for management of pink bollworm.

A project titled 'Insecticide Resistance Management (IRM): Dissemination of
Pink Bollworm Management Strategies’ has been approved by Government of India
since 2018-19 under NFSM with an objective to disseminate Pink Bollworm
Management Strategies integrating several multiple strategies during different growth
stages of cotton crop to combat it.

it I1fvrer w™Te _S: A YT S, § g% g§RT AT |3 Sft | STl

dledl _§: o o1 I8 919 99 © {6 9RT BT seed market H ST Bt Cotton technology
SEE?) %\r, Jg fU® qror-a9 & %IK’ resistant %\’ IR Monsanto-Bayer ST IEY Bpre
CHATATST AaTse} diol Ul gRT e ITe1-a14 SHEceT & HRUT §U THH DI
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Wqﬁ?b?ef %ﬁf%ﬂ’%\’ﬂ:ﬁ?ﬁ fha=T U7 ThY compensate T T IR BIF-BIA
I TS WRBRI 7 S 39 dIeT & folT compensate fhar 872

it hetrer TleRY: A FUIYRT S, A 9e 1 S {d 91d-ai af 9 bl
2, 99d oY § S8 g1 Iredl § fb g4 a9 ugel a1 3 9 6y & b 8
varieties IR BT &l ICAR & §RT 59 IR AR WITH B s dRIgIol JIR Bl T
g1 SR oIl U% BT © fob wiasy § gqe! |H1em= W 81, a1 § I Mieed w9 9 34
R FHRITAT DT FHTETT DR S [0 T8 De Fobll § b U q1e7-91H BY U aoig
ge & b STd Slls W IR ATl 8, < I8 S FHI AT 81 SHD! shelf life STHT
I, |1 I HEH W o) IR He I V& o, SAITY SHD! FHRIT RS H ATH 377!
g, Afh $9d FHTHTE & fTT ICAR &1 TRB I TTAR YT HRPp dRTIsT IR B

NIEER

SHRI V. VIJAYASAI REDDY: Sir, this PB-knot technology is being tested in Kurnool
district of Andhra Pradesh, which is tested to effectively kill Pink Boll-Worm. | would
like to know as to whether the Government of India has got the plan of action to
provide it and if at all there are plans to distribute it, then the hon. Minister may
provide the details.

31t eTeT ARt : AR FUTRT, ST {6 #9 Uge $81 § {6 39 $5 RIS (OR
@) 2 3R B 3G A1 & fhamil &1 $8 USargsil W IR & 81 3t w1 gRome 7
o ST USarsoR] STRT R I7% a1l ST &, S9H JhA H Bkl 81 I8l 51 2017-
18 § U qrot-ard IHRY B goT8 I oA 30 T2 B Dl JhAT gl AT, S
319 T Ryth 10 UfTerd X8 11 & I b 891 Sh A1egH | 30 UiIerd Jh<r Bl
Wﬁ?ﬁﬁ%lwmaﬁwﬁﬁdemonstrationéﬁgﬁ?mw
B ©, SAD JTAR I (AT IH IS IR T IR fertilizer BT [5ShId B &, ol
I SB! BA BT 99719 TR BIdT &1 T IR SHGIRAT o B a9 I & $9H 30
IRIC BT HHI T3 1 TART 3R W AR I8 I 2 o 398 3R deidl 31y
AEIGY, 3R Pig Ul 7, df SUH Wd: &l dal 1 dal 9 dlg NI 31Tl &, <lfdh
AR J&I T Y& & b DT FH1E B4 Bl H ATYH] ST 18] § 59D (oY
ffeaa ®u 9 R1sSIS MY € 3R ST pesticides &, SAdT AT AU-9U TP I ATHR 39
HHRT BT FATETT PN - $H R GIBR BT BRI AR 1] B

MR. CHAIRMAN: Question No. 66. Shri Shaktisinh Gohil; not present. Any
supplementaries ?
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*Q. No. 66 [The questioner was absent. |
Railway crossing between Bavla and Dhandhuka in Gujarat
7*66. SHRI SHAKTISINH GOHIL : Will the Minister of RAILWAYS be pleased to state:

(a) since how long the work of over-bridge on the railway crossing between Bavla
to Dhandhuka in Gujarat is going on;

(b) the timeline determined for completion of the work;

(c) the reasons for delay in completion of the work; and

(d) the responsibility fixed for the delay and the details of remedial measures taken
in this regard?

THE MINISTER OF RAILWAYS (SHRI ASHWINI VAISHNAW): (a) 1o (d) A Statement
is laid on the Table of the House.

Statement

(a) to (d) The work for construction of Road Over Bridge (ROB) in lieu of Level
Crossing (LC) No. 114 at Km. 126/12-13 near Dhandhuka in Sabarmati-Botad section
in Bhavnagar Division was sanctioned on deposit terms basis. This work is being
executed by Road & Building (R&B) Department, State of Gujarat as a single
entity. Substructure work of ROB has been completed. Both approaches have also
been completed. Girder fabrication work is in progress. Railway is coordinating with
the State Govt. agencies for expediting the early completion of work.

8t fIge AR 29: JHURT ABIGY, 3MMUBT 9gd-9gd g=udra| § 3MUh Aegd 9
G HAT SN A FAH R 9 qo1 ared] § fb Yord 3iarfarst o1 Sl uxira g
ARDHR B ARG W (AT 171 o1, 39 W R BIIATE! §5 o 31X AlS DIg dRIATE! T2l
gs © I fpafey 21 g7 I8 U S99 AT X &, ofd § 731 off 9 g9 W
SINCINERCIERIE]

S} It T : FYTIT HEIGY,XSAd b Sl FelTs 3Nad 3iR 3fexUr 8, S4 79
dRE 3 ol A1e A1 gul § B g1 2, I8 U [BECING BIH §aTl 81 3R &9 2004

T Original notice of the question was received in Hindi.
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2014 BT QRIS <, 1 59 §1F ol AATDH 4,148 TFallg A4 SR FSIURT I |
3R ATaR AHTIRT HBIGY, 2014 F 20231 Sl fiRTE B 3R $9H < , a1 S R
4,000 AT ,JFH HURSH H 10,867, I HUG Q5 [T SIGT FAGAEGH 3R
SIS g9 &1 FoATsNay 3R SIS bl 991 P folU s dvg & Reieg
Py T 3R YeRgT thed HY Haer fhT Y1 BRIg 30 & AT WSS TATgTHCH
91U 710 , R {6 U s+ 81,81 ofTsH &, g+ 81 , IR T8 81,90 fel a1,
85 f$l 81,70 fSI 8Y , 8% dRE & UdisTie & fov WK es fIugd ik Wes giei™
g1 & [T BRI 377 dfacell 9gd &1 B4 <59 H AR UYded 81 Skl 81 39d
31T , 518l UR ¥} <ladl iR e & 3R oIdel shIRiT I & qrex ¥l , S8l dfdcdd
Tt & , 37 94 Hfde ol Uieer=T Bl ofd §Y Nold &I il TR & a8 S04 el
CaGIR

AR S Feled = g1 & fawg # S e 3@ 2, § 399 RaeRe do,
g1gC HH {7 AR J&T AR 96 3R 1 WA @rgey &, S9 KR f$wha
Gy

SHRI JAIRAM RAMESH: Sir, Shri Shaktisinh Gohil has come.

MR. CHAIRMAN: He has missed the bus.

SHRI JAIRAM BAMESH: Sir, he missed the bus but not the train.

MR. CHAIRMAN: Dr. John Brittas.

DR. JOHN BRITTAS: Sir, though my question is not directly linked to the original
question, since the hon. Minister is very able and erudite and also since he spoke
about the facilities being extended to the passengers, | would ask a specific question,
with your indulgence, Sir. Since he is vocal about the facilities to the passengers,
there are constraints and difficulties that are heaped on the passengers because of
discontinuation of the concessions for the senior citizens. And, since there is a
premium tatkal which has been brought in to fleece the passengers and also there is
conversion of the sleeper and general compartment into AC...

MR. CHAIRMAN: What is your question?

DR. JOHN BRITTAS: So, will he review his stand? Also, through your good office,
Sir, | will extend all my best wishes for his future endeavours.
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SHRI ASHWINI VAISHNAW: Hon. Chairman, Sir, first of all, very erudite hon.
Member...

MR. CHAIRMAN: Very, very !

SHRI ASHWINI VAISHNAW: Erudite Member and senior-most Member.
MR. CHAIRMAN: There may be a caveat from the Chair.

SHRI ASHWINI VAISHNAW: Yes, Sir.

MR. CHAIRMAN: Not only your intellect, on his direction only. Go ahead.

SHRI ASHWINI VAISHNAW: Sir, hon. Member could not ask a question. He has
made some comments which are very misleading comments, and | fully understand
all the points that he has made. If he has any specific questions, which is related to
the particular question right now being discussed, definitely, he is most welcome
to come and discuss any particular ROB or RUB, fly-over or underpass in Kerala or
his area, so that we can discuss and find a solution to it.

MR. CHAIRMAN: Before that, | will call Shri Shaktisinh Gohil. He has missed the bus
but not the plane. But, he will not have enough time. Only 30 seconds.

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Sir, now this is the second
incident in one day when a Member shoots and scoots. This is the second incident.
First, | had the case of dal. ..(Interruptions).. Now, we have the case. So, | want a
ruling as to what will happen to a Member who makes false allegations or just
sensationalizes an issue, to try and draw attention to which is something which is not
factual. ..(Interruptions)... If found so, what action will be taken against such a
Member ?

MR. CHAIRMAN: Hon. Minister...
SHRI ASHWINI VAISHNAW:  Sir, hon. Chairman Sir, this is a matter of great

importance. This is a matter of great importance. ...(/nterrupt/ons)... If any hon.
Member, in the garb of asking a question, is plainly making allegations which are
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baseless, absolutely false, have absolutely no direction, then, what should be the
treatment, what should be punishment to that particular hon. Member?
..(Interruptions)..

MR. CHAIRMAN: Let me tell you. And, let me take the House in confidence.
.(Interruptions)... | will look into all aspects. ..(Interruptions).. Hon. Members.
..(Interruptions)... Now, Mr. Shaktisinh Gonhil.

it siipRie Miee: 98icy, 3MUe SIRT AT Uh BieT 91 9dTd It © b I8 fawr
PTH! oTH IR | §9 I8 7, Al 39D e1sH foifie |1 9? R&B Department = 3141
b BTH T GeH Tl [hAT 57 ...(FagH)...

MR. CHAIRMAN: Hon. Minister.

S} =gt AT : TIRAT TR, §99 95T & approach road TR YT & Il 8T &, STH
girder fabrication 8 Y& 81 SH®T &M 984 ol I Id 8T ¥ 3R 98d Sleal I8
HrAic A1 81 ST 94 Y6 H $o faarbd a1l 2|

it gHTafcr: TRHIAE St SITYY I8 ST aT8d & feb 3119 SIRh BT ST BRh, el
21fth T STINT B eh, $H &Hd dh GXT HR S| 3T J&T ST T8 & 717

7} 3723} AW : W, BH $U STeal W Sfeal GRT HR o4l

it wifepfie Mifge: wicy, ... (au™). .. 39 {951 BT &M 3-4 A1 9 9 W81 &

MR. CHAIRMAN: The House is adjourned to meet at 2 p.m. today.
[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -1 to this Debate, published electronically on the Rajya Sabha
website under the link https//rajyasabha.nic.in/Debates/OfficialDebatesDateWise /

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. CHAIRMAN in the Chair.
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PRIVATE MEMBERS' BILLS

The Waqf Repeal Bill, 2022

MR. CHAIRMAN: Shri Harnath Singh Yadav to move for leave to introduce the Bill.

£t gt g A1ea (STR URY) : "8IS, § UK Rl § (5 Iath SRR, 1995
BT FRET B & oY [A8ae b1 RRAMT B DI JFAN ...(FAH)... A
FHTITT ST, H DT BT A AT Bl § b MU 3T 9 ars Uae, 1995 Pl
R w1 7 ol e fadgs 4 : 2enfid &1 &t SrgAfT A & J1awR ua™
fpal ...ccaem)...

HBIGY, I s IIAFTIH, 1995 FATS § g¥ R ThHd Ul Bl 21 39

31 dTehd BT GOUANT HT B

MR. CHAIRMAN: You have to give notice. ...(Interruptions).. | will look into it.
...(Interruptions )..

st g1 R Ired 99T § UdhdT 3R AgTd Bl AviTda &aedr 21 ...(aemM ). .
37U 37l JATABRI B TATehel b IMYR TR FRDRT 3R Fofl Fufrai qeim 7o -#fexi w)
THT a8l | heol] Budl Bl ...(FaL ). .

MR. CHAIRMAN: You can oppose after he moves. ...(Interruptions).. What will you
oppose ?

it BT T A1ea: U8 fAS9ys a9t 9IS & YT Hdi & R difsd vl
P ITSTA ST A BT Bl .. (TIET)...

MR. CHAIRMAN: | will look into it. ...(Interruptions).. You will oppose after he
moves. ...(Interruptions).. Have you moved to introduce the Bill? ... (Interruptions)..

it g3 e Irea: ArIeR, G QIRT et g
i} |gHTafr: dret <A
it g1 R area: AR Il Sit, H SueT gay o AT $HRaT g 16 I

S I dls YaT, 1995 Bl FRET B g ol 9ag [Qg9ge qR =i &-- o
STTART AR BT JTER U fH T ..(ae™). .
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8IS, 9P dls AT, 1995 THIS1 H g¥ 3R T%d UST HRdT g1 39+l
3Tl AThel Bl GOUAN BRI &l FATS H Tobdll AR FGTd Bl [IHINTT HRell Bl
..(TYT).... Y 3Pl ATDBRI D! ATl b YR TR ARBRI AR F5ft FuRrgi qor
TS-HfeRl IR 9919 a8l I Heol] Bl &l ...(Fad )... I8 AT gah d9is &
YIS Hedl o RIch difST vl DI ATard S | RUdbdl ol YT IdT 3R
A4 ) Faleadr o1 GRed Bl 2l...(FFE).... 37 : | ! Ak ¥ <91 faq
TFP I A, 1995 DI FRET B & oY (A7 DI YR AT B DI ST
S B AN HRAT G ..(GETH)...

MR. CHAIRMAN: You have to first move the Bill.

it &=t Rig a1ea: wEIey, H U9 ARl § b a9 SrfafaH, 1995 &1 FRE
B P o1y faerge Bl QR AT B D1 STHANRT &1 S|

The question was proposed.
SHRI JAIRAM RAMESH (Karnataka): Division. ... (Interruptions)..

MR. CHAIRMAN: One minute. ...(Interruptions).. Hon. Members, | am fully updated
with the rules. The hon. Member has moved it. | have two notices before me. | will
give opportunity to those persons and then the question will come. This is the only
procedure we can follow.

SHRI JAIRAM RAMESH: We want division, Sir.

MR. CHAIRMAN: It will happen after the two hon. Members have had their say.
...(/nterrupt/ons).. The hon. Member has sought leave to introduce the Bill. Now
there are two notices by hon. Members given to me, Shri Abdul Wahab and Shri
Elamaram Kareem. They are opposing the introduction of the Waqgf Repeal Bill, 2022.
...(Interruptions)..  Voting issue will come after both have spoken.
...(Interruptions).. | don’t have notice. ...(Interruptions).. You are right, but we
cannot do it that so and so is also there. Let us follow the procedure.
...(/nterrupt/ons).. Shri Abdul Wahab who seeks to oppose the Bill, he is not
present. Shri Elamaram Kareem seeks to oppose the Bill.

SHRI JAIRAM RAMESH: They have no numbers.

71



72

[RAJYA SABHA]

SHRI ELAMARAM KAREEM (Kerala): Yes. Mr. Chairman, Sir, | oppose the Bill.
...(Interruptions )...

MR. CHAIRMAN: Nothing will go on record. So, you seek division only when there
are no numbers !

SHRI JAIRAM RAMESH: *
SHRIMATI JEBI MATHER HISHAM (Kerala) :

MR. CHAIRMAN: You may want immediate division, immediate power, immediate
passing and immediate decline. That can happen only and only according to
procedure. ...(Interruptions )...You have one of the distinguished senior advocates
who is always thorough with facts and law. | have to go according to the mandate of
law. Otherwise, our hon. senior advocates may not choose to make reflections here,
but they will do it by way of an article !

SHRI SANDOSH KUMAR P: *
MR. CHAIRMAN: | will check up. But, there are only two notices within time.

SHRI ELAMARAM KAREEM: Sir, along with me, the members of CPI (M) and other
Members — Dr. John Brittas, Dr. Sivadasan and Shri Rahim — are all signatories to
the notice. Sir, even at the introduction stage, the Bill should not be admitted. It is
because there is a very serious concern among the Muslim religion. That is their
fundamental right and faith to keep Wakf assets. To govern Wakf assets, a law was
enacted by the Parliament. That protection is given to the Wakf assets. So many
worship places, orphanages and other institutions are running under the Wakf. There
is nothing related to other communities or sections of the people. So, if we touch
such a sensitive issue, it will create communal division among the people. So, it
should not be admitted and it should be rejected. That is my contention.

MR. CHAIRMAN: Now, Dr. John Brittas.

*

Not recorded.
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DR. JOHN BRITTAS (Kerala): Sir, | am a signatory to the notice.

MR. CHAIRMAN: Jairam Rameshji, this is not a fish market. ...(Interruptions)... This
is an important theatre. If you wish to say something to another Member, put it in his
ears. It cannot be so ‘across.” The House will have to be in order; you are creating
disorder. You will force me to adjourn the House. ...(Interruptions)... | think, the
message is loud and clear. ...(Interruptions)... | have given the floor to Dr. John
Brittas.

DR. JOHN BRITTAS: Thank you very much, Mr. Chairman, Sir. | stand to oppose the
introduction of the Bill moved here and the only intent and objective of the Bill is to
create polarization, animosity amongst different sections of the population. This will
have a far-reaching impact in the society and a Member from the ruling party should
not indulge in such a Bill which tends to create polarization and disharmony which is,
obviously, against the tenets of the Constitution. Thank you. ...(Interruptions)...

MR. CHAIRMAN: | should ask Mr. Jairam Ramesh to occupy this Chair. | think, he
can better control it. Either allow me to do it... ... (Interruptions)... You are
trampling the rights of other Members. The hon. Member is too keen to speak. We
have Shrimati Jebi Mather to speak.

SHRI SANDOSH KUMAR P (Kerala): Sir, | rise to oppose the introduction of this Bill.
As it is already stated by my fellow Members from Kerala, it is mainly intended to
create division within the society. This Member has nothing to do with Wakf property.
There is an established system. There is an established Board and related laws to
take care of Wakf properties. This is purposefully proposed to be introduced just to
create division within the society. They are making use of each and every chance to
create division among the people whether of North India or South India or among
Hindus and Muslims. This divisionary political tactics is going on. So, | take this
opportunity to oppose introduction of this venomous Bill. Thank you.

SHRI P. WILSON (Tamil Nadu):  Sir, | oppose the introduction of this Private
Member Bill because it is against the basic structure of the Constitution.
...(Interruptions )...
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MR. CHAIRMAN: Normally, only the Members who have given notice can oppose it.
But, | am making a departure forced by what Mr. Jairam Ramesh has said that | must
give opportunity to one of his party colleagues to oppose it. ...(Interruptions)...

SHRI JAIRAM RAMESH: You had said that you will call only two names.
...(Interruptions )...

MR. CHAIRMAN: No; no, you had made a request for Shrimati Jebi Mather.
...(Interruptions )...

SHRI JAIRAM RAMESH: But, you had said that you will call only two names.
...(Interruptions)... Two names are over. ...(Interruptions)... You please have
division now. ...(Interruptions)...

SHRI P. WILSON: It is a violation of the basic structure of the Constitution. To that
extent, | would say that this Bill should not allowed to be moved. Thank you, Sir.

SHRIMATI JEBI MATHER HISHAM: Sir, | stand to vehemently oppose the introduction
of this Bill because this is totally against the ethos and the idea of India what we have
followed all throughout, right from pre-Independence and post-Independence days.
Every religion has a right to follow its own system. This Government always speaks
volumes and volumes about minimum intervention and maximum governance. But,
why is it that this Government always wants to interfere in such matters? The Wakf
Act is something which has always been there. Let the communal disharmony not be
allowed to be created in this country. That is why we are saying that the religion be
left alone. We just celebrated Dr. Ambedkar ‘s birth anniversary. We should definitely
follow the social ethos, the religious balance, which this country has always followed.
| vehemently oppose this Bill. | seriously consider that this should not be allowed to
be introduced in the House. And, | am deeply obliged for the opportunity.

SHRI JAIRAM RAMESH:  Division, Sir. ...(Interruptions)...

SHRI TIRUCHI SIVA: Thank you very much, Mr. Chairman, Sir. |, on behalf of my
party DMK, strongly object the introduction of this Bill by hon. Member, Shri Harnath
Singh Yadav, to repeal the Wakf Act, 1995.

Sir, when the partition happened in 1947, Muhammad Ali Jinnah had appealed
to all the Muslims to come to Pakistan. But, the Muslims of this country said that they
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were Muslims, but India was their country. The Constitution has given so much
protection to the minorities. One of those protections is the Wakf Act. Repealing
such things will result in very big repercussions in this country. It will create a sort of
insecurity in the minds of the Muslim community in the country. In the interest of
country’s unity and integrity, and in view of what we have maintained all these years in
the name of secularism, this Bill should not be allowed to be introduced. | request
Shri Harnath Singh Yadav himself to please withdraw this Bill or you please put it to
division.

DR. V. SIVADASAN (Kerala): Mr. Chairman, Sir, my request is that this great House
must promote communal harmony and foster love and affection amongst the people.
But, this Wakf Repeal Bill is trying to spread communal venom amongst the people.
So, the Bill should not be allowed to be introduced. | request the hon. Member to
withdraw his Bill.

it RS IR ([TR U<e0): W), TAN |l 4l e
it AUkl : DI BT Tl raise BN

it RS AER: W), T AN N A ETSI H B

SHRI JAWHAR SIRCAR (West Bengal): Mr. Chairman, Sir, | thank you for your
kindness in allowing me to speak a few words. | would only submit to the hon.
Member and to you, Sir, not to allow the introduction of this Bill because it seeks to
promote communalism. This is not correct. | would like to make one appeal to my
friends in the Treasury Benches that the Muslims of this country are not living at the
grace and mercy of the majority community. They are as much Indians as anyone
else. Please do not try to take their rights to try to hackle them at every occasion. Sir,
| submit to you and also to the hon. Member to withdraw the Bill that seeks to
introduce divisionism and hatred. This is a fundamental right that the community has
enjoyed. Please do not allow a mischievous legislation to even think of withdrawing
the natural rights of the Muslims of India.

MR. CHAIRMAN: Shri Rakesh Sinha. Are you opposing the Bill, Shri Rakesh Sinha?
Only those who seek to oppose the Bill....

SHRI JAIRAM RAMESH: Sir, is he objecting to the Bill ?

75



76

[RAJYA SABHA]

MR. CHAIRMAN: That is what | said. Mr. Jairam Ramesh, | am asking the same
thing. You don’t allow me to follow the rules. ...(Interruptions)...

7 11 =gt (A RI): GuTalty Aeled, 91 ...(Fae™). .
MR. CHAIRMAN: Neergj ji, you can speak only from your seat.

i} ITeheT RiveT: QUi w8iey, 991 .. (Fae™). .

MR. CHAIRMAN: If you have to say something, say from your seat. Mr. Rakesh
Sinha, are you opposing the introduction? Then, no.

S} X1p9T RIgT: TR, Bad g ITS....(FITH)...

MR. CHAIRMAN: | have been indulgent because on this issue, the hon. Members
wanted to oppose it. Those who oppose or seek to oppose, | will give floor to them.

7t I1per R=gT: R, § 7T support ®R 8T § 31X 71 81 oppose B &l §l

MR. CHAIRMAN: Then, take your seat. ..(Interruptions).. No, no. Nothing will go
on record. | can give floor only to those who seek to oppose the introduction.  Why
am | doing this? | am doing this because | have sensed the sentiments of the House.
There is an appeal also from some Members that the hon. Member should take a
particular course of action, and, therefore, | will allow floor only to those who seek to
oppose the introduction of the Bill.

o Whe RieeT: W), ... (aum). ..
MR. CHAIRMAN: You go ahead.

it STTdg 3feft WH (STR US): U SiT, H 39 9l Bl qR: RATMUd B+ BT foR1g
FRATE| g e

MR. CHAIRMAN: This will be deleted. It is a personal allegation. You may oppose the
Bill.

Expunged as ordered by the Chair.
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it ST 3rell @ : 31 d R It =1 337 fel &7 oot foham 7, § 9 faet &1
Ug el stakeholder §, ST AT &1 YT ST fob aath b1 AURT R HASHTAT &b GIRT
TP DI Ts FURT I &1 FAAA! 7 AR ABR P JFh &b Hae H S BIIS -BIA
&, D! Wil B BT decision forar 21 fdt AR @t & gRT <1 T8 AURT 7 9ah
Bl Fhdl §, 9 D HUR JAAAMI BT DIs ATHR & Fhall 81 FAMIY H 3T
IS AR BT § 1 exclusively I8 T religious community T internal AT & AR
¥ regulate HRA b 1Y AT BT AR S B HHG o 91 G 21§94 sw&y
HRAT IR SN &, 3AY H 39 9 B1, S I YA HRAT A8 &, SHDT JRAAR
[ENEEIGIR

Sl 8 0 e o2 WS D) S s 0l o el s SO e 2(Gil) OB e gl s
R (S By aay ) S G silabie G pea Saw S g A s e G e o ) U s stakeholder
S S Sl S ol o 03l 20l 5a e At S Gy S IS pur il 5 o sllalin s i e
i) S o) A o g Bl A en 8 0 ) S padd o e S oW decision
religious <) ~ exclusive S s LS Gusi —w @l g o Gl oo B 38 (58 8 ) silabia
i (S G ol o8B Ciadien S S5 S regulate =) sl = Akl A1 IS community

o ow Sl U S Giglin e s IS o sl U = Ol e = s e US Alilae ae ol 2 S5 W S
us B8 a5 o n 8

it |uTafer : 27 Jqus TRR g4 |

il g TRR 89 (FAIcH): 7818, H 59 [ & introduction BT oppose B &
1%'1'2’ Yl g3l Tg"l tﬁ I Wagqf Act % IR Wagqf Act clearly discuss T T %\r,
gTferamic ¥ debate fohaT M1 B 3R Urfermie ¥ $9 Waqgf Act BT time to time amend
A forar %\'I NERSERSARG! tl@‘cﬁ %\', SIRICRETS proper amendments IS %\’ IR 9
Waqf Act BT eris Wl fpar T Bl T personal matter g 3R tﬁ States | Waqf clearly
defined B s?TcF?f bodies %, committees %, STH $<>1¢2|ﬂ<1 g %\;, IJg 99 Sip 21 T
1% Communalise A & ﬁ‘*l‘{f, polarize P B %IK’, unnecessary debate P B
%FQ mischievous proposal & IR DR SN gl ﬂ_ﬁ T 8 fh D] I?Iogml T allow
T8l BT ATV H Ared § fb afe 81 qep, ASA IR division Hl Hral <

S1. BT @ (AERTK): H8Ied, 9% RUld fde, 2022 ST R T 8, S9dT §
ﬁfﬁaaﬂ?ﬁél I8 fdel unconstitutional %,WW@ﬁF religion Pl freedom
S TS Bl ST religious AR Bl WIS fadT T 81 31T FHTSN & folv 39 av8
& faor &, anffie G d1el faed 2, df 7 dvg 8 99 &I 19T W a2 BN Bl
3fferep R e = feam ganm 8, d9 &1 g™ wHrel 1 41 I8 JAfIer g1 # 3mud

TTranslitera‘[ion in Urdu script.
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et DRt € fop 3 faet 1 50 W9TE § a1t 317+ ST 3R # f$Gs & feru i

Bl Gl

05 S Cillie (S Gl e e WS LY 522022 s Jams 5 o3 gea 1( A L) OB apsd SIS
= R s freedom S cude g me Uit o e &S U S < unconstitutional J:

(o B S zob o) 2 S Osales o s o o W& Ly 38 5 S 363k religious S o

(= s e ol SRS S8 GdSE Wl S ma g zob e S com dr s Ol S s

S o om0 Rl 0 S ol 1S s BS GBy Ose - R e S plew a0
- é - L.k .
U S AR S G0s8 ome sl S

ST A AN (IRTS): W), H g Rdiet fdet, 2022 &1 foR1g &Rl g, il
IE TN JHAHT HISAT BT SeTel A 8 3R SH W ITH] AR Tl D
bR FHTST H ST I8l gold=d B ol H ], sIREs H W) ol § fb R
SHD] SThY ANT Aishd I8 81 TR, I b HicHSH A ST g3l AT &l SHH
gIeY 7 far Sy, difds I 7 § 8 <91 § X8+ & g1 91 ST IRIRET Bl 91
gadl o W81 8, g8 3R gg Sulll S8 3ud ¥ dSis-3ns 8N 3R Aiveriie
Uhdl § H TR B WTa=T SR

1. 7S AR o1 (B R): R, AMUST g=IaTa, AT G Y1 a1 IG BT Alh]
fem #9729 A o1 b 91! 9av a1l <91, I9h d1e (SdIsi U= 39 fHuig o |

it [T fer: (o Brsd
91, 79I PAR $1: AR, H B8 [ 3R Y6 H O AR diet <31, ol H 3791 91....

MR. CHAIRAN: Let me tell you. On this particular day, Jairamji has forgotten the
rules. After you speak out, there is a procedure | will follow.

Y1, WIS HHR T ¢ S, AR

MR. CHAIRMAN: There will be an occasion for him or every other Member to demand
division or not to demand it.

PROF. MANOJ KUMAR JHA: Thank you, Sir.

MR. CHAIRMAN: Go ahead.

TTranslitera‘[ion in Urdu script.
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91, 7T HHR ST : AR, H 3P A1edH A qr1 I1ed] § [P 59 G- H I8 AR ©ol
Iy g 3fR B Sif T H 954 ATGR BT gl AT Wl ITehT FUH JAT-37eTT
IRE & I &, AP 39 IS H ...(qY™)... g5 St I 9 ) &, § S0
TG fh BIF-BIF J FUH B

AEHIY GUTIf A8y, I9S Bl Uh AR SR & b I9g &b ¥a= | dis AT
faR, ®Is VAT MR, $Ig U1 HaTg a1 841 A1fey| 1 el 9T §ail HAIS o,
ITP! fha=T 3R i MR dcaRT &1 ST, A1 TR-8R, Tg-T17d, Toll-Tell, g+
CIR Ig fEg&IM gaied -T8! B YTy

MR. CHAIRMAN: Okay, you have made your point. ..(Interruptions)...
The question is,
"That leave be granted to introduce the Bill to repeal the Wakf
Act, 1995."

The question was put and the motion was adopted.
..(Interruptions )...

SOME HON. MEMBERS:: Division.
The House divided.

SHRI JAIRAM RAMESH: The ‘Noes’ have it, the ‘Noes’ have it. ...(Interruptions)..
AN HON. MEMBER?: Sir, he is making your work also lighter.

MR. CHAIRMAN: The point is that | will have to look into the lexicon what is meant by
incorrigibility; and ‘incorrigibility” when a man is in sound company of very intelligent
people all around! ...(Interruptions)... | think ‘Ayes” have it, the "Ayes” have it.

SOME HON. MEMBERS: Division.

MR. CHAIRMAN: Yes, Division. Let the lobbies be cleared. ... (Interruptions )..

Y SIRTH 9T IR, RTT! T I BRAT 2, d AT IS BN il ... (STILT)....

MR. CHAIRMAN: | should seriously think to take sense of the House whether rules
permit him to occupy my Chair immediately. ... (/nterrupt/ons)... Sir, intelligence is a
double-edged weapon.
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Hon. Members, the result of the Division on the motion for introduction of the
Bill. Subject to correction:
Ayes: 53
Noes: 32
Abstention: 0

Ayes-51

Agrawal, Dr. Anil

Ali, Shri Gulam

Bajpai, Dr. Ashok

Bajpayee, Dr. Laxmikant

Balmik, Shrimati Sumitra

Bansal, Shri Naresh

Bara, Shrimati Ramilalben Becharbhai
Bonde, Dr. Anil Sukhdeorao

Brij Lal, Shri

Deb, Shri Biplab Kumar

Desai, Shri Babubhai Jesangbhai
Dwivedi, Shrimati Seema

Geeta alias Chandraprabha, Shrimati
Goswami, Ms. Indu Bala

Goyal, Shri Piyush

Jangra, Shri Ram Chander

Jhala, Shri Keshridevsinh Digvijaysinh
Kalita, Shri Bhubaneswar

Kardam, Shrimati Kanta

Konyak, Shrimati S. Phangnon
Kumar, Dr. Sikander

Kumar, Shri Mithlesh

Margherita, Shri Pabitra

Mokariya, Shri Rambhai Harjibhai
Muraleedharan, Shri V.

Murugan, Dr. L.

Panwar, Shri Krishan Lal

Patidar, Ms. Kavita

Pradhan, Shri Dharmendra
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Prakash, Shri Deepak
Prasad, Shri V. Vijayendra
Rajbhar, Shri Sakaldeep
Rane, Shri Narayan

Ray, Shri Nagendra

Rupala, Shri Parshottam
Saini, Dr. Kalpana

Sharma, Dr. Dinesh
Shekhar, Shri Neergj

Singh, Shri Ajay Pratap
Singh, Shrimati Darshana
Sinha, Shri Rakesh

Siroya, Shri Lahar Singh
Solanki, Dr. Sumer Singh
Soni, Shri Kailash

Tanawde, Shri Sadanand Shet
Tasa, Shri Kamakhya Prasad
Tiwari, Shri Ghanshyam
Trivedi, Dr. Sudhanshu

Vats (Retd.), Lt.Gen. (Dr.) D. P.
Yadav, Shri Harnath Singh
Yadav, Shrimati Sangeeta

Noes-34
Brittas, Dr. John
Chavan, Shrimati Vandana
Girirajan, Shri R.
Gokhale, Shri Saket
Hanumanthaiah, Dr. L.
Hegde, Shri Aneel Prasad
Hussain, Shri Syed Nasir
Islam, Shri Samirul
Jha, Prof. Manoj Kumar
Kareem, Shri Elamaram
Ketkar, Shri Kumar
Khan, Dr. Fauzia
Khan, Shri Javed Ali

81



82

[RAJYA SABHA]

Mahto, Shri Khiru

Maiji, Shrimati Mahua
Mather Hisham, Shrimati Jebi
Mittal, Dr. Ashok Kumar
Noor, Shrimati Mausam

P, Shri Sandosh Kumar
Patil, Shrimati Rajani Ashokrao
Ramesh, Shri Jairam
Selvarasu, Shri Anthiyur P.
Shanmugam, Shri M.
Shukla, Shri Rajeev

Singh, Shri A. D.

Singhvi, Dr. Abhishek Manu
Sircar, Shri Jawhar

Siva, Shri Tiruchi
Sivadasan, Dr. V.

Somu, Dr. Kanimozhi NVN
Thakur, Shri Ram Nath
Tiwari, Shri Pramod
Wilson, Shri P.

Yajnik, Dr. Amee

S} STIRTH YWI: WX, 31U 'subject to correction' sTa) Tl

st |urafa: Srem 81 | think, we must immediately call emergency medical team.
Everyone heard me loud and clear. ... (Interruptions)...

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Chairman, Sir, you did not
specify whether ear doctor or something else. ... (Interruptions)...

MR. CHAIRMAN: | think, a friend is coming to his age now. ...(Interruptions)...
Now, Shri Harnath Singh Yadav.

s} g1 R1E g1eq : 9= YTt S,

MR. CHAIRMAN: Just say, "'l introduce the Bill." That is all.
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2 g1 R 91ed : Jeiey, | URKg &Ral g o g9 Yae, 1995 UIRa fhar Sy
..(TAYH).... WIS, H &A1 AI8AT | ... (AHH)....

MR. CHAIRMAN: Harnathji, you have to introduce the Bill. You sought leave of this
House to introduce the Bill.

#t gx=1 Rig I1ea: A 99 Sft, § Faa |1 e o 99 gae, 1995
3IATh e &, SHITTD &, IATIBING B ...(GEH). ..

st gumafa: Hﬁ, el Harnathji, you sought leave to introduce the Bill. Are you
introducing the Bill? ... (Interruptions)...

1 g1t g a1ed : 31 H 31U A1egH | R Fe T U Sl HIGAT H HUR ISR A
ERT UK eI & FHT & 41T 63l §U, U= A 94 ... ...(TIHH)...

MR. CHAIRMAN: Hon. Member, are you introducing the Bill? ... (Interruptions)...
it gl R T a : Swifed A 39 A9 &l QR fud ol gl ... (Faem). .

MR. CHAIRMAN: Are you introducing the Bill? ...(Interruptions)... Are you
introducing the Bill? ...(Interruptions)...

it g1l R AT a: wEIey, H ofue 39 [de1 &l o e fod ...
MR. CHAIRMAN: Are you introducing the Bill ?
it ger g a1ea: wEIey, H A9ye &1 qR=fid wrar gl
The Constitution (Amendment) Bill, 2023 (amendment of article 348)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2023 (Amendment of Article
348); Shri Harnath Singh Yadav to move for leave to introduce the Bill.

7t EXTTeI R A1ed (STR UReN): WE1e Y, H URd Rl § o IR & |iae &1 3R
HNG B o TolY [AGTD DI YR AT B DI AT ST SA1g|

The question was put and the motion was adopted.
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it g1l R a1 a: HBiey, H fA9¥e &l QR ol

MR. CHAIRMAN: The Representation of the People (Amendment) Bill, 2022; Shri
Iranna Kadadi; not present. The Constitution (Amendment) Bill, 2022 (insertion of
new article 21B); Shri Iranna Kadadi; not present. The Right of Children to Free,
Compulsory and Quality Education (Amendment) Bill, 2023; Shri Iranna Kadadi; not
present. The Prevention and Eradication of Human Sacrifice and Other Superstitious
Practices Bill, 2022; Shri Binoy Viswam; not present. The Indian Penal Code
(Amendment) Bill, 2022 (amendment of section 375); Shri Binoy Viswam; not
present. The Constitution (Amendment) Bill, 2023 (amendment of articles 58, 66 72,
etc.; Shri Binoy Viswam; not present.

The Constitution (Amendment) Bill, 2022 (amendment of the Eighth Schedule)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2022 (amendment of the
Eighth Schedule); Shri Rajeev Shukla to move for leave to introduce the Bill.

SHRI RAJEEV SHUKLA (Chhattisgarh): Sir, | move for leave to introduce a Bill
further to amend the Constitution of India.

The question was put and the motion was adopted.

MR. CHAIRMAN: Sir, | take note of ‘not gestures’. Unlike our friend, my hearing
capacity is sound. It was ‘Ayes’. Yes, Shri Rajeev Shukla.

SHRI RAJEEV SHUKLA: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2022 (amendment of article 16)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2022 (amendment of article
16). Shri P. Wilson.

SHRI P. WILSON (Tamil Nadu): Sir, | move for leave to introduce a Bill further to
amend the Constitution of India.

The question was put and the motion was adopted.
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SHRI P. WILSON: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2023 (amendment of the Seventh Schedule)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2023 (amendment of the
Seventh Schedule). Shri P. Wilson.

SHRI P. WILSON (Tamil Nadu): Sir, | move for leave to introduce a Bill further to
amend the Constitution of India.

The question was put and the motion was adopted.
SHRI P. WILSON: Sir, | introduce the Bill.
The Election Commission of India (Reforms) Bill, 2023

MR. CHAIRMAN: The Election Commission of India (Reforms) Bill, 2023. Shri P.
Wilson.

SHRI P. WILSON (Tamil Nadu): Sir, | move for leave to introduce a Bill to provide for
qualifications, method of appointment and other conditions of service of the Chief
Election Commissioner, Election Commissioners and Regional Election
Commissioners, establishment of a permanent Secretariat and staff for the Election
Commission of India and expenses of the Commission and for matters connected
therewith and incidental thereto.

The question was put and the motion was adopted.
SHRI P. WILSON: Sir, | introduce the Bill.

The Constitution (Amendment) Bill, 2022 (amendment of articles 102, 191 and the
Tenth Schedule)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2022 (amendment of articles
102, 191 and the Tenth Schedule). Shrimati Priyanka Chaturvedi.

SHRIMATI PRIYANKA CHATURVEDI (I\/Iaharashtra): Sir, | move for leave to
introduce a Bill further to amend the Constitution of India.

85



86

[RAJYA SABHA]

The question was put and the motion was adopted.
SHRIMATI PRIYANKA CHATURVEDI: Sir, | introduce the Bill.
The Facial Recognition Technology (Regulation of Police Powers) Bill, 2023

MR. CHAIRMAN: The Facial Recognition Technology (Regulation of Police Powers)
Bill, 2023. Shrimati Priyanka Chaturvedi.

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra):  Sir, | move for leave to
introduce a Bill to provide for a framework to regulate, control and define powers of
the police agencies and central investigative agencies to use facial recognition
technologies for the purposes of identification, investigation and inquiries of criminal
offences and for matters connected therewith and incidental thereto.

The question was put and the motion was adopted.

SHRIMATI PRIYANKA CHATURVEDI: Sir, | introduce the Bill.

The Constitution (Amendment) Bill, 2022 (insertion of New article 44A and
Amendment of article 51A)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2022 (Insertion of New Article
44A and Amendment of Article 51A). Dr. Anil Sukhdeorao Bonde.

DR. ANIL SUKHDEORAO BONDE (Maharashtra): Sir, | move for leave to introduce a
Bill further to amend the Constitution of India.

The question was put and the motion was adopted.
DR. ANIL SUKHDEORAO BONDE: Sir, | introduce the Bill.
The Marriage Bureau (Regulation) Bill, 2022

MR. CHAIRMAN: The Marriage Bureau (Regulation) Bill, 2022. Dr. Anil Sukhdeorao
Bonde.
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DR. ANIL SUKHDEORAO BONDE (Maharashtra): Sir, | move for leave to introduce a
Bill to provide for regulation of marriage bureaus for prevention of malpractices and
misuse of marriage registration facility and for matters connected therewith or
incidental thereto.

The question was put and the motion was adopted.
DR. ANIL SUKHDEORAO BONDE: Sir, | introduce the Bill.
The Interfaith Marriages by Unlawful Conversion (Prohibition) Bill, 2023

MR. CHAIRMAN: The Interfaith Marriages by Unlawful Conversion (Prohibition) Bill,
2023. Dr. Anil Sukhdeorao Bonde.

DR. ANIL SUKHDEORAO BONDE (Maharashtra): Sir, | move for leave to introduce a
Bill to prohibit interfaith marriages by unlawful conversion and for matters connected
therewith or incidental thereto.

The question was put and the motion was adopted.

DR. ANIL SUKHDEORAO BONDE: Sir, | introduce the Bill.

MR. CHAIRMAN: The Right of Children to Free and Compulsory Education
(Amendment) Bill, 2022. Shri A. A. Rahim. Not present. The Constitution
(Amendment) Bill, 2023 (Amendment of Article 371A). Shri A. A. Rahim. Not
present. The Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest (Amendment) Bill, 2023. Shri A. A. Rahim. Not present. The
Advocates (Amendment) Bill, 2022. Dr. Sasmit Patra.

The Advocates (Amendment) Bill, 2022

DR. SASMIT PATRA (Odisha): Sir, | move for leave to introduce a Bill further to
amend the Advocates Act, 1961.

The question was put and the motion was adopted.

DR. SASMIT PATRA: Sir, | introduce the Bill.
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The Indian Penal Code (Amendment) Bill, 2022 (substitution of sections 124A and 309
and amendment of section 375)

MR. CHAIRMAN: The Indian Penal Code (Amendment) Bill, 2022 (substitution of
sections 124A and 309 and amendment of section 375). Dr. Sasmit Patra.

DR. SASMIT PATRA: Sir, | move for leave to introduce a Bill further to amend the
Indian Penal Code, 1860.

The question was put and the motion was adopted.
DR. SASMIT PATRA: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2022 (substitution of articles 331 and 333)

DR. SASMIT PATRA (Odisha): Sir, | move for leave to introduce a Bill further to
amend the Constitution of India.

The question was put and the motion was adopted.
DR. SASMIT PATRA: Sir, | introduce the Bill.
The Micro, Small and Medium Enterprises Development (Amendment) Bill, 2022

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | move for leave to introduce a Bill
further to amend the Micro, Small and Medium Enterprises Development Act, 2006.

The question was put and the motion was adopted.
DR. KANIMOZHI NVN SOMU: Sir, | introduce the Bill.
The Food Safety and Standards (Amendment) Bill, 2022

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | move for leave to introduce a Bill
further to amend the Food Safety and Standards Act, 2006.

The question was put and the motion was adopted.
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DR. KANIMOZHI NVN SOMU: Sir, | introduce the Bill.
The Special Financial Assistance to the State of Tamil Nadu Bill, 2022

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I move for leave to introduce a Bill to
provide for special financial assistance to the State of Tamil Nadu for the purpose of
sustainable and balanced development of growth-oriented infrastructure such as
affordable housing, drinking water, roads, sanitation, creation of grain and fodder
banks, skill development, textile parks, food processing zones, cloud seeding and
welfare schemes for women, children, senior citizens and people living below the
poverty line in the State and encouraging traditional water conservation through lakes,
ponds, wells, rainwater harvesting and afforestation and for matters connected
therewith or incidental thereto.

The question was put and the motion was adopted.

DR. KANIMOZHI NVN SOMU: Sir, | introduce the Bill.
The Hate Speech and Hate Crimes (Prevention) Bill, 2022

SHRI K.R. SURESH REDDY (Telangana): Sir, | move for leave to introduce a Bill to
effectively prevent and combat hate speech and hate crimes, their negative effects on
individuals, groups and societies, and to protect the constitutional values of
autonomy, dignity and equality and for matters connected therewith or incidental
thereto.

The question was put and the motion was adopted.
SHRI K.R. SURESH REDDY: Sir, | introduce the Bill.

The Andhra Pradesh Reorganisation (Amendment) Bill, 2023

SHRI K.R. SURESH REDDY (Telangana): Sir, | move for leave to introduce a Bill
further to amend the Andhra Pradesh Reorganisation Act, 2014

The question was put and the motion was adopted.

SHRI K.R. SURESH REDDY: Thank you, Chairman, Sir.
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MR. CHAIRMAN: You have to introduce the Bill.

SHRI K.R. SURESH REDDY: Sir, | introduce the Bill.

SHRI K.R. SURESH REDDY: Thank you, Mr. Chairman, Sir.

MR. CHAIRMAN: Thanks is well-taken.

SHRI K.R. SURESH REDDY: The pause from the side paused me too !

MR. CHAIRMAN: The Prevention of Money Laundering (Amendment) Bill, 2022. Shri
Raghav Chadha to move for leave to introduce the Bill.

SHRI RAGHAV CHADHA (Punjab): Sir, the Prevention of Money Laundering...

MR. CHAIRMAN: You introduce the Bill. ...(Interruptions)... Just introduce.

1 I1EE g1 AR, H U I dIcTR SEIedd PR 7 ... (G). ..
MR. CHAIRMAN: Nothing. You just have to seek leave. ..(Interruptions)..

SHRI RAGHAV CHADHA: Okay. | move....(Interruptions)...
MR. CHAIRMAN: [t is not a platform to say beyond what the rule prescribes.

it Y9 TGN W, USCl aR 59 SEreqd fdhar o1, ar 9= 1Al a1 ot fb g
A ... (TALUH). ..

MR. CHAIRMAN: Why should you get into argumentative mode ?
SHRI RAGHAV CHADHA: No, no. | will follow your direction.
MR. CHAIRMAN: You follow the rule.

SHRI RAGHAV CHADHA: | shall, Sir.

MR. CHAIRMAN: Do you want to seek leave?
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SHRI RAGHAV CHADHA: Yes, Sir. Thank you so very much, Sir.
The Prevention of Money Laundering (Amendment) Bill, 2022

SHRI RAGHAV CHADHA (Punjab): Sir, | move for leave to introduce a Bill further to
amend the Prevention of Money Laundering Act, 2002.

The question was put and the motion was adopted.
SHRI RAGHAV CHADHA: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2022 (substitution of articles 153, 154 etc.)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2022 (substitution of articles
153,154 eto.). Shri Raghav Chadha to move for leave to introduce the Bill.

SHRI RAGHAV CHADHA (Punjab): Sir, | move for leave to introduce a Bill further to
amend the Constitution of India.

The question was put and the motion was adopted.
SHRI RAGHAV CHADHA : Sir, | introduce the Bill.
The Decriminalization of Defamation Bill, 2023

MR. CHAIRMAN: The Decriminalization of Defamation Bill, 2023. Shri Raghav Chadha
to move for leave to introduce the Bill.

SHRI RAGHAV CHADHA (Punjab): Sir, | move for leave to introduce a BIill to
decriminalize the offence of defamation.

The question was put and the motion was adopted.

SHRI RAGHAV CHADHA: Sir, | introduce the Bill.
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The Constitution (Amendment) Bill, 2022 (insertion of new Part XVIA and amendment
of article 366)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2022 (insertion of new Part
XVIA and amendment of Article 366). Dr. Ashok Kumar Mittal to move for leave to
introduce the Bill.

DR. ASHOK KUMAR MITTAL (Punjab): With the kind permission of the Chair, | rise
to move for leave to introduce a Bill to amend the Constitution of India.

MR. CHAIRMAN:: Just move the Bill.

DR. ASHOK KUMAR MITTAL: Sir, | move for leave to introduce a Bill further to amend
the Constitution of India.

The question was put and the motion was adopted.
DR. ASHOK KUMAR MITTAL: Sir, | introduce the Bill.
The Shopkeepers’ Welfare Bill, 2022
DR. ASHOK KUMAR MITTAL (Punjab): Sir, | move for leave to introduce a Bill to
provide for setting up of a Shopkeepers’ Welfare Fund and a Board that shall
administer the Fund for the welfare of Shopkeepers and for penalizing the derogatory

use of the word ‘dukaandari’ in order to uphold the dignity of shopkeepers and for
matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
DR. ASHOK KUMAR MITTAL: Sir, | introduce the Bill.

The Khadi Spinners, Weavers and Khadi Institutions (Protection and Welfare)
Bill, 2022

MR. CHAIRMAN: The Khadi Spinners, Weavers and Khadi Institutions (Protection
and Welfare) Bill, 2022. Shri Aneel Prasad Hegde to move for leave to introduce the
Bill.
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SHRI ANEEL PRASAD HEGDE (Bihar): | move for leave to introduce a Bill to provide
for protection of distress Khadi Spinners...

MR. CHAIRMAN: It is good enough. Introduce the Bill. That is good enough.
SHRI ANEEL PRASAD HEGDE: | seek the leave.
MR. CHAIRMAN: Yes.

SHRI ANEEL PRASAD HEGDE: Sir, | move for leave to introduce a Bill to provide for
the protection of distressed Khadi spinners, weavers and Khadi establishments who
are debt ridden, exploited and are committing suicide and for introduction of welfare
measures like life insurance coverage, interest free working capital and consumption
loan, healthcare, education to the children, availability of affordable raw material,
modernization of looms, housing and compulsory purchase of Khadi cloth by
Government and for the establishment of an authority and a welfare fund and for
matters connected therewith and incidental thereto.

The question was put and the motion was adopted.
SHRI ANEEL PRASAD HEGDE: Sir, | introduce the Bill.
The Sustainable Agriculture (Ban on Harmful Chemicals) Bill, 2023

MR. CHAIRMAN: The Sustainable Agriculture (Ban on Harmful Chemicals) Bill,
2023. Shri Aneel Prasad Hegde to move for leave to introduce the Bill.

SHRI ANEEL PRASAD HEGDE (Bihar): Sir, | move for leave to introduce a Bill to
provide for sustainable agriculture by banning the use of harmful chemicals in farming
and for matters connected therewith and incidental thereto.

The question was put and the motion was adopted.

SHRI ANEEL PRASAD HEGDE: Sir, | introduce the Bill.
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The Motor Vehicles (Amendment) Bill, 2022

MR. CHAIRMAN: The Motor Vehicles (Amendment) Bill, 2022. Shri Elamaram
Kareem.

SHRI ELAMARAM KAREEM (Kerala): Sir, | move for leave to introduce a Bill further
to amend the Motor Vehicles Act, 1988.

The question was put and the motion was adopted.
SHRI ELAMARAM KAREEM: Sir, | introduce the Bill.

MR. CHAIRMAN: Now, the Kashmiri Pandits (Recourse, Restitution, Rehabilitation
and Resettlement) Bill, 2022. The hon. Member has sought my leave. So, | am
passing it over. | had granted him that accommodation. This is for No. 37. Now,
No. 38, the Sexual Harassment of Women at Workplace (Prevention, Prohibition and
Redressal) Amendment Bill, 2022. Dr. Fauzia Khan.

The Sexual Harassment of Women at Workplace (Prevention, Prohibition and
Redressal) Amendment Bill, 2022

DR. FAUZIA KHAN (Maharashtra): Sir, | move for leave to introduce a Bill further to
amend the Sexual Harassment of Women at Workplace (Prevention, Prohibition and
Redressal) Act, 2013.

The question was put and the motion was adopted.
DR. FAUZIA KHAN: Sir, | introduce the Bill.

The Constitution (Amendment) Bill, 2023 (insertion of new articles 330A, 330B etc.)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2023 (insertion of new articles
330A, 330B etc.). Dr. Fauzia Khan.

DR. FAUZIA KHAN (Maharashtra): Sir, | move for leave to introduce a Bill further to
amend the Constitution of India.

The question was put and the motion was adopted.
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DR. FAUZIA KHAN: Sir, | introduce the Bill.
The Constitution (Scheduled Tribes) Order (Amendment) Bill, 2023

MR. CHAIRMAN: The Constitution (Scheduled Tribes) Order (Amendment) Bill,
2023. Dr. Fauzia Khan.

DR. FAUZIA KHAN (Maharashtra): Sir, | move for leave to introduce a Bill further to
amend the Constitution (Scheduled Tribes) Order, 1950 to modify the list of
Scheduled Tribes in the State of Maharashtra.

The question was put and the motion was adopted.
DR. FAUZIA KHAN: Sir, | introduce the Bill.

The Right to Free Internet Bill, 2023

MR. CHAIRMAN: The Right to Free Internet Bill, 2023. Dr. V. Sivadasan.
DR. V. SIVADASAN (Kerala): Sir, | move for leave to introduce a Bill to provide for
free internet access to all the citizens in the country and for matters connected

therewith or incidental thereto.

The question was put and the motion was adopted.
DR. V. SIVADASAN: Sir, | introduce the Bill.

The Right to Public Space Bill, 2023
MR. CHAIRMAN: The Right to Public Space Bill, 2023. Dr. V. Sivadasan.
DR. V. SIVADASAN (Kerala): Sir, | move for leave to introduce a Bill to provide for
free access to public space to all citizens and for matters connected therewith or
incidental thereto.

The question was put and the motion was adopted.

DR. V. SIVADASAN: Sir, | introduce the Bill.
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The Right to Early Childhood Care Bill, 2023

MR. CHAIRMAN: The Right to Early Childhood Care Bill, 2023. Dr. V. Sivadasan.
DR. V. SIVADASAN (Kerala): Sir, | move for leave to introduce a Bill to provide for
the right to early childhood care to all children in the country and for matters
connected therewith or incidental thereto.
MR. CHAIRMAN: Only introduction and no description is required.

The question was put and the motion was adopted.
DR. V. SIVADASAN: Sir, | introduce the Bill.

The Constitution (Amendment) Bill, 2023 (amendment of article 326)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2023 (amendment of article
326). Dr. John Brittas.

DR. JOHN BRITTAS (Kerala): Sir, | move for leave to introduce a Bill further to
amend the Constitution of India.

The question was put and the motion was adopted.
DR. JOHN BRITTAS: Sir, | introduce the Bill.

The Representation of the People (Amendment) Bill, 2023

MR. CHAIRMAN: The Representation of People (Amendment) Bill, 2023. Dr. John
Brittas.

DR. JOHN BRITTAS (Kerala): Sir, | move for leave to introduce a Bill further to
amend the Representation of the People Act, 1951.

The question was put and the motion was adopted.

DR. JOHN BRITTAS: Sir, | introduce the Bill.
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The Reserve Bank of India (Amendment) Bill, 2023

MR. CHAIRMAN: The Reserve Bank of India (Amendment) Bill, 2023. Dr. John
Brittas.

DR. JOHN BRITTAS (Kerala): Sir, | move for leave to introduce a Bill further to
amend the Reserve Bank of India Act, 1934.

The question was put and the motion was adopted.
DR. JOHN BRITTAS: Sir, | introduce the Bill.
The Antiquities and Art Treasures (Amendment) Bill, 2023

MR. CHAIRMAN: The Antiquities and Art Treasures (Amendment) Bill, 2023. Shri
Sujeet Kumar.

SHRI SUJEET KUMAR (Odisha): Sir, | move for leave to introduce a Bill further to
amend the Antiquities and Art Treasures Act, 1972.

The question was put and the motion was adopted.
SHRI SUJEET KUMAR: Sir, | introduce the Bill.

The Indian Penal Code (Amendment) Bill, 2023 (insertion of sections 24A,
300A and 302A)

MR. CHAIRMAN: The Indian Penal Code (Amendment) Bill, 2023 (insertion of
sections 24A, 300A and 302A). Shri Sujeet Kumar.

SHRI SUJEET KUMAR (Odisha): Sir, | move for leave to introduce a Bill further to
amend the Indian Penal Code, 1860.

The question was put and the motion was adopted.

SHRI SUJEET KUMAR: Sir, | introduce the Bill.
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MR. CHAIRMAN: The voice is getting feeble. ...(Interruptions)... Only after | call; |
have to open the window. ...(Interruptions)... And you do it after the House
approves it and that is reflected through me.

The Central Educational Institutions (Reservation in Admission) Amendment
Bill, 2023. Shri Sujeet Kumar.

The Central Educational Institutions (Reservation in Admission) Amendment Bill,
2023

SHRI SUJEET KUMAR (Odisha): Sir, | move for leave to introduce a Bill further to
amend the Central Educational Institutions (Reservation in Admission) Act, 2006.

The question was put and the motion was adopted.
SHRI SUJEET KUMAR: Sir, | introduce the Bill.
The Representation of the People (Amendment) Bill, 2023

MR. CHAIRMAN: The Representation of the People (Amendment) Bill, 2023. Shri
Sandosh Kumar P.

SHRI' SANDOSH KUMAR P (Kerala): Sir, | move for leave to introduce a Bill further
to amend the Representation of the People Act, 1951.

The question was put and the motion was adopted.
SHRI SANDOSH KUMAR P: Sir, | introduce the Bill.
The National Commission for the Welfare of Youth Bill, 2023

MR. CHAIRMAN: The National Commission for the Welfare of Youth Bill, 2023. Shri
Sandosh Kumar P.

SHRI SANDOSH KUMAR P (Kerala): Sir, | move for leave to introduce a Bill to
provide for the establishment of a National Commission for the Welfare of Youth and
for matters connected therewith or incidental thereto.



[ 8 December, 2023 ]

The question was put and the motion was adopted.
SHRI SANDOSH KUMAR P: Sir, | introduce the Bill.
The Participation of Workers in Management Bill, 2023

MR. CHAIRMAN: The Participation of Workers in Management Bill, 2023. Shri
Sandosh Kumar P.

SHRI SANDOSH KUMAR P (Kerala): Sir, | move for leave to introduce a Bill to ensure
the participation of workers in the management of all industrial establishments in the
country and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.

SHRI SANDOSH KUMAR P: Sir, | introduce the Bill.

The Constitution (Amendment) Bill, 2023 (amendment of articles 343, 344 and 348
etc.)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2023 (amendment of articles
343, 344 and 348 etc.). Shri R. Girirajan.

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | move for leave to introduce a Bill further to
amend the Constitution of India.

The question was put and the motion was adopted.
SHRI R. GIRIRAJAN: Sir, | introduce the Bill.
The Black Money Recovery Bill, 2023
MR. CHAIRMAN: The Black Money Recovery Bill, 2023. Shri M. Mohamed Abdulla.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | move for leave to introduce a Bill
to recover the black money held abroad by Indian citizens and to establish a fund to
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deposit a prescribed share of the amount from such recovery into each Indian
citizen’s bank account and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI M. MOHAMED ABDULLA: Sir, | introduce the Bill.

The Freedom of Marriage and Association and Prohibition of Crimes in the name of
Honour Bill, 2023

MR. CHAIRMAN: The Freedom of Marriage and Association and Prohibition of
Crimes in the name of Honour Bill, 2023. Shri Ram Nath Thakur.

i} I 1 STGR (NBR) : HEIGY, § YRATT B g b AR & 9M IR {6y ST aret
Ul & N & forg, fAfe fIreg Avmell 3lik 31y JreRvll 9 fdars sk ArEad o
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& TolY 3R T ST A1 IHD SN ATS AVl &7 Iuee R & oIy a8 ol
R TUS R bl JFHIT &1 ST

The question was put and the motion was adopted.
SHRI RAM NATH THAKUR: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2023 (amendment of articles 124 and 217)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2023 (amendment of articles
124 and 217). Shri V. Vijayasai Reddy.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, | move for leave to introduce a
Bill further to amend the Constitution of India.

The question was put and the motion was adopted.

SHRI'V. VIJAYASAI REDDY: Sir, | introduce the Bill.
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The Consumer Protection (Amendment) Bill, 2023

MR. CHAIRMAN: The Consumer Protection (Amendment) Bill, 2023. Shri V.
Vijayasai Reddy.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, | move for leave to introduce a
Bill further to amend the Consumer Protection Act, 2019.

The question was put and the motion was adopted.
SHRI V. VIJAYASAI REDDY: Sir, | introduce the Bill.
The Central Universities (Amendment) Bill, 2023

MR. CHAIRMAN: The Central Universities (Amendment) Bill, 2023. Shri V. Vijayasai
Reddy.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, | move for leave to introduce a
Bill further to amend the Central Universities Act, 2009.

The question was put and the motion was adopted.
SHRI'V. VIJAYASAI REDDY: Sir, | introduce the Bill.
The Prevention of Custodial Torture Bill, 2023

MR. CHAIRMAN: The Prevention of Custodial Torture Bill, 2023. Prof. Manoj Kumar
Jha.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | move for leave to introduce a Bill to
provide a framework for the prevention of custodial torture inflicted by public servants,
punishment and compensation for custodial crimes, rehabilitation of victims,
protection of victims, complainants and witnesses, and for matters connected
therewith or incidental thereto.

The question was put and the motion was adopted.
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PROF. MANOJ KUMAR JHA: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2023 (amendment of article 51A)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2023 (amendment of article
51A). Prof. Manoj Kumar Jha.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | move for leave to introduce a Bill further
to amend the Constitution of India.

The question was put and the motion was adopted.
PROF. MANOJ KUMAR JHA: Sir, | introduce the Bill.
The Payment and Settlement Systems (Amendment) Bill, 2023

MR. CHAIRMAN: The Payment and Settlement Systems (Amendment) Bill, 2023.
Dr. Amar Patnaik.

DR. AMAR PATNAIK (Odisha): Sir, | move for leave to introduce a Bill further to
amend the Payment and Settlement Systems Act, 2007.

The question was put and the motion was adopted.
DR. AMAR PATNAIK: Sir, | introduce the Bill.

The Indian Penal Code (Amendment) Bill, 2023 (substitution of section 305 and
amendment of section 375)

MR. CHAIRMAN: The Indian Penal Code (Amendment) Bill, 2023 (substitution of
section 305 and amendment of section 375); Dr. Amar Patnaik.

DR. AMAR PATNAIK (Odisha): Sir, | move for leave to introduce a Bill further to
amend the Indian Penal Code, 1860.

The question was put and the motion was adopted.

DR. AMAR PATNAIK: Sir, | introduce the Bill.
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The Adaptation to Climate Change (Resilience, Rehabilitation and Resettlement) Bill,
2023

MR. CHAIRMAN: The Adaptation to Climate Change (Resilience, Rehabilitation and
Resettlement) Bill, 2023; Shrimati Vandana Chavan.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | move for leave to introduce a
Bill further to identify areas of concern displaying vulnerability to the effects of climate
change, to study and measure the risks posed as well as identify outcomes of climate
change in such areas through a Climate Change Impact Assessment; and to further
formulate and implement community action plans to build resilience, ensure
rehabilitation, as well as provide for resettlement, of the affected areas and of persons
living in such areas as the case may be and provide for the rights and obligations
thereof and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRIMATI VANDANA CHAVAN: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2023 (insertion of article 16A)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2023 (insertion of article 16A),
Shri M. Shanmugam.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | move for leave to introduce a Bill further
to amend the Constitution of India.

The question was put and the motion was adopted.
SHRI M. SHANMUGAM?: Sir, | introduce the Bill.
The Motor Vehicle Drivers and Other Workers Welfare Fund Bill, 2023

MR. CHAIRMAN: The Motor Vehicle Drivers and Other Workers Welfare Fund Bill,
2023, Shri M. Shanmugam.
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SHRI M. SHANMUGAM (Tamil Nadu): Sir, | move for leave to introduce a Bill to
provide for the establishment of a Motor Vehicle Drivers and Other Workers Welfare
Fund and to implement measures to promote the welfare of persons engaged in
driving and other workers engaged in motor vehicles used for commercial purposes
and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI M. SHANMUGAM?: Sir, | introduce the Bill.
The Representation of the People (Amendment) Bill, 2023

MR. CHAIRMAN: The Representation of the People (Amendment) Bill, 2023, Shri
Javed Ali Khan.

# g Sl WM (SR US¥) : Heled, H UKIME &xdl g b dle kit
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The question was put and the motion was adopted.
21} SIS 3Tl @ : HEley, § [A8yed 31 qR =AU Rl gl
The Constitution (Amendment) Bill, 2023 (amendment of articles 111, 200 and 201)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2023 (amendment of articles
111, 200 and 201), Shri A.D. Singh.

SHRI'A. D. SINGH (Bihar): Sir, | move for leave to introduce a Bill further to amend
the Constitution of India.

The question was put and the motion was adopted.
SHRI A. D. SINGH: Sir, | introduce the Bill.

The Special Financial Assistance to the State of Bihar Bill, 2023
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MR. CHAIRMAN: The Special Financial Assistance to the State of Bihar Bill, 2023,
Shri A. D. Singh.

SHRI' A. D. SINGH (Bihar): Sir, | move for leave to introduce a Bill to provide for
special financial assistance to the State of Bihar for providing impetus to the
economic capability of the State administration; for implementation of development
and welfare schemes for women, children, citizens, scheduled castes, scheduled
tribes, other backward classes and poor people in the State and for the proper
utilization of its resources and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRI A. D. SINGH: Sir, | introduce the Bill.
The Indian Penal Code (Amendment) Bill, 2023 (insertion of new Section 377A)

MR. CHAIRMAN: The Indian Penal Code (Amendment) Bill, 2023 (insertion of new
Section 377A), Shri A. D. Singh.

SHRI'A. D. SINGH (Bihar): Sir, I move for leave to introduce a Bill further to amend
the Indian Penal Code, 1860.

The question was put and the motion was adopted.
SHRI A. D. SINGH: Sir, | introduce the Bill.

The Compulsory Teaching of Lifestyle for Environment (LiFE) in Schools Bill, 2023

MR. CHAIRMAN: The Witness Protection Bill, 2023, Shri S. Niranjan Reddy; not
present. The Compulsory Teaching of Lifestyle for Environment (LIFE) in Schools Bill,
2023, Shri Biplab Kumar Deb.

SHRI BIPLAB KUMAR DEB (Tripura): Sir, | move for leave to introduce a Bill to
provide for compulsory teaching of Lifestyle for Environment (LIFE) in all schools
throughout the country in order to enable students towards becoming Pro-Planet
People in the 21st century and for matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
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SHRI BIPLAB KUMAR DEB: Sir, | introduce the Bill.

MR. CHAIRMAN: The National Commission for Fishermen (Welfare and Support) Bill,
2023. Shri Masthan Rao Beeda, not present.

The Mental Healthcare (Amendment) Bill, 2023

SHRI SURENDRA SINGH NAGAR (Uttar Pradesh): Sir, | move for leave to introduce
a Bill further to amend the Mental Healthcare Act, 2017.

The question was put and the motion was adopted.
SHRI SURENDRA SINGH NAGAR: Sir, | introduce the Bill.
The Right of Children to Free and Compulsory Education (Amendment) Bill, 2023

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | move for leave to introduce a Bill further to
amend the Right of Children to Free and Compulsory Education Act, 2009.

The question was put and the motion was adopted.
SHRI TIRUCHI SIVA: Sir, | introduce the Bill.

MR. CHAIRMAN: It has come to an end. The list has come to an end.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. CHAIRMAN: | have to inform hon. Members that the Business Advisory
Committee in its meeting held today, on gt December, 2023, has allotted time for
Government Legislative Business as follows:

Consideration and return of the following Bills, after they

are introduced, considered and passed by Lok Sabha:-

(i) The Central Goods and Services Tax (Second) Two hours
Amendment Bill, 2023

(i) The Provisional Collection of Taxes Bill, 2023 One hour
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ANNOUNCEMENT BY THE CHAIR

MR. CHAIRMAN: Hon. Members, considerable time was taken today for the motions
for introduction of about 70 Private Members' Bills. | suggest that we may continue
with the consideration of Private Members' Bill beyond 4.30 p.m. till 5.15 p.m. After
that, permitted Special Mentions will be taken up. Is that the sense of the House ?

SOME HON. MEMBERS: Yes, Sir.

PRIVATE MEMBERS' BILLS - Contd.

MR. CHAIRMAN: Further consideration of the following motion moved by Dr. V.
Sivadasan on 9th December, 2022, ""That the Bill further to amend the Constitution of
India, be taken into consideration."

On 9" December, 2022, Dr. V. Sivadasan had not concluded his speech while
moving the motion. He may, therefore, be called upon to continue his speech.

*The Constitution (Amendment) Bill, 2022 (amendment of Article 153 and substitution
of articles 155 and 156)

DR. V. SIVADASAN (Kerala): Respected Chairman, Sir, here, the Constitution
Amendment Bill, 2022, (amendment of Article 163, substitution of Article 155 and 156)
is a very important Bill. It is in the public interest that the Governor's position is to be
filled not by the President under the advice of the Union Government. The Governor
should be appointed by the State itself.

The will of the people has to be respected. The Governors cannot act as
stooges of the Union Government. Sir, currently, Governors are working as tools of
the intrusion of the Union Government into the States. We have a lot of examples.
Article 1 to the Constitution starts with a sentence and | quote, ‘India that is Bharat
shall be a Union of States.” It proves importance of States. Federalism is a part of
the basic structure of our nation, basic structure of our Constitution. We all know, the
existence of our great nation, India, is linked with the existence of its basic character
i.e., ‘unity in diversity.’

* Further consideration continued on a motion moved on 9.12.2022.
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[THE VICE-CHAIRMAN (DR. SASMIT PATRA) in the Chair.]

If the diversity is ruined, the majority of people will be marginalized. That means, they
will lose their identity, language, culture and habitat. It cannot help in their
development. Diversity is the basic principle of the federal structure of our nation.
Unity develops and strengthens in this diversity. The very structure of our nation,
India, as the Union of States, is built by the positive spirit of love, affection and
respect to diversity.

Mr. Vice-Chairman, Sir, our great nation, India, was not built by bricks and
stones or bullets and guns or missiles and force. It was built by the struggle of
freedom fighters, tears of workers and sweat of peasants. They have differences in
their opinion, they have differences in their religion, languages, ideas and identity.
But, above all, these differences have a deep commitment to values towards
humanity.

Sir, what do we see here? The rights of the States are reduced day-by-day by
the Union Government. Not only have the rights of the States, the rights and powers
of the Rajya Sabha, the Council of States, also been reduced by the same Union
Government through the Money Bills. If we fail to protect the interests of the States,
as representatives of the States, then the great values of federalism will be destroyed
by the rulers.

The world history reminds us the autocrats and their political parties have
always attacked diversity and have tried to establish their own power and promoted
only a monolithic culture. The dangers of this attitude had been proved by the
experience in various countries like Italy and Germany. We, as the representatives of
the people, as the representatives of the States of India, should oppose the attack
against the diversity, the steps against legislative rights of the States and
undemocratic style of functioning of the Union Government. In India, we have various
identities. It is our strength. The great forefathers of our nation told us to unite
against intolerance. Mr. Vice-Chairman, Sir, when the British colonial powers divided
the State of Bengal into West Bengal and East Bengal, the people of Bengal had
united and fought against bifurcation. Finally, the British Empire had to surrender in
front of a massive movement led by the unity of the people. The leaders of the
present colonialism — big corporates — have identified that one of the premier
enemies of them is the unity of people. That is why the ruling class of the country is
practising the same kind of colonial policy — divide and rule. Wherever the State
Government is taking the stand to promote the secularism, the Governors try to
promote the politics of hate.
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Sir, everybody knows that the Kerala State Assembly passed a resolution
against NRC and upheld the secular values of the nation, " The division of power is a
part of our Constitution. This is a part of our national character. The powers are
divided between States and the Union. But, day by day, the powers of the States are
being reduced by the Union Government. The Union Government is utilizing the
Residuary Powers to capture the powers of the States. Unfortunately, the Governor
has also become an instrument to implement the plan of the Union Government.
‘Education’ and ‘forest’ are two classic examples of violation of division of power.
These were the State subjects. But these sectors are now under the Union
Government. Similarly, ‘agriculture’ was earlier in the hands of the States. But the
intrusion of the Union Government has happened there too. The ‘dams’ and the
‘hydel projects’ in the States are also serious cases of capture of power. The State
Governments have taken stands against these kinds of interventions. But, some
Governors of the States have openly criticized the initiatives of the States. It has
widened the gap between the elected State Government and the nominated
Governor. The people of the State are requesting for more autonomy. But, the Union
Government is trying to pave the way for more centralized administration through the
Governors.

The States like Kerala, Tamil Nadu, and Telangana are fighting for their rights in
various ways. The representatives of these Sates are here. Sir, kindly look at the
approach adopted by the Governors in the States. They are standing against the
interest of their own State Governments. Centralization versus decentralisation is the
core of the clash between the States and the Governors.

Decentralisation is the spirit of the age. This means not only the autonomy of
the States but also the autonomy of the Panchayati Raj Institutions. It is also a
serious concern of the democratic movement in the country. Autonomy of the State
does not mean the autonomy of the Raj Bhavans. The existing wrong notions of the
Governors and the Union Government should be corrected. In the name of
Concurrent List or Residuary Powers, the Governors are holding the Bills passed by
the State Assemblies. The Union Government has so far ignored the demand of the
States to place, at least, the Residuary Powers of legislation in the State List. The
Ministers are here, but the Union Government is not ready to hand over these
Residuary Powers to the States. We have seen the examples of the usage of
Residuary Powers, in many ways, against the interest of the States.

T Expunged as ordered by the Chair.
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In agricultural sector, the Union Government had made new laws. But, they
were withdrawn because of the massive agitation by the people. Above 800 people
had martyred in that struggle. But, the Governors, the titular head of the States,
were silent. They did not make any single statement against the move of the Union
Government against the people, against the farmers of their States.

On the other hand, many times, the Governors have criticized the State
Government when the State Government intervened for the protection of the people in
the State. The State Assemblies in some States passed a resolution against the anti-
people laws made by the Union Government. The strongest position against the anti-
people laws of the Union Government has been expressed by the Legislative
Assembly of Kerala in the Resolution. But the titular Head of the State took the stand
against the interests of the State and also the farmers. Then, what is the meaning of
the words ‘Head of the State’? We all know that the federal structure and great
values of the Constitution will be destroyed by these kinds of legislations by the Union
Government. In education sector, State Governments are facing various issues.
Everybody knows that extreme centralization in education sector is one of the mottos
of the Union Government. The issue of NEET still exists. The representative from
Tamil Nadu is here. The Tamil Nadu State Government has taken a very strong stand
for the protection of the interest of their State in the education sector. Naturally, it is
against the interests of the Union Government; it is against the wishes of the Union
Government. The Legislative Assembly has passed the Resolution against the NEET.
The Governor of the State openly criticized the State Government and their principled
position on the issue of NEET.

The powers in the Union List are in the hands of the Union Government. They
are taking the decisions unilaterally without any inclusion of the opinion of the States.
Moreover, there is no formal institutional structure for the mandatory consultation
between the Union and the States for the legislation under the Concurrent List.

Sir, States’ revenue and the role of the Governor should be discussed here.
Why? This is an important subject. As regards the revenues of the States, some
States are facing a lot of problems because of the intervention of the Governor. In this
great Republic, one of the Governors in India openly told the public that he did not
sign the Budget Speech of the State Government. It has created an uncomfortable
situation in the State. The duty of the Governor is to follow the advice of the Cabinet.
The wise men who have adorned this post have worked in such a way. But, reality of
this period is that this wisdom is rare in Raj Bhavans.

The post-liberalisation period witnessed a sharp decline in the fiscal health of
the State Governments. Most of the States are facing fiscal crises. The important
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factor behind this fiscal strain is the policy of the Union Government. That is why the
States are facing fiscal crises. Many States have tried to introduce different alternative
measures to overcome the situation, but, unfortunately, then the Governors are
making hurdles.

The residuary powers of taxation in the sphere of services are being unilaterally
used by the Union Government to the total exclusion of the States. The GST captured
the entire right of the taxation of the States and LSGs. The allocation of money to the
States is linked with the reforms in the administrative sector. The financial allocation...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, may | just request
you? In the previous Session, you had taken about 21 to 31 minutes roughly. You
have now taken about 15 minutes. If you think about concluding shortly, then, other
Members will also get an opportunity.

DR. V. SIVADASAN: Sir, | will conclude in five minutes.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Since you have already spoken in the
earlier Session, that is why, | am just requesting you.

DR. V. SIVADASAN: Sir, | have already mentioned here the residuary powers of
taxation. The allocation of money to the States is linked with the reforms in the
administrative sector. The financial allocation of the Union Government is not charity.
It is the right of the States. So, the financial allocation should not be linked to any
kind of reforms by the Union Government. The Governors should stand for the
financial autonomy of the States. It is their duty. The financial burden of the States
caused by the Governors should be discussed. The fiscal crisis of the States and the
expenses of the Governors should be debated. | have received an answer from the
Government to my question that the total expenditure of the National Mission for
Libraries in the year 2019-20 is only Rs. 73 lakhs. The annual expenditure of some Raj
Bhavans is more than 30 times.

Respected Chair, the media has reported that Maharashtra Government has
given an answer to an RTI question. They revealed that the expenditure of Governor
for two years is sixty crore rupees. It is ten times of the entire allotted amount of the
Union Government to National Mission for Libraries. Currently, the expenditure of the
running of the Office of the Governor and the family of the Governor is the duty of the
State. This expenditure of the Governors should be audited by the society. The
Governors are appointed by the Union Government but the salary and other
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allowances are paid by the State Government. Appointed by the Union Government
but the salary is paid by the State Government! It is irrational.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You need to start wrapping up, hon.
Member.

DR. V. SIVADASAN: Sir, | will finish within two minutes.

The salary of the representative of the Union Government, appointed by the
Union Government, should be paid by the Union Government. The burden of the
salary and upkeep should not be transferred to the States.

The Raj Bhavans are representing the colonial era of India. A majority of the Raj
Bhavans are not only the residences of the Governors but also their leisure houses.
Look at the existing expenditure and facilities of the Raj Bhavans. In Maharashtra,
there are four Raj Bhavans -- Mumbai, Nagpur, Pune and Mahabaleshwar. Sir, one
Governor is residing in four palaces in a single State! A palace for three months ! That
means, for the rest of nine months, the palace is empty. Then how will this palace be
maintained? When the Governor is not there, who will occupy the palace?

Sir, crores of Indians are living without a shelter. But a Governor, the titular
Head of the State, is using four palaces. Why are these kinds of practices
continuing? During the travel, the VVIPs, the Chief Minister and Ministers are utilizing
the circuit houses or guest houses. Then why are there the permanent palaces for
the Governor in different places? They hardly stay in these palaces.

Sir, Uttarakhand has two Raj Bhavans — Dehradun and Nainital. Nainital Raj
Bhavan occupies 220 acres of land which includes a 45-acre golf course.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

DR. V. SIVADASAN: The residence of the Governor is a highly restricted area. But
the golf course is of 45 acres. The State Governments should ensure that this land is
properly utilized. And, in Tamil Nadu, there are two Raj Bhavans.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, | am giving you the
last minute. Thereafter, | will move on. | have already indulged you in the previous
Session. You have spoken for 31 minutes. Please conclude.

DR. V. SIVADASAN: Sir, | will mention only the residence of the Governors. In Tamil
Nadu, there are two Raj Bhavans — Chennai and Ooty. The present area of the



[ 8 December, 2023 ]

Chennai Raj Bhavan Estate is 156 acres. Itis in the reserved forest area. It might be a
buffer zone. In Tamil Nadu, the Governor is in the buffer zone. Ooty is one of the
noted tourist places of the country. Is the Governor a tourist? There is a winter
palace and a summer palace. How rich our country is!

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, | will have to move on.
| am moving on.

DR. V. SIVADASAN: | will conclude within a minute, Sir.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. Your last
comments, please.

DR. V. SIVADASAN: Sir, in West Bengal, there are two Raj Bhavans, one in Kolkata
and the other at Darjeeling. In Odisha, your own State, there are two Raj Bhawans,
one at Bhuvaneshwar and the other at Puri.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): | think | will have to move on. | have
given you time. | have requested you repeatedly. Please, make your closing
comments and then we move on.

DR. V. SIVADASAN: Sir, | am concluding.

The Governors, the titular heads of States, are creating hurdles in the
administrative functioning of the State. This august House must discuss this matter
seriously. | would request all hon. Members to take the initiative to stop these
hurdles, the wrong practices of Governors and try to end the colonial era practices in
our country.

The question was proposed.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. Motion moved. | now
call upon the Members whose names have been received for participation in the
discussion. Hon. Member, Dr. Anil Agrawal; nine minutes have been allotted to you.

S1. A AT (IR YY) : HBlGd, WRA AL B Uh FagRal <el § b
fordl bt ug wR, fHar ff Haenfe HveT IR Bls A1 Bls Hid ddb STex I8dT &1 39
GfGET H Sl T9R BT U &, 98 dgd 8 He<dqUl Ue &l o9 |fdgr FEfarsi |
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YRR Aqem & g97g1, d 9gd Aid GHST DR 59 UG Bl 9141 711 39 98 |)
BN Igd &1 [IgT &fth I8 &1 A SI 3 Rl A A< &, H ST Wl Flr=1 =g b
I IAATT H SN TR & - HeMied 31 ARG Alewis W |18 - d Uh 95 ol 30
hIeR &l 3R 3T Id! W G, AT AT AT 6 arad H g fhl g™
fth o W Y 32 21 fEggon iR o &7 9 9 11 € - S, S9 % IR H vl
3R 3Tl b A1EIH W d S dleid &, GRT <2 Sd! dIdi Dbl GodT &1 FHAN Afeehpier
HeMieH U &, SIl aR<Id ¥ 9gd ol [JgM 8 3R J |fdem & I&d & wy H T A
BTH B &l AR T 71 ST BT, 3R I9 914 DI A [ofAT SY, 1 S GRT Haem-h
ST 8, 98 ILART SITQIT; Sil hiv U I &l BRI U AP &, TG &, Udh aXid]
2, 98 TRT &1 GXT FATK 81 ST 3R TT Ta-ed, Sl g7 & M, 9 & kg 9
HTAT B SIS, ST 1 ST &S IR Aldditid ol § UH |l @ g9 &
31 S &, FTal Big TSI el gicll, ! BIg faaryRT T8l gl d
T 91 & R g DR AT Y 31R I a1 I ATHT] DR Dl DI DR &

eI5d, WX fag™ {3 1 il w81, fO7 UeR 4 HeMied bl 8T 3R d 99 U
DI SERT A AR &, ITH ITH] Sl HolTH 2, SEH I8 d1d ¢ & I8l & Sl
THYAUS &, g8l @I Sl GRARMIES &, g81 & Sl dRURYY &, d 99 7d
AETHIRH D1 19 B, Solde &1l HBIGd, ¥C H 3ifas! At [HFRER &1 Sl g1
BT &, 98 AAldhdiadh el I BT 81 3R U W H &l Albdid awey,
ST Sofde S &1 SITGT, A1 2T BHAR HiIg AT &1 Ta+% & U8 U g &
T Sl IRYST T, I8 g1 TRE F f$Hic 81 Srgm|

Teled, WX 3 7 3+ fde1 9 veb gerra I 4 e 2 o oR o€ vHuaTst
e, A1 9 AR Bl ST Fdhd &l TaR & U8 W g9 3§ Sl F1gRe 8l 7, 98
ST TSR STl & §IRT BN 51 IISURT BT UG elected UG g1 HBHIRH MG URT il
&1 S G149 BT &, SAH & I8 F9T & I 107, ol AT & FIIST 31k Iy
FHT & FFGIT AAGH B &l MLAs AR MPs, Fddb Ad B different-different
values Y& &1 QX S H U 984 & Al deid I 98 19 BId1 & 3R 39 g
P IMYR TR TTHRH IR &b IS UR PIs Ah AR BIdT 81 STH! integrity BT AT
I9% ERT nominated &fth B fh¥ll I THR I IdhT BT T W QAT - WX TITA o
g Sl el sl

# amae! qd 3 Y of ST =nEd €, ife g3 i & fh R A TR Fug ¥
NI & B B $B ORI H 39 ISR & a1 I8 2, a1 3R S 18
e &, I 31 o1 © f 98 Teeid S9d A 7, offdh s1fdrater Amiell # 39 UhR
D] FIRYT &1 © AR TG DI Y1 Yeb TRAT 81 3T I8 SR [ T T FeAaeid
B &, 519 81 19 BIdT B, 9 GAY IR BT b1 grIce Ad 811 gl R
TR AT ISIRT & URT 8- 1 S o, a1 91 oan 2 b S 1 & g1
HIGT T T 8 - b MFRER DI 29 [T B FaT 8, I7dhT A+ H 9gAd
RiIg BR & AT 8 - T8 Sl YR B QX1 Ufeh 1 8, I8 JHIfdd 81 Febell 2
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W,ﬁ%ﬁlﬁﬁ?’lﬂﬂﬂ?%residenoes?glﬁﬁgv_'a?w%ﬁ?ﬁﬂﬂ?%?ﬁ
A 2, A Bl IR 81 H YD IAMT AIG b IISTHaT IR H by -bs ol
SIIGT 2, W S99 Udh GsT AT &1 S d &l AeMied &b foly IRIEdT Y& &, aTd! &l
ST IISa 8, 98 980 IR fhdl & gRT Yol [HdT STl 8, ST Hhedisl & §R]
ST T ST §1 S RS9Il | 519 A8 T8l 9l ¥8d, a9 4 e & Jiamgdl
IS IT 1o19a | a1 B &1 I8 Ueb Ul ael &, Sl GReET ol efte 4 41
ST B FE IR AR 95 IR Y VA ARG B 8, 9 99 wee # fafvie awa €
31R fafTe Rt FHY I GRETT B fARIY T @1 STl &, Tl D! I ISTHd=1 H
BT ST &1 d ISIHd GRET B €t J 984 A0] Alhed UR T, D! JReall
T B &, TAIY I HSMH2H Afhdl Bl S DI GART I I1dbI Bl =g
B 2, 3R 9 forand R 81 oIl 2

HBIGY, 3T AIEUfd ABIGd §RT R &I g S &I, TITd B BT Sl
R¥cH g, 98 Wl 98d AIBAiFD 81 3R ITH &4 [l Al ThR B! OSBTS B Bl
HITRT A, Tl 3 a1 2 5 ST Rfee 9gd WRIE 8RN §9R J&T Sl TaR &I
UG &, 98 UP 98d o] ecayUl Ug & IR ST ARBR &I ATH] Bl Ub+T Bl ThHTH
STRAT g1 ITSIUTA B! RUIS & MR UR Iz uafcl S9H ggd AR 070 e 21 <fp
§ g2l g8 Al 9T A1Ear g 6 99 et iR Al g94R STl §RT 999 -990 W)
Sfd dRaTs ®F T Bl IR fhd) Ag™ied ISuTel §RT hls Tord <ok forar
g, I U8 9gd IR 10 $IC | Tefsl gU 81 fIRIve S5 <11 1ol <refsT gV &, d
Q@ﬁ‘ﬁ&%, SIT fob TRBR & formation ¥ related %, IRBR b g9 A related &1 A
e & 20y oF A dd) e AR & AR, e fHer o geq |
TG AT BRAT - Y 1 IR Bl AR R &, I B IR Aoiol §8 8, oAb 314
I TfrerTer FHA ~aTaTerdl gIRT Si 0T /I £

IUFHTETE (ST. IR GT=T): 1T TS, TP I U e BT I8 3R 947 &

S1. 3IIe ITATE: BIs I1d T8l, H D[S Bl g, 9| ARGy, IS4 Hl Sl Fawmy
el €, 9 Ul <& € fo ST 9 arfdrater (i, S HemfEH IsuaTd & gIRT forg T,
a8! U upheld BT &1

§ g 370 3 9 I8 JTRIY ST o d 59 A Bl arqd ol g1 qdhar 2 fh d
R BRI AT 3 BT & 919 9 59 [ DI AR 81, olfh G oIl © b
3R U8 [l a9 o1, 1 HiAGr &1 FgiaT el IR &1 |iaem g9 e
7 98 A -FHSIBR 11 51 I8 U U1 UG &, Sl (6 954 a1 HdaT-1d ug 51 q3I
AT & 5 R &9 I9H ot Wt JoR A vevrs &, A1 I8 Ifed T8 gRml J3
AT & o § QX e A I8 3TRIY B [ 9 a1 & faR1e H 3191 7d | g=aTa,
Y feve, ST 9YRd|
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Dr. L. Hanumanthaiah. You
have 15 minutes.

DR. L. HANUMANTHAIAH (Karnataka): Sir, the Private Member Bill moved by Dr.
V. Sivadasan is timely and this Upper House, with the representation of different
political parties, has to discuss it thoroughly, and | request the House to have a
unanimous decision in implementing the Bill so that there is no friction between the
Central Government and the State Governments, particularly, the Government in the
Centre and non-political attitude can prevail in the States.

Article 153 says that there shall be a Governor in each State and one person
can be appointed and he can be given charge of two or three States. A Governor is
appointed by the President and is a nominee of the Central Government. It is stated
that a Governor has a dual role. He is the constitutional head of the State bound by
the advice of the Council of Ministers of that particular State and he functions as a
vital link between the Union Government and the State Government. The Governor
has the power to grant pardons and reprieves according to Article 161.

The Governor, who is the head of the State, except under some conditions
where he can apply his discretion, has to take the advice of the Chief Minister who is
the head of the Executive in the State. The Governor appoints the Chief Minister and
other Ministers according to Article 164. He gives the assent, withholds the assent or
reserves the Bill passed by the Legislative Assembly for the consideration of the
President.

Then, the Governor may promulgate the Ordinances under certain important
circumstances according to Article 213. The Governor is envisaged as the apolitical
head. This is a very important factor to be considered. He is always an apolitical
head who must act on the aid and advice of the Council of Ministers. However, the
Governor enjoys certain discretionary powers granted under the Constitution, for
example, giving or withholding assent to a Bill passed by the Legislative Assembly,
determining the time needed for a party to prove its majority, or, deciding as to which
party must be called first to do so generally after the hung verdict in any election in a
State. There are no provisions laid down for the manner in which a Governor and a
State must engage publicly when there is a difference of opinion. There are no
provisions laid down so far in this regard.

The Governor has a five-year term in Office. In 2001, the National Commission
to Review the Working of the Constitution held that the Governor owes his
appointment and his continuation to the Union Government. There is an



[ 8 December, 2023 ]

apprehension that he is likely to act in accordance with the instructions received from
the Union Council of Ministers. It is only an apprehension, but it is not the fact.

In the Constitution, there are no guidelines on the exercise of the powers of the
Governors with regard to the appointment of Chief Minister and dissolving the
Assembly. There is no limit set as to how long can a Governor withhold the assent to
a Bill. The Governor sends a report to the Centre which forms the basis of the Union
Cabinet's recommendations to the President for invoking Article 356. This is another
article which the Governor has to follow very carefully in the interest of the Centre as
well as State. Sir, attempts have been made to address concerns over the alleged
partisan roles played by the Governors and it is the question which we have to
address today.

On the issue of changes in the selection of Governors, the National
Commission to Review the Working of the Constitution (NCRWC) appointed by the
Atal Bihari Vajpayee Government in 2000 suggested that Governor of a State should
be appointed by the President after consultation with the Chief Minister of the
concerned State. It has to be noticed. But, Sir, no Central Government so far has
followed this recommendation of having a consultation with the Chief Minister.

Sir, the Sarkaria Commission set up in 1983 to look into the Centre-State
relations proposed that the Vice-President of India and Speaker of the Lok Sabha
should be consulted by the Prime Minister in the selection of the Governors. It was a
proposal by Sarkaria Commission, which gave landmark reports during that period.

Sir, let me also mention about the Punchhi Commission under the
chairmanship of Justice Madan Mohan Punchhi. It was constituted in 2007 to look
into the Centre-State relations and it proposed in its report that a committee
comprising the Prime Minister, Home Minister, Vice President of India, Speaker of the
Lok Sabha and concerned Chief Minister should choose the Governor. It was the
recommendation by the Commission. It also recommended deleting 'Doctrine of
Pleasure' from the Constitution but backed the right of the Governors to sanction the
prosecution of Ministers against the advice of the State Government. It also argued
for a provision for impeachment of the Governor by the State Legislature. These are
the duties of the Governors which have to be followed meticulously. Unfortunately,
what is happening today, what are the comments in the public domain, how Governor
offices have been treated by the Central Government and why are the State
Governments forced to go to the Supreme Court to implement the constitutional spirit
on which they do not have clear guidance! The Supreme Court's question is: Can
Governors kill the Bills passed by the Assembly? It is the question raised by the
Supreme Court. The substantive part of the Article 200 empowers the Governor to
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withdraw the assent to a Bill but in such an event, the Governor must mandatorily
follow the course of action -- which is indicated in the first proviso -- of
communicating to the State Legislature, as soon as possible, a message warranting
reconsideration of the Bill. But, in most of the cases where State Governments are in
front of the Supreme Court today, the minimum requirement of sending a message to
the State Legislature, as soon as possible, warranting the reconsideration of the Bill
has not been followed. Many a time, Bills have remained pending for years in the
offices of the Governors. It is the major loss caused to an elected Government by the
Governors, who are the representatives of the Central Government. That is the major
issue which is under discussion today.

Sir, Babasaheb Ambedkar, during the drafting of the Constitution, said in the
Constituent Assembly on November 4, 1948, and highlighted the need to defuse the
constitutional morality in Indian society. He also said that it is imperative to deepen
the democracy which is only a top dressing on Indian soil, which is essentially
undemocratic. Sir, after the journey of these 75 years of independence, the
constitutionalism in India provides the perfect context to revisit the idea of
constitutional morality. That is what Ambedkar said in 1948. It is also said in the light
of the ongoing tussle between the Governors and the elected Governments,
especially in Kerala, Maharashtra — of course, not now as the Government there has
changed — Punjab, West Bengal and Tamil Nadu. The noticeable factor is all these
Governments are non-BJP Governments. That is what is to be noted today. Sir, the
Supreme Court has expressed serious concerns about the delays by the Governors in
giving assent to the Bills passed by the State elected legislators. This violates the
constitutional provisions and the doctrine of constitutional morality which Ambedkar
was talking about. Sir, the Constitution of India envisaged the role of the Governors
as custodians of constitutionalism irrespective of States. However, owing to the
nature of appointment using nominee selection by the Union Government, most of the
times, the Governors abide by the obligation of the ruling dispensation rather than the
constitutionalism. This is the major observation at these times. This has deepened
the crisis between the Union Government and the State Governments. It is eroding
the principle of cooperative federalism. The conduct of the Governors in these States
has resurrected the question of the need to continue the Governors in office in a
parliamentary democracy. That is a serious crisis today. So, the fact that there is a
conflict between the Governor’s office and the elected Governments is a very sad part
of the democracy, a serious concern of the democratic process. The immediate
consequences of this trend are affecting the public governance and administration
and eroding the harmonious relation between the State Governments and Central
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Government. It also affects the Governor’s office and destabilizes the elected
Government as they are under pressure of non-performing the governance. The
Union-State relations and overall federal scheme of Constitution are in a state of
disequilibrium.

There are some solutions suggested by the experts of the Constitution and the
people who have the experience of 75 years of independence. Firstly, the State
Government must be consulted before the appointment of the Governor by the Union
Government. This is a suggestion, as recommended by the Sarkaria Commission.
This will ensure much needed consultation between the Union and the State
Governments, thereby strengthening the relationship between both these
Governments in the true spirit of cooperative federalism. Secondly, the Supreme
Court of India must direct the Union Ministry of Law and Justice to frame the
guidelines for the Governor’s office in consultation with the Law Commission of India
to assent the Bills on time to avoid unregulated delays in the future, which is very
much required.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you have one minute
more.

DR. L. HANUMANTHAIAH: Yes, Sir. | will go according to the time limit.

Thirdly, empower the office of the President of India to recall the Governors
who are the subject of the constitutional violation in discharging the duties as per
Article 200. Article 200 has become a serious concern today. Governors are playing
with it. The discretionary powers given to them by the Constitution are not followed
with judicious thinking and judicious decisions.

Lastly, the time has come to remove the word 'otherwise' in Article 356
through a constitutional amendment as Governors have misused the word to dissolve
many elected Governments in the States.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you.

DR. L. HANUMANTHAIAH: Sir, this is the last sentence. This will curtail some of the
discretionary powers and prevent misuse of Governor's office by whichever Union
Government is in power. If these things are followed, then, the Private Member's Bill,
which we are discussing, will have some fruitful decisions. Thank you very much, Sir.

119



120

[RAJYA SABHA]

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri Jawhar Sircar, you have seven
minutes.

SHRI JAWHAR SIRCAR (West Bengal): Thank you, Sir, for giving us this opportunity
of supporting the constitutional amendment brought in by Dr. V. Sivadasan to
introduce election of Governors as a mode to save the Constitution. | as a legislator
and you are all legislators, we are all part of the overall structure of governance. One
of the most depressing news that we have heard in the last few days is the manner in
which a Governor -- | am referring to the Governor of Tamil Nadu -- was pulled up by
the Supreme Court for exceeding his jurisdiction. The Supreme Court has intervened
from time to time pulling up the Governors of Kerala. Our Governor in West Bengal
has set new records. The Supreme Court has intervened from time to time pulling up
the Governors of Maharashtra for exceeding their powers. This all emanates from one
mischievous word -- | used the words ' one mischievous word ' -- in the Constitution
and that was a legacy of the colonial past. And this word 'discretion’ is found in
Article 163(2).

This is a colonial legacy. We all speak of colonial legacy but we do not know
how to define it. Anything that militates against our way of thinking, anything that
militates against what | call the culture of Ganga valley is said to be colonial and fit to
be drubbed out. It is not so. Colonialism spells itself out through the mechanics of
power and hegemony. And this has been proved through the continuation of the
powers of the institution of the Governor in a democratic, federal set-up. This post
came up from the Imperial Act of 1919. It was carried on through the Government of
India Act, 1935. | would inform my hon. friends on both sides that the Deputy Chief
Minister of West Bengal at that time, Shri Syama Prasad Mukherjee, whom they
respect a lot, had a series of guerilla wars with Governor Herbert who did not allow
him to exercise his democratic powers.

In a free, federal and democratic India, we should have learnt a lesson and
circumscribed and cut the wings and cut the talons of the Governor. Instead, we put
Article 163(2).

Today, this Bill seeks to bring an amendment to Article 153 to introduce
elections. We can't have a diarchy, Sir. This is a democratic polity. You can't have
two Governments of India. There is one Government of India that is elected by 35-37
per cent votes. We respect it. So, respect also the State Governments that have
been elected by the same electorate for governing the States. Do not assume that
just because you have a colonial post, you can interfere with it; you can trip it; and
you can sabotage it whenever you feel like it. You cannot. You have learnt your
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lessons while in the Opposition. You will learn those again when you come to the
Opposition. Having said that, West Bengal has the singular fortune of being out with
the Central Government for 49 years.

Two-three generations! My generation has never seen any amity, and the
instrument of the post of Governor is used for every purpose including the interference
with the intrinsic law and order powers of the State. If there is any comment to be
made, let the Home Ministry come up and make a comment. But why should a
Governor be advised by an Under Secretary? | am saying this, at the cost of
contradiction, all Governors, irrespective of regime, are run by diktats issued by
Under Secretaries and Deputy Secretaries of the Ministry of Home Affairs. Come,
challenge it and say, "No'". | will ask for the correspondence. | know what | am
talking about. It hurts the self-respect of any thinking person. The bureaucrats of
North Block cannot be allowed to have a free run over the democratic aspirations of
different peoples of India.

We consider the post of Governor to be largely protocol and largely ceremonial
so that the Chief Minister does not have to run to every function. H e 979 B <
But, then, you can't bear such huge expenditure; you can't go in for such huge
expenditure at the lavish scale, as was mentioned. The lavish scale itself, whether
the Bill is passed or not, is a subject that the Government may like to review because
it smacks of colonial imperialism. | am giving a merit only. Suppose you had a similar
institution in the Government of India; suppose you had the President telling you
morning and evening 3TTA T& TTold fh3T, MU I8 TTeld b3, 3MUH o Us 3ifex...
You can't run; you are insulting the people who have elected that Government -- the
Central Government or the State Government. You cannot run. We had a small
instance of this when President Zail Singh was having his run-ins with the Prime
Minister of India. And that is not a very pleasant experience. Remember that
experience and squeeze it to the experience of States, you will know how you have
created a ceremonial post into a nuisance, an absolute nuisance. | support the
election because election would again be in tandem with what the people of that State
want for the Governor.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you have one minute.

SHRI JAWHAR SIRCAR: Sir, the core of our strength is federalism. As a democracy,
it is the federalism that represents us. | come from a State that is quite distinct from
the Ganga Valley; | come from a State that is quite distinct from Tamil Nadu but we
feel that we are together because we are respected. If you carry away the self-
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respect, you destroy India. We are one because we are many. Do not try to
homogenize us. With these words, | support the Bill.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, Shri Sandosh Kumar
P; you have three minutes.

SHRI SANDOSH KUMAR P (Kerala): Mr. Vice-Chairman, Sir, even though the mover
of the Bill belongs to a political party which is very close to my party, | can't support
this Bill because my party, the Community Party of India, stands for the abolition of
the very post of Governor. This issue was highly debated years ago in the Constituent
Assembly as well. Rohini Kumar Chaudhary, a prominent Member from Bihar, had
stated that a piece of cow-dung can spoil an entire vessel of milk. She was referring
to the activities of the Governor. It is all history. But this is relevant even today.
Governors have become trouble engines to destroy everything in the States. | don't
want to give you details of what is happening in Kerala and Tamil Nadu. Governors
have become political manipulators. So, why do we need the post of Governor? The
mover has given a detailed list of examples of how Governors are spending money,
how decorative their life is, how extravagant they are, etc. So, | don't want to add
anything more. To perform the role or duties of a Governor, if at all anything is there,
it can be done by the Chief Justice of a State High Court or the Supreme Court Chief
Justice. Nothing more is required. | think it is high time that we thought about the
abolition of the post of Governor. Secondly, | think almost all parties are in agreement
with the continuation of the post of Governor; at least, let us think about changing the
very name of Raj Bhavans because it is a British name. | am not in favour of the name
changing virus. That virus has affected everywhere in the country and every aspect of
life. But, these people who are sitting in Raj Bhavans think that they are Rajas of the
modern time.

So, at least, let us take an initiative to rename Raj Bhavans. Moreover, | can
tell you that these extra-constitutional, overstepping activities of the Governors must
be controlled at any cost. When we talk about the election of Governors, these
provisions are irrelevant.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You have a minute more.
SHRI SANDOSH KUMAR P: It is because the electoral college consists of even local

representatives, | mean, representatives of local bodies. It is a very strong position
because if you have to elect a Chief Minister, what do you want? The Members of the
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Assembly can elect the Chief Minister. But, here, to elect the Governor, you need the
support of Members of the Assembly plus local body representatives.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude. Your
time is running out.

SHRI SANDOSH KUMAR P: Please let me complete, Sir. One minute. That makes
the post of the Governor more powerful. So, that should not be higher than the
elected Chief Minister of a State. The Chief Minister is, of course, the highest
democratically elected post in a State. Then, how can the Governor be above that?
Moreover, to dismiss the Governor, we do not want the representatives of the local
bodies.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, your time is over.
Please conclude.

SHRI SANDOSH KUMAR P: That also is a drawback of the Bill. So, anyway, let me
add this point once again that we all have to rethink about the post of Governor and
this post must be abolished at any cost. Thank you.

THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Shri R. Girirajan, just before you
start, let me clarify that you have three speakers from your Party and the total time for
your Party is only five minutes.

SHRI R. GIRIRAJAN (Tamil Nadu): No, no.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Therefore, we will be only able to
provide two minutes or maximum two-and-a-half minutes per Member. It is decided
as per the roster. | cannot help it. ...(/nz‘errupz‘/ons)... Tiruchi ji, you are a senior
Member. You were a part of the Chair, you know. We work by the roster, we cannot
have our discretion. So, two minutes. Please start.

SHRI R. GIRIRAJAN: Respected Sir, thank you. Thanks to my leader Shri Tiruchi
Siva. It is the right time to discuss the Governor is needed or not. Sir, | want to
speak in Tamil.
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""Our leader Peraringar Anna had expressed a view in this august House.
When he had achieved a remarkable dimension as a leader of his times in this House,
he had said, “Beard is not needed for a goat. Similarly Governor’s post is not needed
for a state”. Sir, as beard is not necessary for a goat, the post of Governor is not
necessary for a state. The post of Governor is a high ceremonial post. The Union
Government uses this ceremonial post to appoint such persons who could act as
puppets in those States which are not ruled by the incumbent party at the Centre.
What happened in Maharashtra”? What is happening in Kerala? What is happening in
Telangana? What is happening in Tamil Nadu? State Governments are elected by
people. Our party, Dravida Munnetra Kazhagam (DMK), has been elected by the
people of Tamil Nadu with a vast majority. Our State Government under the
leadership of our hon. Chief Minister, Thalapathi M.K.Stalin is governing the State as
per the values enshrined in our Constitution. The State Government of Tamil Nadu
had passed many Bills for the welfare of people. When the Bills were sent to the
Governor of Tamil Nadu for his assent, he did not give his assent to more than fifteen
Bills. He has kept those Bills under his feet. He had delayed it for more than two
years. It is none other than Mr. R.N. Ravi, Governor of Tamil Nadu. | would like to
register this fact in this House. We have to discuss.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please wrap up. You
will have to conclude.

SHRI R. GIRIRAJAN: The time limitation should be fixed for Governors to give assent.
On several issues in India, States are also not strangers to controversies arising with
their Governors. Most of them relate to choosing of Chief Ministers, conducting the
floor test, dissolving Legislative Assemblies, recommending President's Rule and
delaying assent to Bills or reserving them for President's consideration. In the recent
times, besides Tamil Nadu, Chhattisgarh, Haryana, Kerala and Telangana, were in
the news.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you have to conclude.
..(Interruptions )... | am sorry but you will have to conclude.

" English translation of the original speech delivered in Tamil.
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SHRI R. GIRIRAJAN: Article 153 of the Constitution provides for a Governor in each
and every State. The Executive powers are vested in the Governor under Article 154.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude. We
will have to move on. Please conclude.

SHRI R. GIRIRAJAN: The constitutional scheme warrants that assent of the Governor
or the President is necessary for all Bills to become the law of the land.
The Supreme Court in Shamsher Singh vs. State of Punjab, 1974 has settled the
position that the Governor is only a constitutional head.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, | will have no other
option but to move on. | have no option but to move on. ...(/nterrupt/ons)...

SHRI R. GIRIRAJAN: Under the Executive Powers of the State actually exercised by
the Council of Ministers which...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. | am moving on,
hon. Member. ...(Interruptions)... | am sorry. Your time is up. | will have to move
on. ...(Interruptions)... Sorry; | will have to move on. ...(Interruptions)... Shri
Sujeet Kumar. | am sorry. Your time is up. ...(Interruptions)... It is as per time.
...(Interruptions)... | am sorry. You know the rules. ...(Interruptions)... Hon.
Member, please sit down. ...(Interruptions)... It is not going on record.
...(Interruptions )... It is not going on record. Please. ...(Interruptions)...

SHRI R. GIRIRAJAN: Sir,..."

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, hon. Member, Shri Sujeet
Kumar.

7t ot AR (SNFSM): TR, AT TG A4 Y ST A1

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Alright.

Not recorded.
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2 Golld PAR: X, A9 1 fEelaR &, Up-<l e sgrar < S|

ISUAHTET (ST, AfRId 9= : I8 BN E1Y § 81 2, I8 JE-1 IR 9189 a1 ey

2l You have a total of five minutes to speak.

SHRI SUJEET KUMAR: Sir, although | appreciate and acknowledge the sentiments
and the spirit with which this Bill has been introduced by my dear friend and esteemed
colleague, Mr. Sivadasan, | do not support the Bill because | think, it is neither
desirable nor feasible and | will give you four reasons. One is the issue of
accountability, second is the constitutional reasons, third is the normative grounds
and fourth is the constitutional debates which have settled this issue in my view.

Sir, we have to understand the difference between accountability and
constitutional authority. The high office of Governor is that of constitutional authority
and not accountability. In his arguments, the hon. Member, Shri Sivadasan, alluded
to the stature and dignity of the high office of the Governor. | am completely with him
on that. He argued that because of this high office which the Governor holds, he
should enjoy the legitimate support of the people and he should be accountable to the
people. But, Sir, for this, we already have an elected Government in the State. Can
you have two parallel power centres, one of the Chief Minister and one of the
Governor ? The office of Governor should evoke co-operation and respect and to give
further clarity, | would like to quote what the Constituent Assembly Member, Shri
B.G. Kher, had said. "'The most important principle of good government in a popular
constitution is that no executive functionaries should ever be appointed by popular
election, neither by the votes of the people themselves nor by those of their
representatives. "

Next, | come to the normative grounds as to why | oppose this Bill. The Office
of Governor should exert in all-pervasive moral influence on the State Government
and the people of the State. | will like to quote Sarkaria Commission which Dr.
Hanumanthaiah elaborately referred to. Sarkaria Commission on Inter-state relations
states, " The office of the Governor, as the constitutional head, is to act as 'friend,
philosopher and guide' to the elected Government with the Council of Ministers."" If
we have an elected Governor as is envisaged in this Bill, we will not have the check
and balance which is the core of our Constitution. How can an elected Governor
operate freely without being beholden to the party that has chosen that person to be
elected? How can the Governor think independently? These are the reasons as to
why | oppose this Bill. While addressing the Conference of Governors in June, 2005,
the former President of India, Dr. Kalam observed, "While there are many checks and
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balances provided by the Constitution, the office of the Governor has been bestowed
with the independence to rise above the day-to-day politics and override
compulsions either emanating from the central system or the state system." Now, |
will refer to the constitutional grounds as to why | oppose this Bill. In our
constitutional scheme of things, the Governor plays a very important role in
maintaining the federal structure of our Constitution which also is part of the "Basic
Structure” in the Supreme Court Judgement of 1973 Kesavananda
Bharati Judgement. The celebrated judgement of SR Bommai v. Union of India
explains in detail the importance of this role and | quote. This is the hon. Supreme
Court. ""The key actor in the Centre-State relations is the Governor, a bridge between
the Union and the State. The office of the Governor is a vital link and a channel of
impartial and objective communication of the working of the Constitution by the State
Government to the President of India." The Judgement goes on and because of
paucity of time, | am not getting into details. It is also important for the House to visit
the Sarkaria Commission Report on the role of the high office of the Governor. | will
briefly quote from the report. It says, ' The Governor in our system does not function
as constitutional head for the whole gamut of his responsibilities. There is an
important area, though limited and subject to constitutional constraints, within which
he acts in the exercise of his discretion."

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, last minute.

SHRI SUJEET KUMAR: "He is a live link of channel between the Union and the
State." Finally, | will refer to the constitutional debate. On this very issue, eminent
Member, T.T. Krishnamachari had said and | quote, " The position is either you make
the legislature supreme or you make the Governor supreme. If you adopt the
presidential system, the Governor is supreme. But under the parliamentary system
that we have, the legislature and the leader of the majority party in his legislature will
be supreme. The choice is obvious and that choice is logical." In their infinite
wisdom, the founding fathers of our Constitution had anticipated such a situation and
there was an elaborate discussion for two full days, that is, on 30™ of May, 1949 and
31% of May, 1949 and two alternatives were suggested. Sir, please give me thirty
seconds. Alternative one; this is Article 131 of the draft Constitution of 1948. The first
alternative is, 'The Governor of a State shall be elected by direct vote of all persons
who have the right to vote at a general election for the Legislative Assembly of the
State." This is the first alternative. Now the second alternative, 'The Governor of a
State shall be appointed by the President by warrant under his hand and seal from a
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panel of four candidates to be elected by the members of the Legislative Assembly of
the State, or, where there is a Legislative Council in the State, by all the
members."... (Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. ...(Interruptions)...

SHRI SUJEET KUMAR: Sir, after exhaustive and elaborate discussion, deliberation
and debate, the Constituent Assembly adopted this second alternative with some
modification, which is Article 151 as it stands today, 'That the Governor of a State
shall be appointed by the President by warrant under his hand and seal."
...(Interruptions )...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you will have to
conclude.

SHRI SUJEET KUMAR: Qur first Prime Minister Pandit Nehru also sided with this
argument, the second alternative.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. ...(Interruptions)...

SHRI SUJEET KUMAR: | feel there is no compelling reason to deviate from the
wisdom of our founding fathers and this is the reason | oppose this Bill.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Prof. Manoj Kumar Jha. You
have three minutes.

1. 79 $AR S ([UER): 9189 <IRAT 9184, U] Yfhdl de 3R oY 2=
drer # B 7 o S H 9 TEH Nifsd ITSal & uet W WS g, Si 19+ -31u
SfTc AT8d ¥ UNTIH & 3R I8 WM 3 a¥8 ol § I Ig AT g b FAR Jrordl
& Al & UrT 984 3181 Y 81 39 I&I b AnT 8, F7dh forg | =g & e
IR 3TAT T fI8R o SIS, | 372 AT & - Alhdid, [dere gadl

AT SYFHTEIS HEIG, Yo a9 ST a1 dl gl SIS SIYHA  Big T8l
211952 § &1, . I Re 1 & A Afes 1 98w St 7 i o TR g
HRA DI IRTL BT, AT 1. ). I A8 7 FET {6 AR &I 19 S ell TaR T2
gk g51 1957 H he =1 B1 o gaTT, Al d1. Wl g A18d o R dal & 721, a8

qret 3741 1 X fl, B! &HTCl AR AMMRY, T Y=ST A1Ig St IR FEANT g1 G|
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ARG ATSforara off, Hax el &ff 3R WIGR 3figTgc| b Al 98 QIR AT, 519 S8 &
gerr H3AT, Gl B 91 G A 3R U I8 SR )l a1l dl T8l b, el 3 &
<A B, olfch JEIHAT I SR IGHT Ta-19 71 3791 1Ry ST foran 2

"fabctt T TS5, BET db G, BE AP G,
g9l & 19714, rIT-ri7 fArrsr 1

ft BT § &) gdteg <RIl &) fewol ong, 98 fewoht wiy wedl 82 3
TG T AU Dl AT AIEd AHS &1 Yeb 9 H 5T B il g5 AT Bl
AT, 3R I B AT 918d 7, ol TG A8 [de] TR 96 9 &, offh d [T iR
T8I 939 €, Ifcw ST-3MMHiemsl TR 98 S 8 3iR 3R $Is Afh S+ -3MMdHietali i)
93 ST &, Tl 3ATY IS b1 AT [ I8 Gl §s ARDPR & (oY URRIE &b &0 &R a<h
I BT Bl 81 AR SUAHTIE Helad, H 3MId] b AR ITeR0T ol g

"N ST H 3N 3T
g5+ Tl &7 Brerer gl

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude.

Wl TS $AR S W), § N6 Udb-s¢ fAme ol &g 78], % ta-se fAec|
3Mqeh! ST fas | qd SIaRT b1 el Tl WY, SRIY -1 TR ¢ 11 H il
T BT AT?

SUAHTEE (S1. AR 9= : MY THRT A1HAT T R | ...(FALH).... AR, AT
DS DN ..(GLT)...

Y1, 7S AR S1: R, H U8 B8 8T AT ...(AYTH)...

ISUMHTIL (ST, IR YT : A1 RS i, Wil | ... (SAILT). .

91, AT HHAR 12 R, AR TTSH H I ARSI 4TS aTell 184 HabTdl S HoTg|

SURIHTEIE (1. AT I : 3T BHeare]S BN, AR ...(FGLH)...

1. ATl PR $11: X, H FHedrelS bl o, S H IRl HIg a1l (ST ..(aem)...
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ISUFHTETE (ST. IR =) : IfeTy, 319 319 SIfeTy]

M. A FHR F: I3, H S D1 Aredl § (b o1 a0t J o) fquer 7 2, a8l
ol ASTgd &1 STl &1 3 SId 8, di? TR 189 60 URUT [quel &1 B B
I €, I fager § g1 oI €1 79 O e 9 €, Sff SelifaeT e H 9T | 99 S
g1 A & TRPHR & IR H... ...(FIEM)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude. You
have only 30 seconds more to speak.

1. HIST $AR S1: 371 ST, 319 U 1 garsy (o 3R Ui a1 ERf 41 $ig a1
S BAN?

ISUFHTAE (ST. IR YT : FHAT FAIST O

1. WA HHAR S1: AR, AT A JAS S D8l Al H U dIel STex by, Sl
qSTh] g1 gRacil 2| H ISl § Y 721 2T,

SUHHTEIE (ST. AT IAT) : 379 37T B[S DI

1. FH1 $AR SM: IR, H g1 8T g1 99 Bl I159 IiFAd P J@SCHT Bl
DR Bl AR, Y ! 16T FawIT H Y b1 BRI FdTel I8 I & (b JBR
QY oIc I &, JBRI A WG Rl 8, BRI al IR R 8, offh argd
RIS &b TI BT ABTR, FFYRH BT DR 75T B TRBR &b U 78! o
AT SYFHTEIE Sil, 37 H § U1 ITcf bl J&| FAG BT AT q1 Ih
f&am, BTetifes ¥N ach § Hs Ml A a7 o fora, AfeT # a1 we=1r argm 6 1o
P UG WX -- RAifdh MY bvg BT AT H SHIAT T8 & -- U a7 9 81 fb s 3R
15T 6 G H SNl SR Sil Bl JaeRoT &Y fh 1T bs A WRI 8] AT &7 2
U JghR] G 8, Sl.... Gx, RIS 1, TP 99k F U= 91d W B30 dl
3T 4T 3BT I ST, 31T dTER HIZQI b H Biaar 78] GAs| 8-, A1 Aedi

& M - ...(TILH)...

Pl ¥ ToIY 78] 3Tl

ygel 377clt oft §Te7-v-faer 4 &4,
379 a1 &1 v 8] 377,

P14 fareT J& & TSI Miferd,
o4 gH @l 7R T8 3Tl
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S1Y fBv, WX

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, hon. Member, Dr. John Brittas.
You have two minutes.

DR. JOHN BRITTAS (Kerala): Sir, | will be very brief. The slogan of hon. Prime
Minister is 'Cooperative Federalism'. The tagline of G20 was '3Ds - Democracy,
Development, Diversity'. In application, in implementation, the 3Ds is like Destabilize,

Disrupt, Defame. fpamT? SNV TITFT'ﬁW cal Destabilize, defame, disrupt GEE|
& oI 37 BT U T &, I T4 AIgd | AR <2 A 349 41 I8 9t W81 81 e
31Tl 3TaTe, STF TR & Bel F TR, d qR-IR T&1 AT 72 T, S74 I8 ofifrgl
..("AY)... Sir, my only request to them -- | will be very brief -- is that if at all they

want to ensure democracy, federalism in this country, let them adhere to cooperative
federalism and remove all those people because in our country, there are two areas
now. Like flood-affected, drought-affected, there is ED-affected area and Governor-
affected area. Let us finish with this. Please pull back all your tools and ensure that
your words are implemented. Let there be no difference between your words and
deeds. Sir, | respect you and, that is why, | am going to sit down. Thank you very
much.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, hon. Member, Shri Khiru
Mahto. You have two minutes.

£ 9 FEdl ([FER): Suqwede Agiey, § 79dT g & a9 aRewd H rsguTali
3R SIRTSIYTE D1 R UfshaT qA 31 fShaThelTd IR & alldha = & f2d § T8l
g1 HIIgT & YW 3TJeds H Hel 1 8 fb 4R 5d] b1 §e BRI 3R Sl g1
ATBAi® dRid 9 Gl g8 WRGR & fAurdl Bl § Igurd & WY § I TR
ST fg<h eaf<h gHIT | TRIT Bl BWIEY BRI A1 I§ WIRA &b FEG YOTell Bl
3UHTT 81 H yTad {8 | rews 153 & e H GAd Bl GHAT B U

RN e W Jes 153 & R & Gl BT AHAT B Y PHal
Tl § 6 TSudTe 1 fh U 197 Y &1 RIRERT & S a@niey iR e
HRUTY gg Rh B TR I9U9Td & ST & sqred i & gRT foar s
ElEN

H a8 A URIad acH ITJTes 155 B S8 ARNEd JTws 156 Sl
RISIUTe & fFated 3 WA §, SHS! TRRATIAT HT FHT BRI Y AT g
R IR YR Wg e ufd, e U7 R X5 99T 9941 ©, ST TR II5al
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& faamHse JouuTe, faam™ 997 iR fau™ aRue 3 994 81 o1d: 19T TR e ufa
D1 19 AYTel ®Y A aiferd Aiaal iR gt & gRT a1 SIar & S TR
TSI 1 19 I ©U A I A Faiferd Qe 941 qewii, 9m g,
TRYTfTH1RT AR TR 1 & fatfera Sewai gRT fovar s =nfeul

RTSYTE/ SURTSIUTA T JdT ey Irseufa o Joft 9x iR 81 ety org=i
STOTTAR ST BT IATIAROT [T 377 75T H DR Fhll & IT UGHH DR Fhdl
2| TSAUTH DI AT B Dls AIGT D GReAT el 5| FATTY TSI g IRBR &b BT
DI HSYCAT TR I8 ST & 3R W fade A BRI 781 HR uTdl

IR I Uf] Bl TIRE 5T BT faras 8.,

SUHHTETE (ST. AR U= : AT GG, HIAT conclude PR

it We A=l : 3R IS U BT ARE B AR THR IAD] 8l Bl Bic U
B A1 STl Tad = gidx (91 fhdl gara # 319+ g1R¥icd &1 fHdg = &= uree|

SYFHTEE (ST. AR T : A1 Ga¥, HUAT conclude HR|

N W HEal: TH.9R. s 919 YR 9RGR, 59 hdd § rITerd - el o7 fh
"fHl fl 5T FRBR B TGHT BT B I9THIT Dl SIS [Agrsd § gHT1 |
RTSCYT 2T I | Ul 198 ARBR B TR IRIT0T BT HidbT <A1 a1yl

SUHHTETE (ST. AR U= : AT AG, HIAT conclude B

it Es wgar: e i & a9y w9t Qi = st o FRgRe a1 gaTE @1
HTH AT 4T & 1077 & fog Bl f&=m 11 ATsirel & 75 99 & 918 31 Hidd §
ST AT ¥ 3IRT 97 & MR HIRT B TahelT, ST 3R HHYAT Bl Blg Gkl 8] &
$G TRDR §RT GOUIRT DB o ol § IrsqqTell o Hare &1 Goid o+ ardl a8
D1 FHT DR g

o oRd (S1) St aw Ren) (@Ram): 9 Suavrege weiey, #9 fede
?jfﬂ, But, | will see it through the eyes of nation first. SUISHAT H checks and balances
g, STH ATHSTRI 31R S0 g1 984 STRax 2| § gar1 g b TR A8 Bl Rl
HEl 3EH BId %\*I ot 39 bzl 9 tb?%, a9 @ constituent assembly ¥ feea ¥
discuss 31T T [ TR P gefde T ST IT TR DI U ol TaTHE @IS B | H
SRISTICIEUINCIASTCRS] T H, "Governor is incompatible with the parliamentary system
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established in the States. The mode of direct elections is more likely to create
conflicts between the Governor and the Chief Minister." T& constituent assembly T
STFE &, SI HfAem= |91 =1 9 {5 iR I1aT12d SRS @] Sit &1 91T g1l |idem
g1 894 Mf&dha 370 Wi scrap fopaT| s} il 7 I8 foran ?JT%?TS’W‘[emporary

measure B So, we have all respect for Baba Saheb. "The Governor being only a

constitutional, nominal head, there is no point in making elaborate arrangements for
his election and spending huge amount of money. The election of a Governor would
be entirely on personal issues and it is not in the national interest to involve a large
number of voters in such an election. An elected Governor would naturally belong to a
party and would not be impartial. The election of Governor would create separatist
tendencies and thus affect the political stability and unity of the country..."

"...The system of presidential nomination enables the Centre to maintain its
control over the State. The direct election of Governor creates a serious problem of
leadership at the time of general election in the State. The Chief Ministers would like
his nominee to contest.” H nation first IR dTURT TS| HT Ga Uiel AT T HIHIR
H | foan 9gi U9 gTard U1 81 Y ¥ o ITa9R 3191 A7 Usirse e o & Ryarg
Pls 3R IRT A8 ATl Ig B AT BT a1 81 Presidential Government, JT=T
SR . 1. BT 19 BE AT db AR g 3R SHD o & d1g Wl Sl AR-4TS,
AT H T IR §U 3R 984 A1eid g, ol § I8 By [ nation first b HE-TSIR
presidential rule ﬂShl', Eb_é Gl Armed Forces Special Powers Act AT =T Usdl %,
ST Eastern Sector & oFT Tl BHARI G¥HRN I ITBI withdraw HY forar, oI
democracy mature 819 ol oI AT 189 1 Bl o1, S99 avg § Uog &l
f5Teh BTN 39 G 9@ © [ Alqd dhal ddb ygdll Ty $7H) QT i Si o
TTAHE = U TS Wfel IR AT TR for|

HEIGd, |IH TST unconstitutional B AT fh oA BIC 7 W SRNGT B
e wferamie 3 O Ui fhar ok i9-H wam=Ert 3 ff fhar - S99 99 Rajiv-
Longowal Accord ¥ gal, Py accord gy SINERIRCEIFS XAdeol-Iq-1 ISEEEINE!
are fegr anl St At aTfehRear § UTHl S ]8T 21 3l el SiTefer SR R g9
U, AfhT 3199 BIC HTS ERATUM BT YT {19 &1 BT BT 7, STy Hex Bl "'
T P HUR B 98d S]] &l T 81 ST feh B8, the debate is that the Governor
should be elected or he should be appointed. | am totally for appointment of

Governor because administration T %acl %\* fr @HI?F)@II ff federalism ¥ %\r, dissent 91
g 3R AR @l gHAd W Bl

SUHHTEIE (ST. AR IH=A): A1 SR, 3T B[S DI
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o. SR (Q1) LWL g (Rer): St 9), e[S B 8T gl HIR command and
control ®T %l & b Unity of command Rl ﬂT%Q, multiplicity command Al within
limits 81 Fbe! %\’, dXAT Iz federation gC TrerTﬁ AR HY DY examples i f%{QI
Rrarerr St 7 ®81 fdh BRI otb mature &1 el BIel ATE AT SHIHY! &b &1 I
?ff, 57 it 9 ey belong CEGREGIEEEaR opium of the people et Al FHRT
o 650, 750 TTH & conglomerate | TRER Yol Sil 1 gahgl fham ATl & f¥=7-
=7 9TTd €1 IAH unifying factors B

YIS (ST. AR 93 A1 GG, AT Bl S DITTG| AP BE (HTe X
B b T

o. SR (1) LUt a1 (Rel): 3R 6wpic, B9RT R IR Bl sl §
TISH I UTdal &1 UTald &%l Governor should be a representative of the Central
Government. He should achieve the checks and balances and it is a must for keeping

the country united. Thank you.

1. 79I AR S : IR, A GG o el § (6 ds DI AT IR I BT
Y| AR, AT HE1 & b "' 2req 781 BI41 @MfRy|

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri M. Shanmugam. You have,
unfortunately, two minutes. You have three speakers from your party. So, | will be
able to give you only two minutes. Please start.

SHRI M. SHANMUGAM (Tamil Nadu): Thank you very much, Sir.

Sir, on behalf of my DMK party, | would like to thank my friend, Dr. Sivadasan,
for bringing this important Constitution (Amendment) Bill for discussion.

As per the Constitution, the role of the Governor is only ceremonial and he is
titular and head of the State because he is simply nominated by the President, in
other words, by the ruling party at the Centre. He is supposed to be a bridge between
the State and the Union. Our party, DMK’s former leader, Dr. Kalaignar, and the
present leader and Chief Minister, Thalapati Stalin, have always been insisting that
Governor should be appointed after consulting the State Government. In India also,
the founding-fathers of the Constitution have observed that the convention will be
developed whereby the Governor will be appointed after consulting the State. The
role of the Governor is very limited and is bound by the aid and advice of the Cabinet
which has been reiterated by the judicial decision umpteen times. The Governor of
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Tamil Nadu is overstepping his authority and is publicly criticizing the State
Government and its Cabinet decisions.

Sir, the Chief Minister has the mandate of the people and is the elected Chief
Executive of the State. When our State Government took up the matter, he is not
giving assents to the Bills. He is sitting over Bills. The Supreme Court expressed
serious concern over the delay by the Governor on giving assent to the Bills passed
by the State Assemblies. When he returned these Bills to the State Assembly after
the Supreme Court’s observation, in a special Session, all these Bills were re-passed
by the Tamil Nadu State Assembly. During the Special Session, our Chief Minister
accused the Governor of insulting the Assembly and the people of the State by
returning the Bills, adding that the Governor of Tamil Nadu returned the Bills without
stating any reason. Once the Bills are re-sent to the Governor, it is like Money Bill
and he has no option but to give his assent.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

SHRI M. SHANMUGAM: But he acted with an ulterior motive by sending all these
Bills to the President. It is very unfortunate that the Governor is preventing the elected
State Government from implementing various schemes and programmes through the
legislative proposals. The issue of Governor being ex-officio Chancellor of State
Universities is also to be reviewed.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, | will have to move on.
| am sorry. | will have to move on.

SHRI M. SHANMUGAM: In this connection, our State Assembly has passed a Bill to
make the Chief Minister as the Chancellor, but the Governor has not given his assent
to that Bill. It is because of that the functioning of universities is affected and students
are not able to get degree certificates ...as convocation programme is not being
finalized.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Last sentence, please. You will have
to conclude. You will have to conclude. Thank you, hon. Member. | am moving on.
Thank you.

SHRI M. SHANMUGAM: Many demonstrations and signature campaigns were held in
the State of Tamil Nadu to recall the Governor.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri Ajay Pratap Singh. | am sorry.
Nothing else is going on record. Hon. Member, thank you. | am sorry. Time ran out.
Hon. Shri Ajay Pratap Singh. You have six minutes.

it 31T yag e (A= UeeD): SUNHIIE JEISd, A qel 39 91 G Bl
b1 T, g9 oY 3MTue! g=ydre| A1y Rrarerd St gRT 511 weng fagae
BT R IR BT 2, S (A8 & fauer § dia & fog § @er gorn g1 H g9 faue
¥ 39feTy d1e ¥aT § 5 3R ST §RT I 1Y HeNe! Bl I8 e WhR B o]
g, d1 $hg T b Al TR IR 1 ST &1, dfh sTb A1 &1 A1 39 Gl &
DR BART ST BASIR BRI 9 & A WIRA DI JFURN WR IR $A ,
A <2 BT JTYRVNT TR fIIR HRA &, Al A% (TR | Aoga <21 I 81 Fahel B,
g BRI $5 A B, TR Bg HHSIR 8 QI Tl BHR] 20 WS-T$ 8l S|
3FER BN fauelt it et 371 Safidt @t a1d axd §1 fafdedr § gaar v
g1 W 3BT oGl 8, Al T i1 dab J fAfIerdr & wed=1 &-d 8, 98 < B
ThdT & foIU WaRT BT &1 AR S AT N1 {10 Xree ey 7, g fafaerar ¥ uhan
&1, YhTHBAT Gad ol BN 9 & 37ER 371d U¥ d<d &, [T BRI AR 9 b
2, U ARDIIDH 919 8, Yeb AP Y 21 SIfeTT 8F AT one nation one people
Y AR TR A% B &

g9 AT 7 o1 A g™ &1 il fham 2, WierR BT 2, e JeR i)
T oY ARBR 8l, hg INBR &1, d IRBR JdTfald Bidl &1 897 I9 Afaem T &t
YB3 &1 U @l & b, 'WE, THE PEOPLE OF INDIA ', '8H WIRd & A" I9H I8
Te1 forem 1 &, '89 Hed Ye¥ b o', "B PRl b o', '§H SR UG B ol I
IOH '8H U & oIV’ BBl AT & AR §H HRd & Al F f5 HlGemT o1 iR
a1 2, WeR HA1 &, IHD YR TR IR DI GHKT AABI BT FeTel Bl
9112y, fhR 98 918 Big 19T ARBR 8, ATe KRS BIRUNTM &I, ITe JTH Y2
811 98 WlAeT & AR Falerd 81 Y8l 8 AT 8] 8l W&l 8, I8 o Bl e
g, Afagr &1 aRurer 121 81 T81 8, d1 39 i & o ReeR) §t g TWRaR
®I 21 I PRI &R & oY a1, SHeR! SR 9 -HI IR ARG q 6l
BHTH BHR AR D5 AIBR & AT, el iR B 2

IS, H &1 IETERVI Il g [ AR DI YRTehT fhe=1l Ageayqul 81 TN SR
ATEd 7 3741 ST -HTHIR BT &8R0T AT 21 37T FHI B TR SIS Sil Bl FRI]
BT R SIS S TG & w4 H 370+ YT &1 =19 STR-HHR H 8] B,
Il SIS 3ITST ST - THIR WIRA 3 3Tl &1 bl 81| HIG, STRel A8d 1 Goid &
Iyare &1 A 7 {1 §1 USTg & BT b1 81 1Y Y| 8 Ta-R Wl &b IR B
I8l % BT R R U1 311R 3R 31T g8[ UR 3fcdhdls Gdl &, FHIG gl 7,
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I8 3! WAT &b BRI AT 21 H Rrarerdd Sl o yreT AHsT Fabdl g, offh AR
Tad U T8 8, $B Ta- 90 W 2§, RT$ R uR g e o ga Bl
$RS Ui DI Sl T8l Il g WRDR Al - Fg&IuE WRHR, I WRDR Bl D
QIR 7 W foma, dfed wie 7 W famam

IS, 3R BH GRT 356 B SUINT B A1 B, Al D] Sl FIEID GouN
forar g, 98 SRy aict 7 fovan 2, qd vers = wenifa sl Sfam witeh =1 fomam 2
SR 51 IR GRT 356 BT STAN fhaml S79 98 IR 31T W& 8, e &R
RISTHICTET H TR & Uil U g 4T UeT g5 81 519 89 9Rd & IR § 999 ©Y 9
freR ®Rd €, A1 UK & &b gk Bt YHDT1 Aecaqul 81 § 3 Fd1 Bl I8 9 WROT
feTT= =m8ar § 1o Sl Tk 1 YfHeT &, TGk D1 UG 2 ...(GHH). .

SYHUTEIE (ST . AT YTHAT) : ST Y19 FGE ST, HUIT FHI BHITSTg|

7Y 31919 w9 Rig: IuqwIede Sil, § $ad a1 e 3R ol

HBIG, I DIs 718 1A 61 &l ST 7Y [T T -9 Bl A3 =1 ared
8, b ! UIYcI¥ Pl Tsd BRI A8 &, dl IS TS Bl YUllell el 8, dfeh I8
YOTTeAT U 1ol | el 371 X1 31 3R H &g, b I8 AT BTl | Fell 31 81 &, ol
Y PIg STTRAIRE 1 &l AR H WRGYT, AR, GaIg UTH AN &) IuHIEe
SiT, A DI F? A MG & TG 81 A, SN FHI-FHY TR I BRI fdT B U
A AETSY &b BrAbId § I 5 HETSYe & ©Y § SHART -9 faurford o, o
ARTSIYG] H 4T A=) JoTTell 21 Y| 99 SR J81 IR Rydhex 31T, A1 98 Ay &
HY H YT TG B BIeDR AT AT| FHR &l Sd AIBHIE T 7 AThHT febar 2T,
IE GAGEI VD DI AR FATDBR YT IS AT 27 SR TS A YA 997 Y6 gl
33T Bf, AT 71 S UITell B AR fhaT 21 ..(caem ). .

SUAHTEIE (ST AR 913 : 35T UTY R4 Sfl, $udn dhaels dify|

it 3T yad fg:  ITWWIEge Sfl, SR Ud d9 - WX YT =01 3@ &,
I TS Y- DI GohdT D! AT BRP IGT 2, U 9! UIYeleM DI TS HIA 8,
a1 &4 $9 YUITCll BT 3facia BRI 81 U AR Ay AR Riarera Sif 7 <
HeNe U fdn &, § 9 e 9 3r8qd § 3R 39 Weng 98y 9 &1
feRTe BRAT § 1 SUAHTEE, MU 1 TB1 UR dlci Pl GRS 8,5 ofg e

Igd-9gd g=gdIg|

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Shri P. Wilson. As you are
aware, you have got about two minutes.
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SHRI P. WILSON (Tamil Nadu): Mr. Vice-Chairman, Sir, thank you very much for
giving me an opportunity. When the Constitution came into force, the Constituent
Assembly members thought that the Governor will be a guide, friend and a
philosopher, that he would, actually, facilitate between the State and the Union. That
was the impression the Constituent Assembly Members had. They thought that these
functions can be entrusted with the Governor; therefore, the Governor was given the
functions of Executive Powers, that is, to carry out the Business in his name;
Legislative Powers, that is, to give assent to the Bills; and, Judicial Powers, that is, to
grant remissions. But, Sir, though the Governor is given these powers, the actual
Head, the de facto Head of the Government is the Chief Minister. The Governor, who
is the unelected Head, is only a figure Head and is a de jure Head. But, today, what
is happening? He has to act in accordance with the Constitution; he has to act under
the aid and advice of the Council of Ministers. If you see how the Governors are
functioning throughout India including that of Tamil Nadu, Kerala, Andhra Pradesh,
then, | would say even of Karnataka and West Bengal, you will find that they are
completely ignoring the aid and advice of the Council of Ministers. They think that
they are a super-constitutional authority. They sit over the Bills, they do not give
assent to the Bills, they sit over the files, they do not even act on the files or under the
recommendations given by the Council of Ministers. Sir, time has come where we
have to think whether this post of the Governor is required for a Welfare State.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

SHRI P. WILSON: Therefore, Sir, | would only say that the powers of the Governors
can be given to the Speakers. The powers which | have just mentioned before the
House are all the powers that can be given to the Speaker of the House. The Speaker
of the House can exercise the powers of the Governor because the Governor has
become a liability to any democratically elected Government.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you, hon. Member.

SHRI P. WILSON: They do not act in accordance with the Constitution. They are in
confrontation with the elected Government. So, time has come when the House has
to debate about the powers of the Governor. The Sarkaria Commission has come
down heavily, Punchhi Commission has come down heavily and the Supreme Court
has also come down heavily.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you, hon. Member. Please
conclude.

SHRI P. WILSON: Like Article 356, where Supreme Court gave a check and curtailed
the powers of the Governor, the House has to discuss and see that the post of the
Governor is abolished. Thank you very much, Sir.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Shri Biplab Kumar Deb.

i fIge $IR <9 (ART): RIS 959 -dIRAT A18d, AR T .41, RrareraT it
ST spTsHe f9d o €, # I9@T foRly 3afoy &-ar §, Rifh I8 hevd RICH &
RITH IS ITcT HeH Bl JAToThd I SIS el RIeH & 919 59 aRB I
3T &1 [ T | Sl YAl &, d ed & [ el FeeH dl AR 918,
Al hexd RIeH Bl SRRl 99 & fov S o9 8, 98 &g IRBR &I OB I
TR 8l 9T Bl 3Thel IRBR T ol (a1 S Fdbd &, Fifdh I & I S
feUTcHe &l BIdT &, I9g & YN YacHd 3hgd fSurcHe 98l 8ldl gl U 98d
AR fSUIcHTH &, Sl 78 GRPR & YT &1 AU I IR 3R 5 IGRHR &
drF U = 841 =11 3R 9 = &1 Sl Jd Afh 8, 98 TaR gl TaR b HUR
(=TT d BIaT 8, T 781 BIaT &, H S°H 781 S|

eIy, SHb 12T B 91 § 319+ 7= Bl Geb 1l Il a1l g1 H SfF 2018 H
3rqRT &1 &= FAT 941, AT g8l 25 Al db HRIFRSH B, AT AN bl TRBR AT
JEI I BTH DR BT AlD] (ATl I FHI IR < W ¥ RIFRE A3 gRT 931 I8
G il 1 o F219RT H 'golden era' @reT R8T 81 i o171l o1 fdh G8T 'golden era' &el
&1 8, Al g A 99 & 918 9gd 8 e #9 wisew § s, Of udr g f&
AR BHUR 13,000 PRIS BT Hol AT, [ IR FSRIE <1 g9l ATl $oR dl ¥ I 4
TR g1 AT % g8l 'golden era’ =et JBT 7, YXI T ¥ I A1 MFRER &1 AR
o 1 <=1 o1, ST {6 SR 20 ATel 98l & &g #4301 37 3, 3l 91 v 9, s¥fery
99 980 S8 o1 fh 981 9 Al el S9E a8 #9 AsheRue § e, it
ffRer & w8 | SR <7, 1 91T fh T8 YRT BT 799 Folil d& -8l &1 981 Uh
AT HRRCH & WU H 81 8, I8 D] MG gl d ARG $l A &l Sid
ITh! SRR ISl B, d9 d R & WG Bl 794 &1 s4afory o9 ff #iar i,
R o HIIHT UR attack AT, IHDB! HHGIR BRAT - T8 RIS B WHE & H
FEdl g 1 A A, 8 @9 31 §R-4R Bis ST 3R 1l 81 91 WRd &
ATHTI XU | 37 STISU1 89 39 < & AfIET & HUR Hald Sol ad 8, ST < &
RIRCH & $HUR FaTd ISTod 8! ...(ag™)...
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please. Please. ...(Interruptions)...
No, no, it is not going on record. It is not going on record. Address the Chair.
...(/nterrupt/ons)... It is not going on record. Please.

oY f9ga $9R 39: TR, H TET TS Folll SR) A, ST H 99 W 979 o 95
HRAT g1 IR & AT 98 auif 9§ =18 2 I [ 981 99 WH A ol 18, Ty
FRIRCH & IRV I8 81 Ugd Toi U1 8T A1l H AT AN SMHR I8 I b Uh
T A1 FRIFRT Ut it # 15 3R IR 26 Sas) I W ~Teel Yol el
HERAT AT I8 S8 21 918 3 519 I AR §Y, Al Tel Foll Baxl ol &l I8

TS Bl ... (TALH). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please address the Chair. Hon.
Member, address the Chair.

31 g PR 39 AT SUFHTEIE HBIG Y, H BIUF & Uel. SIHTZT Sl Dl 1l
d IR b IR H giel 7 V2 o, Feed & aR H a9l X8 A1 WRAR- Sd1 9ISt bl
TSI AR AT P d1G & AN A fhel W AR & A1 IRGALTh ©Y I IR
T fha1 51 39F ol § o1 ARBR @1 YIS A92MITdl g1 §9 O¥8 & Sl | GO
T T B, 98 S & S | fBar T gl ... (aaE). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): No, | am not allowing this.
...(Interruptions )... | am not allowing this. ... (Interruptions)... No, no. This cannot
go on. ...(Interruptions)... No, no. | am not allowing it. No, no. ... (Interruptions)...

3 g9 PR I9: BUA & UPA-1 Bl ST UIST o Juic faam garm ol
..(TAT).... SHfY H SYAG & B3] BT Irerd g fF MMIDHT TRBR DI FIH STS]
=T RIRTT - g8 97 JUIS X T, 39 ARGR F RE ...(Fag ). ..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please address the Chair.

7 fga AR 29: 3777 I8 SRIY [P BART ARBR & 377 & d18 &4+ bl 9 GRBR
BT IRFIUT D dIh A 81 FRIAT FHR TR BT T TP F B BT 814 g,
TR HeMed Ul S & AFTGRE ¥ 19 &A1 81 8, YIvH & qrige= 4 &
& BRAT BIAT 81 VT B3 & FHI | BT AT, ST T H31 & AFGIHT § H1H foan
ST ATl VAT BN 99 H 81 811 &, $AllY [ &9 AL $I A Y B R
2|
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AR, SATER WXHR Sl 4! JE[ 181 &1 I 91 W2 I [ 8T8 DIC 7 IS &
TR D1 AT DI, TATAT IR BT <A1 ARV I I 59 I H &g Plc ° I
SATET Sl intervene a1 &, T8 UIReR] ST & H&F A3l & HUR (6T &, I HMH-
BT b HUR fHAT 8, A I IS Al DI 8T <1 A1RY, SHDI resign B o1
T8y

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, last one minute. Last
one minute.

il f9ga $AR I9: FBISY, PR BIC H By [AYI IS AR BIC IHD! IATATFAT IT
FHTAEAT B AR gafery daenfe Rived # 98 gU afts 9 9V - Ty 59 99 #
TE1 B3N & 31X 37T W1 T&T BT

§ AT € P 39 e ¥ 39 9 IR -1 eRii 7 370+ favy W g,
fepeg RT AT & o Ta=R a8 STHI &, Hifh bs ARDBR b A1 I BT Sl
AHSD g, IR &b (991 IS o9 T SN AR ST 991 397 7 b /Dbl 39
RReH H 3@ B & I ST 21 SHIY 91971 H1ed + |idgr & J1eg9 | S Ried
AT 8, SHH B9 IHI-FHYI IR d8d IR JHSHCH [ 8, FTdh! sevd o, faveg
SHD] PIg ST T8l 5, ST H 3HDT GR foR1g el gl H HRd & ARG & uf
freST TG g SiR H 39! WY dierl § e 3177 HTeRiaTs Bl$ $R IR & AL &
gfr 81 IR 31 98T, g=Iarg |

THE VICE-CHAIRMAN (DR. SASMIT PATRA)3 May | now request Shri Naresh
Bansal to start?

it TR G (STRIES): SUFHTEI ST, IR BT A &l...

STFHTIS (S1. AR I : It g FaT Ui 991 BT AT T AR Sf, ST
TRE YTgde WER e MU, I MY 379+ Wi Y& HI| |l Ui 91 b ol
AT AIRE GTed b7 39T AT fh 37} Werel 39 forw Sid|

SPECIAL MENTIONS

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, permitted Special Mentions.
Ms. Indu Bala Goswami -- 'Demand for Stoppage of Vande Bharat Train at Pathankot
Railway Station'.
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Demand for stoppage of 22439/22440 Vande Bharat Train at Pathankot Railway
Station

MS. INDU BALA GOSWAMI (Himachal Pradesh): Sir, the subject of my Special
Mention is 'Demand for Stoppage of 22439 and 22440 Vande Bharat Train at
Pathankot Railway Station'.

AT YT |31 Sft & AHeT dv MR o AT 22439/22440 USTHHIC e
¥Ed T R S8)1d & e H e He1 anedl g

I R faeell | Hex 31 iR 14 U8HbIe | o 7, fhg 39 WM
UR BEXTG o] ol I8 98 AsdyUl e ©, [T USMBIC $he Jofd WM (UoTe),
AT USe & STl T g BITST B AT b folU ThAT ST 35T XoTd g &1 ATl
R AT RGT H AT A7 G0N 4T B ATAT b (T S ST &1 39 T, SAehaR
ST UTepfiTes Aied ¥ WROR qa4# ZAe Uael § g1 e gq A Sardqal, A
SIATEL, 4T <, FEaqull, Irjer <dl, di soigd’t g e |@fer, IoH 3 81 9
YR 7 BT USTHDIC he I IR SeXd 7 8IF B doig I f*Hrad US¥ & SRIkh
TR YT T¥edh! W dfd Y8 S &1 ISHdhle I IR d< YR & Saxd | H
ST I BexT S H dgd AT 81 AT 1ffes e &l 91 [AiTad wu 4 qera
e v YRT 9 <2 DI U8l U XeT a1 7, Forad R aws &1 9e9 31fdd
T g7 T &, SH(IU SURRD we UR USHBIC he IIM R dva YR o7 Bl
SERIG dAIdhiad H 3T Aecaqul had NN H ARBR A HRT AT g b AT e
JfBTRAT BT R B g YR S BT 38%1d B J HY 2 fi-e & v ysTHae
$HT T R BRI DI HUT 6V, TIdIG|

Demand to allow the Hyper or Hypo-pigmented Vitiligo persons to join Indian army

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, attention is drawn in the interest
of people who have the autoimmune disorder called Vitiligo. Vitiligo is an acquired
de-pigmentation disorder of great concern affecting one to four per cent of the world
population.

Sir, a person with Vitiligo develops patches of skin with little or no pigmentation
across their body. It is not a lethal or infectious disease. According to the medical
standards of the Indian Defence Service, a candidate is deemed medically fit when he
has no hyper or hypo-pigmentation or any other disease of the skin. Therefore,
people with Vitiligo find it difficult to join the Indian Defence Service. Hence, many of
them feel distressed and stigmatized by their condition. Vitiigo candidates have a
normal anatomy without loss of any appendages. They are free from all
communicable diseases and skin ailments. Even though people who have Vitiligo
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disorder are expected to be at risk in adverse weather conditions and at high
altitudes, the risk is meagre and almost none for those with mild Vitiligo. Such
physically and mentally fit aspirants having all the potential to perform their duties
towards the nation should not be stopped from becoming a soldier or officer.

Hence, | humbly request the hon. Minister of Defence to look into this issue
with the topmost priority and take necessary steps to regulate the medical standards
of the Indian Defence Service, so that they can be placed in civilian posts and offer
their services to the nation.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Shri M.
Mohamed Abdulla: Shrimati Jebi Mather Hisham (Kerala), Dr. John Brittas (Kerala),
Dr. Kanimozhi NVN Somu (Tamil Nadu) and Dr. V. Sivadasan (Kerala).

Demand for starting domestic flights from Meerut to various cities by expanding
airstrip under the UDAN Scheme

it fIora a1t g dFR (STR UReD): ABIGY, &g AR&R 'S A1l & §RT S8
& =T 28Rl Bl Txel BaTs al | Siisdl 81 Y3 Uil IR Yo b1 U J&4
ITEx B, g1 o1oeT VeI 7' §1 I8T | 1857 H TSl B hifcd BT Usall
&7t GepT 1T 21, fIa! I1e ¥ el WRS IR Teb R[STIH F1 AT gl R qra
sfrarsY g AR Wied &1 U6 &= &l HASRABIA o] SRR RS
7ol # R 1 giedl & T9g & groniad, fdgr $el, Yehlel TAT WIS e
P58l ARG Wl b AT b &9 b WU H < H gR FaR W &l fdzg 9R | fohhe &b
fory wRe AT de-9Td &1 T fear Sirar 81 fava & erfdrwier Raarst fhde &
M WIS J81 3 &1 Td 99 g8l YRR ®R & sads Wicy JHafie! &1
INEIRISEIERIEECIEREIRIFINACRIREI

ANS I IR Y Bl IS TGS BRI 550 fhaiHex; 8T dIe, TR
BIg 760 fhelies; IR &7 favaerer d#fex B9 850 fhaiiex ok MREHT
T AfeR B9 800 fhailiex 81 37 I} I UR SIM # Xl 9§ 12 ¥ 20 €< &I G957
ST &, R I3l &1 w1l Gy el &1 IadTE ¥ 3RS ¥ Ud 8dTs Us! fRud
g, 98l R IIcs @i 3R 2feldhex Saxd B

AR, H MUk AT H BRI IS BRAT A 6 'S A1o' &
EEIERIEINSEIRSIY
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, Dr. John Brittas
(Kerala) associated himself with the Special Mention made by  Shri Vijay Pal Singh
Tomar.

Shri Abdul Wahab; not present. The next speaker is Dr. Kanimozhi NVN
Somu.

Demand to develop Cruise tourism in Chennai

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, cruise tourism is emerging as one of
the rapid growing segments of the leisure industry globally. The Indian tourism sector
is providing major contribution to the Gross Domestic Product (GDP) and Foreign
Exchange Earnings (FEE), as well as for providing employment. Chennai Port is one
of the oldest ports in the country in the southern part of India from the time of East
India Company. During the British period, passenger services were operating
regularly from Chennai to Malaysia, Burma and Andaman.

India's first international cruise was flagged off from Chennai to Sri Lanka in
June, 2023. The MV Express, with 750 passengers on a 5-day sea cruise, will cross
three ports. Cruise tourism holds huge opportunity for our maritime sector, and this
cruise will further boost tourism, generate employment and strengthen the economy.
The cruise was launched from Chennai's International Cruise Terminal built at a cost
of INR 17.21 crore. The main aim of the Government is to develop Chennai as a cruise
tourism hub. This initiative has the potential to greatly contribute to the economic
development and tourism growth in India.

By 2024, the Government plans to build three new international cruise ports
with additional ferry routes through India, Sri Lanka, Thailand, and Myanmar. At the
moment, there are only ferries plied by private companies and the cost is on the
higher side. Therefore, | urge the Government of India to ply Government-sponsored
ferries at an affordable cost so that more and more tourist will experience cruise
tourism in Chennai.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Dr.
Kanimozhi NVN Somu: Dr. V. Sivadasan (Kerala), Dr. John Brittas (Kerala), Shri M.
Mohamed Abdulla (Tamil Nadu), and Shrimati Jebi Mather Hisham (Kerala).
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Revocation of Indian Passport in Goa

SHRI SADANAND SHET TANAWDE (GOA): Sir, | beg to call the attention of the
Minister of External Affairs to an important issue that has emerged in Goa, affecting a
considerable number of individuals. The Regional Passport Office has recently
revoked the passports of over 70 people due to the renewal of their Indian passports
subsequent to registering their births in Portugal. The basis for this revocation by the
Regional Passport Office in Goa is the birth registration in Portugal, considered as the
effective date of acquiring citizenship.

| urge the Minister of External Affairs to reconsider the decision of revoking
Indian passports solely based on the birth registration in Portugal.

| propose that the Ministry allows the renewal of Indian passports for these
individuals until they acquire the official citizenship document from the Portuguese
Government. This measure is vital to facilitate their travel and ensure their well-being
during the transition period until their Portuguese passports are ready.

Furthermore, | implore the Ministry to expedite the process, enabling
individuals to promptly obtain OCI cards upon acquiring Portuguese citizenship.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Shri Iranna Kadadi - not
present. Shrimati Sulata Deo - not present. Shrimati Mahua Maji.

Demand to declare Central Institute of Psychiatry, Ranchi, Jharkhand as Institute of
National importance on the line of NIMHAS, Bengaluru

SIRI AT ATS (SIRES) : Heled, AFND &Hfhedr 9 S 59 fa%g g 3o
HLRATT B AT I¥ 1918 H 8 11 314, ST WRA H AFISH AAT ol 9 el I8 2,
a1 gdT AR b I, FTRES H (YT 39 WA &1 IRIRTDRAT 3R 98 STl 1 AR
THEIT 6 BRUT Y 2012 | 2030 & 19 1.03 fefora=1 smR®! STer & 3mfdra erfa &1
3ITAT &1 AT B g 2021 BT RUIS & ATAR B8R Alddi AR (el 7 fhdl ghR
& AfIPR BT RIBER 1 3msT 3w, AMfTe a-md, S8a” Siad Jamen 3iR
JAATE F BRI HISIE, o] feusiey, dsder fousiiey, RSk,
IewTmR, fEARRT safe SRft arRye SHTRYT 31 991fddR 81 X8 &1 AN BT 374
AT 3R 7 TR SISl o ol Ueh 3728 AR dhed] WA BT BT 98 ST
21 g8Ied, Xt fRId I8 Gvee Ueh U1 1o TRIH 8, S g IRBN Pl A8l
A AT 4R &b AN b AARFN b STl Bl €SS H aRGT HIfed 8l 8T B
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31Tz § 3Ty AEGH W bs ARBR U ARIY Rl § b Agdl SIIST Ah
ARIBE DI Gal AR DT NIMHAS HIINT B 8 TSI HEed DT AT G141 1Y,
SHP] UTogR fhar S| Il Rierei, 4o dicd, arsd &1 | 3iR = g
gels oMY, ATd AN Bl AR, v AR fqvara’ia FHfeedr e dd1 NIMHAS,
SIS BT a5t W BH 81, AN BT T8 W, Blcd W9 AR FHY T9 TAT STORAHG] Bl
R, oA 3R [Iegw™y Ffhear e A | I8 | WIRT bl Wy @+ 4§ Hid
BT YRR AT ST HIIT 9 TR &1 &1 SA1g|

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The following hon. Members
associated themselves with the Special Mention made by Shrimati Mahua Maji: Dr.
John Brittas (Kerala), Shrimati Jebi Mather Hisham (Kerala), Dr. V. Sivadasan
(Kerala), Shri Mohamed M. Abdulla (Tamil Nadu) and Dr. Kanimozhi NVN Somu
(Tamil Nadu).

Now, Shri K.R.N. Rajeshkumar - not present. Shrimati Geeta alias
Chandraprabha.

Demand of Gl Tag for Desi Ghee from Auraiya, Uttar Pradesh

St a1 S ASUUT (STR US): STHHIETE HEIGd, IR U9 G2 BT 9G] d1
e g1 fafeT f7efl &t Sruil-31a-t faRIyaTd €1 gART Siue 3iRaT <2t 1 & ford
aR¥rg §1 HEleY, dfdd el A 31T I WY & o7y 3i1R YT 1<+ & forg <2l €l
Pl TSI YUl Y81 81 HeIed, BIC fhdr S -3 UTeldhy 37T SHddh T bR
g, 9% gRT <o & B IR SR | D! M B geiast et it & & §Y
AT T A3 Sl &b §RT SR Y2 H "G FS7elT, Ueh 1 =il 7 SiRAT f37et 3l
TG DR, STl & ARTRDT BI F=I=i1 &1 g1 et 3 Iaurfad &) bl q9-faqer a6
Ugd U4 H Hdfd IERN Bl AiciTed B & fY ' I1E Ao & 3ied
7ol & IuTe & oy | <2ft €Y bl =1 731 B FTel 7 2 €l & IeuTe 3R TR 6l
3R ASIG! o & oy den qur-facer a@ sHa! ugd &1 gAvad & & for, 4§
31TIch ATETH W TRBR U AT HAT Sl F RIY B g b SfRT forel & <= =
B Gl ST I SAAMbDA SREHA ST BT Toll (&A1 WY, 6T I &
SR dd SISHEA ST (GI) UTW a3l B avg ST frel & <efl 91 Bl g g
ITRRTE T Ueof UR AT YT 81 b |

Demand for Capacity Building in Medical Services

LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): With the hon. Prime Minister's call
for One World, One Family and One Future, provision of health services to mankind
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becomes our duty. Being the largest population base in the world with exportable
human resources including skilled medical and paramedics, there is a huge demand
for such professionals all over the world. Skilled manpower earns and brings massive
foreign exchange and simultaneously gets employment opportunities. To meet the
global and national demand, the Ministry of Health and Family Welfare has opened 21
AlIMS and 706 medical colleges with paramedical colleges, which is commendable.
To meet such a huge demand, the Government should liberalise the licensing policies
to permit the medical graduates to operate emergencies including C section after a
one year course in Surgery, Gynae and Anaesthesia, as was the practice before 1980.
The medical profession should be taken out of Consumer Protection Act and rural
service should have more incentives. | urge the Government to look into the matter.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, Dr. John Brittas
(Kerala) associated himself with the Special Mention made by Lt. Gen (Dr.) D.P.
Vats (Retd.).

Need for promotion of self help groups to develop places like Jabalpur, Mandla,
Chhindwara, Pachmarhi etc. as tourist centres

S R a1t (A2 Ueen): wEied, 3o § A Wi Sl fAvy ol @l g,
I8 A UG e ¥ Sl §l s $© aul H 78 Yo H RcH] &I 6T 4 988l g o
I Al I8 IR PIfdS HHAU P g1 QX WRA b Gde Haex H gs o, [Ny HRd
B AT DI W BRIGT U &1 HeF Yo Dl WRA b1 el AT Sl 8 3R
HSrdre, 9Is AN, 9iEaie, BTal, WoRTa! e ST By [qeauiig S+ ¥
g1 AP 1Y & 98d 4 W Ui AR Veiie 789 & Wd 2, g wded 3
£t 9§ 3R W) [T Rrd foam 1 Haper 2

HEIGY, Alal Sil & Igcd H 4R 7 W@l Gl 9981 Bl 9gd 9eral faar g 3Rk
BHRIS] AT 3R U Jarail Dl ASHIR A SISl Bl ATTh AT ¥ AT WK
WHR A e g & 7e7 g<wr 9 wie &l iR eg 9991 =g U9 &1 W3 el
HEI Bl 11 o & [oTY IS 15 G| SqAqR, Hedl, foadrsl, Yeie! s
Wl Bl QST & sl Bl dvs e fBd ST I Yo 9gd d$! AEG] DI A4
AT 3R SrfeaRel & I M Bl A9 AeF Y9l Bl ST dl Helml IR,
ST <dT Wa: &P Yol HH Pl ALY Yo = YR & 3R AR ARDR AR AL Yo
ARDBR &b YA A Yo BT Qe [UIT Y A1 AehdT 2|
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Rising number of cases of road accidents in India

DR. L. HANUMANTHAIAH (Karnataka): In India, information regarding road traffic
accidents is gathered through two reports, namely, 'Road Accidents in India'
published by the Ministry of Road Transport and Highways, and, 'Crime in India'
released by the National Crime Records Bureau (NCRB). The data is solely sourced
from police departments. Details about crashes are recorded through FIRs filed by
involved parties, witnesses or on-site police officers. In 2022, there were 1,50,998
cases reported for deaths due to negligence relating to road accidents. Thisis a 10.5
per cent rise from cases reported during 2019 with 1,36,587 cases, which is alarming
and requires immediate intervention.

However, the reporting process itself has limitations. The majoring of cases
are attributed to human error, overlooking other factors such as vehicle and
infrastructure issues. The cause of the crash is documented as the fault of a road
user, without considering other contributing elements.

Furthermore, the reporting mechanism does not account for fatalities occurring
in hospitals after 30 days, as highlighted in the ‘Road Accidents in India — 2019
report published by the Ministry of Road Transport itself. The World Health
Organisation categorized India’s official data on road traffic fatalities as either
‘unusable’ or ‘unavailable’ due to ‘quality issues’ in their 2019 Global Health Estimates
released in December, 2020. | would like to urge the Government to adopt revised
methodologies for collecting road traffic accident data that align with international
standards.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): The following hon. Members
associated themselves with the Special Mention made by Dr. L. Hanumanthaiah:
Shrimati Jebi Mather Hisham (Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr.
V. Sivadasan (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Dr. John Brittas
(Kerala).

Need to prohibit setting up coal plants in non-coal producing areas

2 g STST (BRATUN) @ ABIGY, Il §AT 1Y UGu0T 5 o=l gRY AT=ar, 9g]-
wefl T foTg IR kT Ud gl 81 Heled, arg gguol & forg a9 ol ggd | BRI
g, <ifhd SN FaY g1 gcd Dol MR fSoTell I¥F 81 98ed, Uh 993 o
ST e thaeX & e H faoTell W= 9T ST 91, S dfcsT, ggd 3nfe daife
IRI TR (ISTell BT ATYRT 81 T, Afp IN <97 H s Rieed & IR & 918 3qD!
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ey el o, Fifd el I WY [SoTell FIF Bl Ffre A Siredr [siell Bl Iugth
STITE R IgamdT ST HehdT Tl

eIy, 59 yaell § $IIel @ &, a8 Y W IR & TA7 Sl B
JgAId 2l S AR I Y2l J aul 9 WRYR Bl 81 oifhT 39P 918 4l
BRATIM ST BIIAT W A G- T2 H Sl IS g Aedi sirsell (ST5orR)
g ¥es (FUR) H grael el ofdhR Wic oMY Y| J8! Wic HIgal Wl drel
&3l H AT DIH IR Y ST Febel | TAT DIt Bl gells IR SH e M 3 el
Pl NI gt & a8 W Fre & 91eum I 9iTs od I W B9 H fISTell A8 S Hahd)
oAl PRIt A W AT BRI .11, BT Bl gl Bl S & TAT SIolel
ST A S UGWUT BIcT &, SHBT TSI ST ST Al &

RIS, AT AMMYP ARgH A IRHR A Mg 2 6 wlosy § sraen smeRa
fSSTell T BT IR DI IHTG 1 H FSRT 7 &1 SQ FAT ST81 Ugel 9 U FIH
T, I FARATAT B Fror1 W} IR S

Demand to start Instrument Landing System at MBB Airport, Agartala

it foga paR <9 (IR : A8IGy, H U A1 A ba g MRS IgIT HATTT Bl
g7 A Heifera Ueb Hecaqul fawy 3 37evd BRI ared g

TH. 4141, (MBB) B4Tg 37T, IR Udh 3115.Uh.3TR (Instrument flight rules)
EATS 37T &, Sig! fIAM & g, Sav IR I WA &I AfFeHd (navigational),
T BT 3R IUDRY ST FSRIAT & A1 ¥ R (guide) fham ST 21
Instrument Landing System (ILS) &1 SYANT accurate landing ST8TICT & 4 | foar
ST 8, SI A 3R F2l HH @l RART 9 99 (runway) TR A=+ & o1 famme
BT ARG BT Bl

T, 1.4, BaTS ST SFRAT H YR ILS T T3 J0TTell § 9ae [a1 17 81 71
GHTSL.W.W 3?%1@31:[ (ILS installation) DI pTH YT S gbT 2l Airports Authority of
India & fIAT EIRT ATSS BT 3R TIR BITsIe 27 FaaR, 2023 B YRT & bl
2| 3ol Bol H hfetaer RUIC & MR TR ITHR UFHATY (processes) fawRid @
SITGT 3R §4 S7HICT b {77 DGCA I WSIT SITYAT DGCA 1 Ho)I & d1s 39 Rived
DI ATl B AT SN HBIGT, 3MSThed B (fog) & HRY dgd Al FATSCH
. 141, TIRUIE IR IR 8] bl IR I© G W W divert HIAT 78T B
S passengers Pl g IR BT AFAT HIAT TSl 8 3R S 3MGH drsT WY
IS USAT gl 31 Bald ARTRS I HATAT A 3R T fob $97 {2 W DGCA B
HORI ST & UG &1 MY, RTEY ILS DI MBB Airport, 3R H Y (dHAT ST
Hap|
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, Dr. John Brittas
(Kerala) associated himself with the Special Mention made by Shri Biplab Kumar
Deb.

Shri Niranjan Bishi, not present. Shri Rakesh Sinha, not present. Shrimati
Ramilaben Becharbhai Bara on ‘Demand to Construct Hostels for Tribal Students’.

Demand to construct hostels for tribal students

Sl IFATST JARYTS RT ([OR1A): A6, H 37Udh ATgH A G Bl &
BT HRAT ATET G| TG HAT, AGHIS AT Sl 7 FHR YOI 157 &b A
Y& g, ST ST HeAqull I Ty diferdnt R &l ggrar faa, arferarait
1 e W SR e, e aRumHwrsy 1ot sfeanril, gferd, o= fUweT ai &I
STeieal 2 gierera Rer Uy &R &l €1 WRBR 7 YU WR W Plefol, s 3rs
3fTfe T RIfUd fohy| 589 A g=a 14T 81 8 8, difdh ATl Wik & §1-
GTST & TMal & Ted Ia R YT 3 o folT 31Y-S13 IR B 2, e 3¢ HI0]
SDHIIC AEGH Bl &l 3D BRU DS e Y| UGIg BIS Pl HSIGR Bl S &l G-
SIS & Al o R & foIg 3 g1et U 92l &l §9 W91 & AT & oy #-7
IRIY & b gD AT ATIDPT TR IR 59 ASh-oAS(hl &b [oT7 I8 3R W
D IR & Y Uh ORI TIRE BEMERN S BT ST 12T I8 BN
AT FTelT WR WX BIF ¥ BAN IffQardl geai ®l 9gd D BrIal Y s
HBIqy, 39 SMANHT Fawl ¥ [Ieedl &l 99y & H1Y-[1Y 3D IR Bl
FEAT W BIAT IS 21 ATT- U1 TG 814 9 8 de-diedl Bl §i9 H eqd= g
§T BT TSl 2| W1 ARIY B [ 50 FHARIT & (FRIDHROT 5 BTATEN BT 107 2

HTT 31 ST BRI

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, Shrimati S. Phangnon
Konyak (Nagaland) associated herself with the Special Mention made by Shrimati
Ramilaben Becharbhai Bara.

Shri Satish Chandra Dubey. Not present. The House stands adjourned to
meet at 11.00 a.m. on Monday, the 11" December, 2023.

The House then adjourned at forty -two minutes past five of the clock
till eleven of the clock on Monday, the 17" December, 2023
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